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LOK SABHA DEBATES

LOK SABHA

Monday, November 23, 1970] Agrahana 2,
1892 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[ Mr. SPEAKER in rhe Chair ]

WELCOME TO ASTRONAUTS
ARMSTRONG AND CONRAD

MR. SPEAKER: Hon. Members, I
have pleasurein announcing to the House
the presence in the President’s Box of two
of the astronauts, Neil Armstrong and
Charles Conrad, who have ushered in the
inter-stellar age. We extend to them a
hearty welcome to our country. Through
them we have the first touch of the moon
in this Parliament. They belong to all
humanity. We all differ, discuss and some-
times quarrel over eartly matters in this
Parliament, which I propose we shall not
do today. Parliamentis itself at the moment
feeling like the moon. They had come here
to receive the space awards at the Sixty-
third general conference of the Federation
Acronautique Internationale.  Astronaut
Armsirong as you know was the first
human being to set foot on the moon so
far considered as distant and unattainable.
Capt. Conrad soon followed him in the
next moon probe. We hope they will have
a nice sojourn in our country, though it
may not be as exciting as theirs on the
moon. | propose we give them a standing
ovation,

The Hon, Members gave a standing
ovation,

SHRI RANDHIR SINGH (Rohtak) :
Salutations of the nation also go to them,
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SHRI S. M. BANERJEE (Kanpur) :
Could we have a sample of the moon rock
lawd on the Table ?

MR, SPEAKER.: I would not mind if
they take you to the moon next time.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OE HOME AFFAIRS AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : May I, Mr. Spcaker, share
the sentiments which you have expressed
regarding our distinguished guests, the
astronauts. We have spoken on this
matier earlier in this House and of
our great admiration for their achievement
and the achievements of American science
in the exploration of space, especially
of the moon landings. We give them our
good wishes.

OBITUARY REFERENCE

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : Afier this pleasant interlude,
I have a sorrowflul duty to perform. As
the House knows, the country, the House
and every one of us mourn the death of
Dr. C V Raman. He was the greatest
scientist of Modern India and one of the
finest intellects our country has produced
in its long history, His mind was like the
diamond, which he studied and explained.
Hislife's work consisted in throwing light
upon the naturc of light, and the world
honoured him in many ways, for the new
knowledge which he won for science,

Dr Raman was a dedicated teacher,
who believed that learning is not for hoar-
ding but to be shared with all. He had an
unsurpassed enthusiasm for explaining the
phenomena of Nature in a manner that
the most uninitiated could understand. I
have personal experience of this, for, in
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1937, 1 travelled to Europe on the same
ship with him and with Dr. Homi Bhabha.
It was a memorable journey during which
many new vistas were opened for me. On
this and the several other occasions when
I met them, I had glimpses of the brilliant
minds and wide-ranging interests of both
these great scientists,

Dr. Raman inspired successive genera-
tions of young scientists in our country to
new achievement. His immediate circle of
students was almost as able as he himself,
Once when he was asked what had brought

him the Nobel prize, he replied, **My
students,”

Dr. Raman was an individualist who
kept away from governmental committees
and from mass politics. Yet he yielded to
none in love of his country and in his pride
in being an Indian. His own vast learning
had not come from study abroad and he
did not think that foreign education by
itsell was a mark of ability, He encouraged
foreign scholars to come to India, and
indeed many did come to study in the
institution which he had founded and
which he directed.

He was a lrue representative of integ-
rated culture: his interest in music, in litera-
ture and in gardening is well known. It
will be difficult for Nature to produce
another combination of so much intellectual
power, simplicity of manner and youthful
enthusiasm.

A Bharat Ratna has gonc from our
midst, leaving us a great example of
achicvement to cherish and lo emulate.

QOur condolences go to Shrimati Loka-
sundari Raman and to other members of
his family.

o TR g fwg (7T4ET) AT
"gRd, wigl gd ofr A a3t of
F7T #7157 HeF § ITfRAfE 9w
B ogatg W & faliut qmAia ¥
T grfa® qar A AgAT g, Aot ww
Taa # wd "EaAT € 7 owwmw
oft o o TEAFT TA FnTWE FT
4T | AT A7 A-Aiar fom g E A
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Fae 1T 7 afew qre faga i I+ 38,
d IAH AT IIOTT G, IAN q7E Ry
ZAT FT 4T agq Ffew 2, arAify A
¥ ow g ud TF @ gu § | S A
drr faeaat & & fowerarg, #8) aET
I fear Ay g2 €Y, TAAT 1A 9T AT
37zl fazert & fagrdi @ ot wqaa =xifa
qrg, @ OF WIGH § | IAFT A4 q FqLg
FW “TH gdae’ 1 fagiy gr, e
et IAF0 Aaw grew fwer, | A
9= g4t afew @ AW Ay FAer ®
FrT-ATE AT |

AT FAIT A= ° qi F AfE
Fagr warfad Y g€ qwal § gdiaT gEdl-
e JIR ATOH ATaF aedr g, fawn A
Fad wra ¥, afew gfar & ovw w0 &
fagm o 2 1 fag g0y ot 1a7 7 y7Y
AT AT FT4Y, g7 AL g @ [AgiEl
9T ¥qe F4F A9 @ it ) 37w 7d
IEM 39 fagia & sqmeaA T, foan
At wATT fagEt @1 gwar faedt ¥
HA 97 fazarm & & Aa 5YF T AT
1 ITEr fdf & w1 wd AT
TET | AT A IAAT TGV AT FT
AET FA H A A T 7 a1 ¥ fawrq
F1 fagem 7 afew a7 w9t 7 fr 39 Hear
T gfaer 1 geqmaq frar Y fagEt &
faa samim 2.

srer # fasvefi g §Y e 7 3wl
qgrona wfiqd wwar § 7 oA &
ST F7aT £ Iy fz=T qewn #
afer wam %% )

MR. SPEAKER : [ fully associate
mysell with the sentiments expressed by
the Leader of the House and the Leader
of the Opposition on the loss of this great
son of India. Dr. C ¥V Raman's contribu-
tions inthe field of science have been
universally recognised. I have had the
privilege to know him personally when I
received him at Lahore when I was the
President of the Students’ Union when he
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came to Government College, Lahore
for offering his condolences on the occasion
of the sad demisc of one of the great
scientists in India, Professor Keshav,

Again, a second time Ihad the privilege
of travelling with him by boat from

England to Bombay. He was very unassu-
ming, very amiable and very humble in his
nature.

Ascording to Dr. Raman himsell
science was his religion and he persued it
till his end. By his rescarches and earning
international  honours,  including the
coveted Nobel Prize, he had brought a
great name for this country. At home
also he was awarded the highest honour,
Bharat Ratna. He was so devoted to his
task that he used his own ecarnings in
advancing the cause of science. Though
he is gone, his,» carcer will always remain
a shining example for the young scientists
in the times to come,

We deeply mourn the loss of this
great scientist and I am sure the IHouse
will join me in conveying our condolences
to the bereaved family,

The House may stand in silence for a
short while as a mark of respect to the

departed soul.

The House then siood in silence for a
short while.

MR. SPEAKER : We will now take

up question.

SHRI P. R. THAKUR : Before we
proceed with the normal work, may 1
suggest that you may request the astronauts
to say a few words ?

MR. SPEAKER : That is not the
practice. T #FJf qﬁ’l ard F®  FC
HIM 3 E ITFI AN

T FTAT FfE T 41

AGRAHAYANA 2, 1892 (SAKA)  Oral Answers 6

11.13 hrs.
ORAL ANSWERS TO QUESTIONS

Refusal of permission to Nirankari
Sikhs to visit Rawalpindi on
Guru Nanak Birthday (1970)

+
*271. SHRI RAM KISHAN GUPTA:
SHRI AMAT :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Pakistan has refused to
allow Nirankari Sikhs to wvisit their holy
shrines at Rawalpindi on the occasion of
the birthday of Guru Nanak;

(b) whether any complaint in this
regard has been received from the
Nirankari Sikhs; and

(c) if so, the action taken thergon 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
( SHRI SURENDRA PAL SINGH ):
(a) Yes, Sir.

(b) Yes, Sir.

(c) We are continuing our efforts to
make the Government of Pakistan honour
their solemn commitment under the Indo-
Pakistan Agreements of 1953 and 1955 to

provide all facilities to pilgrims from
India to visit their holy places in
Pakistan.

Wt THAEEN A : MW ARAT, TG
qger a7 TEI AT &, FE a17 TN e Ay
fawad andY & 5 73 o7 F1 26,790 ofrq
i F1 2@ & 97 9@ 2, ar o7 e
1 qond T &1 F v g7y
q ST AR E, AW IR w fr
fawg @ wtfaw £ 1 78 & FO7 77 TAAA
3 FT f5 97 Fa7 FAIT A v
@8 A gEk fay mg a7 9T ame
w0 fgar &7



7 Oral Answers

=t gt o fag - wow W@,
T AT 0 TaTT 98 femr s qIR

S AT A T AT #r fowmd g
FRY AE & gwA qrfeed g W
famn i & o7 favg 97 Y fex & 9=n
T & F a8 9w e w=aradi g, oul-
HE & ST IARN I g afaE w1 a"
gfqars & awfza 1 qg 7 £ fr aean
IAXT ACE F HA1A ET AE WA T A
qT=T AT @ a1 T feuwfam s@mT grar 21
W9 TH WA ¥ gH AT FGAH FY
#%d, frama % fr g9 ama &7 9%
AT AT |

it g o (@ it F
I H FiT AL A qIfFEE GIER AT
o nay, afz faay mar, 41 aav arfeeams
HOHIT TE OCF 8 R1 wara qmar g ?

ot gt o fag oz AT A,
qAG AT, VHFAT FF F g
TG 8 AfFA 7 FAT TG e

ot srew fagdt vt ;o foay 2 oar
e

st gz 71w f@g c FET 20
w1 e fagtdt avwadt  frar g 27

ol gtz o feg 0 g fomr @
g7 2, =W Wl g fariar g ar [gy,
qH WA LT 8, 984 TF AAAT 1968-69
¥ foaar dmar g

ot sew fagdt amar o e
WETEq, W EAH1 A4TE g7 @ F | AT
ag W A1 & maer & ar fean g,
T new g ?

st gtr o fag © g @rd s
qzmy T d fom FFgr & o1 W@
Y -A€ W ATH G & |

NOVEMBER 23, 1970
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SHRI SRADHAKAR SUPAKAR:
May I know if anything was given in
writing about the difficulties of Sikhs to the
Pakistan Government and, %if so, the date

on which the protest was made to the
Government of Pakistan ?

SHRI SURENDRA PAL SINGH :
We first wrote to the Pakistan Government
on the 8th August, 1970 requesting them
to allow 200 people to pay a visit to Pakis-
tan. On the 17th Scptember, 1970, the
Pakistan Government wrote back to say
that they would not allow it. Sometime
after that the, exact date is not with me our,
High Commissioner took up the matter
with the Pakistan Government. It is not
possible now to give the exact date on
which the matter was taken up. But we
know this much that so far we have not
received any reply from the Government
of Pakistan,

SHRI SRADHAKAR SUPAKAR
Were any reasons given for not allowing
it ?

SHRI SURENDRA PAL SINGH : No

TEasons were given,

Y s fagrdt amwiddt © weae AEET,
T AT TATAA S af & UF agl Hame
T ATHA H 95 7

Avug AEW : AR, grET Er 9fgd )

ot sew fagt awddy o afed
mfFears § 91 gAY WETT | OTd E,
AT IAHT @A & foF e g w5 oArw
& w1 fam & srar Arfed 7 S wAed
ITH T FTE A A A/ AT W AW A
e 27 ¢ e & Y o FwWA v
HqFAT § 1 3T HFUET TH AT E S FW-
urir & & afFT 1% e 2 @ wfa
gt & wfawgr wd § 1w T
g foratasd g #X @ §! &
AT g g 6 5w wvaea # offam
¥ |19 9 gAY U, & W awen &
AT T AT fasi T O E 7
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st gt ww feg - 9wt a5 qwEl
FT qaATT §, IHH #7237 Hgl aqr @Y formw
T 5 e faw & agh 9w, & W
=fag we fea &, fegevar sivagar
agi ar sFar e | Afww g9z o ¢ R
qiffediT 7 J@aw ag wifgw &7 F
Fa= fom & agr s aF, A F1 T AW
faat sty 1 qraz 77 77 & gafee @
T Rfm s & fF 7 T At
ot ¥ F At 3, AfwT THE  wAvAr
At TE gE &

sir g1 fag - o amrd oy i
aFgr 2 fF oagt g7 ArEE A1 oS@ oA
garaa gt =nfza, Ffws fow @ froad
faai ar =gt a F gerera @) & wf,
s Jgar g fr o gaw o osm @
frardi i w1 790 awg & 7 %91 EWTG
AT T & qra wr§ 74y g 2 faewrd
faa1 %1 g9 #4778 4 w5 7

§AU AA-AB UH @4 qAId {
g ¢ f5 a1 fam 7gt 77 @, fom=y @@
wr & fag qufez fa=r ar, 3aF7 @At &
qr-drer qar? f@r ®E oH aErd
FFT F 9 g, AT, qT FEIT A
g9+ faeTs Far Faq go17 £ 7

Wt g aw fag: s wETEw,
FAT qiffead 7 9g 998 AE Ay §
fF @z =41 97 F1 T G E W@WE
ZH A AeaX 9 § qer g fF Fawnq
T awg g, FfeT gaw g ATy feda
dar 7 & 1 gy ar qoitwa et
7@ &, 7T T 2 § Ao T e
Ay dm T To gmyy faur fow ®
#§ 9T A @1 | I Fg g g fF
T g § FIF QAT & AL A I
FCH E TaTAnT § |

st a7y fdg ;. 3R wEE &7 gEU AT
2 fF o1 wrcdie g § 9@ & A A

g g ?

AGRAHAYANA 2, 1892 (SAKA)
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st gr qm fag: za & a &
R FE g oy

st AETN W : qTAs WY, AT
7 WRAFNIE T LI A W
maAnz FY feafe 9z zar sndfr @ 9R
ggrafa @ g WA 7 T frogw W
FEFF & 1 F quAr =medr g fram
35 AL AT AFG 1 qE0 GEr FT JIfoAg 0
wara ar ag ¢ & ofewam & o agi
Iy & BN I qUIBZ 3 § FafFaggd
agl AT A T | ofx AT AW F A
¥ gegeu & oY SO 9g guR arfaat &y
g g0y TIATAT TR qT, IT F WIWE
FTA &, TgI A4 F AT IT F AL
FTT & A1 qg &7 JA1 F TEIT FEEHL FT
"I & a1 gW 7 gA% A7 qF &7 A4,
TiTiFe Aifqa AEY AT gHd ! T
Faw & % g 39 % wfa L Afa
TR WA 7

g, fFea gar arfadt & fia ¥
37 #r g fafy =rfe & srarc 97 grdg
arfe & ATT 9T WSATT FIAT § a1 W
@ & S9 & oAr agi faar § e §
s sgmfean arfs gwwem & st @@
A TH qeg & q@d Td 5 a1 frar £
T g g9 o0 fomr & &@ ML A
i fedr Fq a1 arfeeam & afa smodt
feegest Woaae arfqdr agd 7 ATf@T
F1 guafa & 1 ofs  TEwmEe arfadt
TR AT A AL AT & AT HIATA
FA & AMA & wfadl & am gEiaE
F@ & I UF7 & 90 amq & qra T
faer 2 7

st g¥x q feig . wAdre meEm
wgl fa @i &1 "qra A IE &
T § # gaqr & oa s R fgrgema
uF yTde s @ AW & AT IEEt
gAY FRIAr 9T TE T & | Ag WgAr
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wrae & HIT it gRel faer fEer Ay
wETAEA QI & Srefadi & a8 8
7 ag T W@ f& fad faem @
e AT 93 F1 A1 A "E A
aF | qTfFerT TaT F@T0 E a1 a9 K@
¥ igw afmm F7 <@ & 9 ¥ AW
03 ¥ fudAfad & f5 a8 o7 @fa w1
| T T et § Tg7 FAr e e
72 &aTg 97 wAAATA g av fEEr a0
sifr A1 91 ®i @ & faq g gfqwr =
g mgfaqa € | oifswam 381 7@ FT
@ & ag 7@y ¢ afed 3w % W 9z gl
fs gx &1 o1 € FEET HGAT FLAT
arfgn i1 fa arfean w2 @1 &)

Answers

st awaw wuw w5 (ESr g
#Y iz ¥ agers sar =fam 1w Waedr
HIq FAATS |

MR. SPEAKER : Qn,272—absent.
273—absent. Qn. 274,

Qn.
sfieiwt § AT-Amiwy qt afwamt
T AT WAL
+
+274. it TaER fag met
=t WieT /| |/
st fa == mv:

I a3few w1 g a7 =R R FW
Far &

(%) 71 7z 79 2 fx fas
FFT T ATAEF] 97 AfagrEr F1
Y & faum fEear &

(@) afz g, a1 397 feas Arcgr
qT Arg T40; 1T

(7) w& 9T aCFTT Fi T4 qfarwar
?

&

THL DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir. In the Budget submitted to the

NOVEMBER 23, 1970
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Ceylonese Parliament, the Finance Minister
of Ceylon has proposed a visa tax of Rs,

500/- per annum onall foreigners.

(b) The exact number of Indian natio-
nals likely to be affected by the proposed
visa tax will not be known until the
legislation is enacted and enforced,

(¢) The introduction of the proposed
visa tax is within the domestic jurisdiction
of the Government of Ceylon as explained
in the statement made by Minister of
External Affairs in reply to a Call Attention
onthe 10th November, 1970,

ot ad feg wmedt o A, @
qafap-wd w1 7 Hetwr F faw war F
I7 SAGATITER & MiAmiiz § T@d gn
I qFa= F1 9z 2 faad sl a7 ¥
o gwug 3w safay &ar @ & fomd 5
uF IHfeT g1 9 A Jm sarEr & sanEr
qrEaTE ¥ AF7 Qg FT 94 Td 7

TWARATE MG FAT IV F A
% ng arg At w1d & fx a3t £ dfase
A Tzt #7 At Immigration & Emigration
Act 239 39 § 7§ A T AT 48 FT
® & foad 1964 ¥ T wrEt T aweeft
ST #T S FEEYAT FAT 97T 9 AAANT F
weta faas safagt &1 gfemr smam ai
I &7 arafaai w1 e grear g3 ?

»ft g fag o oreae W@, €
AT FT FIE GEH 1964 THIRT F
T E 178 w17 e g fF @ oasm A
¥ FAURAEHE K1 GAET I9 F gAA
T agt FT GLAC A qg FEEr fFaran
frodasm & a@@ # agi §1 FFTA A
FHEAT &1 &7 FTA qg7  foaq FTOAC
ag At ¥ aefudl & fog g oifgd zw
qifedl & WA a8 @ga § Qi A6 A1
MA@ E N amfor A & ag T AW
¥ =9 A AT AT FIOARIT Fgg q
& ag gl & Arfowt =y ey
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ot g feg et : w9 21 A
F1 9T A8 fear mavd | 4% 9= e
W@ F faow At g A g=A E
IR gafau ag & wmar § faad &
SUTET & STET Grew #Y Jeaifga g a1 3w
9T AT GO &1 Fv gfafzar 2 ?

A IR qg A aam fr g2t
#fg¥z & Ft Immigration & Emigration
Act® 38 ¥ T8 avg FT quNA frar 3
fF 64 ®1 N Fmatar a1 9w F AT
oY ¥ W @y At WErEr w1 A
BTEAT 937 | T7 T A} FT T HaAY
St & 78t faar & 1 gaar swow & Wy wETRy
§ gE FIAT AGATE. . .

ot AFER et 9gF F 3
a1 FT AR ARH AW 98 ¥ avey
FN1T F1 /Al WEIRA UF ®g § IWT
O

weaer wERM : £iF & °9F F7 q19 &
T TR |

ot TR fag wred: ooz A
g fF w37 @ ®1 9va T awT wiw
am &t gfsar d @ & Wfs w64
=t wraT 9 wred S & g & seAaa
GTAGTE HFT @i 7 1@ § AT AT &
I A AT EE F yfafad &1 aq a8
q AT AT 53 % AT AT 54 F g€ A
AT FTAATTET qWANT F AqAT AT AT
GTHHTE AFT ATAT ATEA # ar fra s
T IT FT AEE gL 4Z gAar Ag@
SW R IIF 64F dw & aezT A
F AT T AT 1 FTT IR OF Ay
T & F1T T gE IF AR H A gy
f& 1w w13 gy w2 AR g
fret ot f92 & weadia fady o qraerE
F AT AFT GIT HT HAT UF IT AT
3@ aE * gfaad & 9w §@ fF

AGRAHAYANA 2, 1892 (SAKA)
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M AT ARD F A Aty weonfag
#1 & JErE ?

ot g a fag o # A AR
Fr g8 T § gfawrd s g fF Az
¥ ey @9 ¥ gai wiw § W ag
fedt mmele & safq AT €1, 64 F
997 & wd ATH g1 4T IT ¥ 9@
ATT 1 30T ITF g 7 715 faadd
gf a1 a9z faawad g¥ g7 &eAT ATfen 41T
1 gfaar 24 arfgo | ag gaara@T
& T # & gg wdr weer dav A
g & fay smasft 4w @ 7 2 AfEA
ag ARET gEIY A 2 TH 9T AR
frar o wrgaw & mmgarg fr 3@
frew #1 faadt zag@ T 9= gnir T
I TET & AT ST ARIFT ATAT T
FEC At T | ZHEIE 6T &Y S T
g< avg #t gfaur =t & s

FET AAT A1 9ES ATAAE@ qTEd A
frar ar fF faar 2a7@ & g1 ST a@ 1
w®E ax Iy & 5 oag faww Ry
@ SifF agl & AvfrE g g d '
#2471 & F @ =T ag ¥ 5T F;
IAFT FF & 99 AIg a5 EF9 AqT g
¢ afs7 g+ draa adr # fF a1 g
agi & amfew agt & ag sfzmr-aifaa
IS GiT FT T AY §IT AT FILI-
FIC AV & @001 & 241 # 7T F07 |

sit fewer w1 wore mERa, WAl
wElzg & A1 w413 fear ag sAAdgaTs
¢ 19l Fgr froo= waw Ay S
at it = FT v § 9w 7 f9w T
T TFAT AMET | 9@ ag 99 a1 99
wraw g f& frad fegrarfaai 9 9=
FOAT AT E | AT A7 Iw  gEeAr
FAA 37 AN TT X qAT 9T g
faoge waq arT &1 #@r w7 F 9@
wiFd G T ¢ & foadr fergrardy az
qt & ot fedom gt a7 § wix o frd-
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s A€l #, At et AR fadreer 2, faded
g 37 % wiws AW T F A A
ag % SraAr Awarg ¢

7 78 at7 qey Ag 2 fa faar o
Td, faadt dieta §E 37 § swEEs
fergmardY & ww g 3w A s W
g ARl 93 7 fegeaifaal w1 gfe |
ATHR T FT AT TAATE 7

Ay At & ag s Agan g fw
6y fergrardt sirfF fergeama wmm =med
otz fergmam # wmAm AEE & oIAET
agt a7 fegfafazs 577 & fau um Sfea
SFEAT FL4 ! IAET IANT 9 37 fasam
#77 F fam oo fas a3 sa7 fag s
FTE BTAT AT4T JUR Fr g afF 99
T@l & g2 a1 QT T IART AT T
grauTe F7 /% 17 fefafaie w1 a9 7

arfadr ama g 2 fF di9@ aEat
T a| # g0 swrEr @ fF S aed
gt @FE FT A FI § IW TG
F= T2 7 G 5 fegrgeara &1 agd
Ot 9T g FoAT FIA A1 ATSIET B
wF 97 g9 d19W T 1@ F9
§ gfra segia =1 erfwamEa dam @A
& 9aF1 & oF qoq auAarg W fgg-
A FT A F RS g1 d@r g fF
& F1 AR F A1y gy fAafaw #
A FL | AL FATAITA IF07 00F fA0 AT
¢! g wT AT w2 faAy & gAw
|EAT |

stz @i g - weqe wgreq, gt
fow 7z wgar azr Aqfeaw g 5 faar
ZeF qiF g7 WA § arg fEa AxfaEi
9T IEFT AL T | Fgi 7 A1 fgrgeamr
@ § § wEafas ferds #H9F gU E-FO
ar oF & fF a9 1964 ¥ T H oy
2H D 1954 F R AT & A TS
T TXfz F § @evm | gufou ag wga
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azr qfewar & 97 aw fr agi w ow A
F& i fF fFax &l ox gEET aw)
T Fg AT @Er g fF faew @i
#T dais @ § SAn sqTaT
& aT gaeT AT AT §E 9T SArET q¥,
THHE WY A1 gagr Y & | Afw qa 0y
2 fr s HIAT qeaTe fREr fem &
&30 ETEH F FIT AT wredr & forad
fF faw fegeat @Y et afes gay 2l
F Avrdr Ad § 99 93 g v fawr-
a3 g1 @%dr 21 g8 I g f& sawr
w7 AT sfuat o sgrer g ifw
o gafEendr Fr am

st feraeez e AR AW A FG
arg oEr grar £ ot fF Agee agr afew
TR gt & | fel qow H avTT A1
s gt @ a1 vEw fag gw wRi w
AT T5T ART &1 qg I1 drav oA
AT AT @I IAR! gH UF ToH AR
SEEES #1 A1F GEAT 1 A1 T AR
T § fau ww @i T g
amEra &30 ¢ gad are ¥ 7 7g @ 91
fF o @ g gas ffafaee 74
F fam g wor A @ & 7. (WEAW)

sft g¥or ot Ty . wenw wERA, fR@-
fafqiaa #1 @@ we¢ @ 7§ €Y, 9EF
fam ardY w1geT § | Wi as fE 3T S
& FaATH § A G4 64 F HHAN % A7GT,
sad fggrara § 3% fau @ @ g
T g 1 o fafEdy Feaws & A @@
S AT FT W@ & A IaF ATHTET
freq &1 ghrar & a7

g % ATHT AN T FAS g AE
T # A oy § 9aw fou ¥ RN FE
T § fif FCPT BT IR FwE WA &,
TP I T Ay & W w fE
frer #1 oo g€ ot glaar & S
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DR. RAM SUBHAG SINGH :India
and Ceylon have been close neighbours, and
at no time, either inthe Kotlewala agree-
ment or in the Senanayake-Shastri agree-
ment, it was contemplated that such taxes
would be imposed on Indians, and more
particularly Indians who have been living
there for such a long time. Some of the
persons on whom this domicile tax has been
imposed are living there for the last two or
three generations. Just now, the hon.
Deputy Minister has said that perhaps this
tax is beingimposed on those who should
have returned to India under the 1964
agreement, May I know whether the
Indians who are living there for a long time
and who are not at all covered cither by
the Kotlewala Nehru agrcement or the
Senanayake-Shastri agreement would not
be made to pay this tax, or will the
Government see that the imposition of this
tax is totally withdrawn ?

SHRI SURENDRA PAL SINGH
As far as we have been able to make out,
the position at the moment is that those
persons who come within the purview of
the 1964 agrecment will not be affected
by this tax. I think the same is the position
in regard to those who got Indian passport
in 1954. But in regard to others 1am
afraid this tax will be levied on them, and

on all thosc who are not Ceylonesc
nationals.
SHRI RANGA : In view of the fact

that these Indians also pay other taxes that
Ceylonese and other people living there
are obliged to pay and this is additional
impost on them and smacks of the evils of
the Jizya tax which was imposed here du-
ring Aurangzeb’s days as a discriminatory
measure, will Government be good enough
to make a reference to the UN, the appro-
priate committee thereof, in order to draw
the attention of the UN as well as Ceylon
to its undesirable character 7 As my hon.
friend has alrcady suggested, it violates
human rights and creats an atmosphere of
discrimination against Indians as such
because this is a special impost onthe
head of each on of these people who does
not come under either of the two agree-
ments.  Why is it that Gowvernment are
not prepared, if they have not already
done so, to make a representation to the
Ceylon Government, even though it comes
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to be conceded in the end that they have
got the right to impose it, that they be
good enough to at least reducc it if not
withdraw it altogether ?

SHRI SURENDRA PAL SINGH :
May I just correct onc thing ? Tdid not
say at any time that this particular
measure violates human rights.

SHRI RANGA : We said it; he did
not.

SHRI SURENDRA PAL SINGH
As regards this being discriminatory, I
have already said that it has been explained
to us by the Ceylon Government that this
is not discriminatory.

SHRI RANGA : Discrimination bet-
ween one man and another,

SHRI SURENDRA PAL SINGH :
There is no discrimination between one
set of foreign nationals and anotner set of
foreign nationals. This is applicable to all,
whether they are of Indian origin or
Britishers or of any other nationality. T
do agree, and there is no doubt that this
tax is an additional burden, because all
those living there must already be paying
local taxcs. This is ancxtra burden, but
it cannot be called discriminatory by any
stretch of imagination,

As for referring it to the UN, T do not
think any uscful purpose will be served by
it. Thisis a bilateral issue and we hope
to solve it bilaterally.

SHRI RANGA : What about a repre-
sentation to them ? Shri Jha also asked
that question.

SHR! SURENDRA PAL SINGH :
Our difficulty is that this tax or any other
measure of this nature falls within the
domestic jurisdiction of a neighbouring
sovereign country and we cannot interfere.
If it were discriminatory, namely, imposed
on Indians alone, then we might have
taken it up on that basis. But it applies to
all foreign nationals,

DR. RAM SUBHAG SINGH : Our
position is totally different because we are
the closest neighbour; it can be taken up
on that basis,
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SHRI H. N, MUKERIJEE : In view
of the special friendly relations which
subsist between our two neighbour and
very kindred countrics, may 1 know if any
special effort has been made by the
Government of India informally to
the Ceylonese Government that while we
can have no possible objection to any
measures which they adopt like expropria-
Jdon of undesirable interests and that sort
of thing, a domicile tax on all aliens is
something which a country like Ceylon
should not impose? Has this sort of
fricndly, informal representation been
sought to be made, and if so, within what
success 7

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : 1
fully reciprocate the sentiment, In fact,
there is a little history of a similar tax.
though not exactly on par with this, a
tax which was imposed in 1961, the
temporary resident tax, which was to have
retrospective cffect from September 15,
1960. If a period stayed for a period exce-
eding 90 days, he was liable to pay a tax
of Rs. 400 per year or part of a year
exceeding one month. They had, therefore
introduced a similar tax earlier also.
Later on they repealed that rax in 1965,
Mow, again, a Budget proposal has been
made, and this is new tax preposal cont-
ained in the siatement of the Finance
Minister. The actual legislation giving
effect to it has not yet been seen by us,
but, I have noted the sentiments expressed
by the hon. Member. We will take up this
matter with the Ceylon Government.

SHRI HEM BARUA : Although the
imposition of this tax on foreigners at an
abnormal rate is an internal matter of the
Ceylonese Government, may I know if our
Government does nol consider it to be
a violation of international ethics, etiquette
and standards and if so, whether our
Government are prepared to lake it up in a
friendly manner with the Ceylonese Govern-
ment to sec that the Indians in Ceylon do
not suffer because of this ?

SHR1 SWARAN SINGH : I would
not like to dwell upon the question whether
it is against international ethics or not.
There are hardships, and I think that il
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we deal with it in a friendly manner and
take it up within them instead of raising
only this sort of legal aspect, we might
succeed.

SHRI N. K. P, SALVE: We are
glad that the hon, Minister has appreciated
our sentiments of  resentment about
the harassment caused to the large
Indian  community, Whether it is
a discrimination or violation of the
U.N. Charter on Human Rights may be
a debatable question, but in view of the
fact that very great harassment and hard-
ship is goingto be caused to the Indian
community, we can hzrdly assuage our
conscience with the idea that other fore-
igners  will also be affected. So, may I
know from the Foreign Minister whether, if
friendly methods fall, he would think of
some retaliatory methods ?

SHRI SWARAN SINGH : 1 would
first like to put this question in proper
perspective. As my collcague explained,
this Act will not be applicable to those who
are covered by the 1964 agreement between
the late Prime Minister Lal Bahadur
Shastri and Prime Minister Bandarnaike.
The bulk of the persons, over 8,50,000
persons, arc covered by that agrcement it
self. So. it will be wrong for us to
imagine that every person of Indian origin
will be liable 10 pay this tax. Thisis
applicable to those who go on a permit to
work there and are with Indian passports.
Their number will not be large. The main
problem between Ceylon and India is the
problem of those people over 8 lakhs who
are persons of Indian origin. This is a gen-
eral step that their Government is taking
to discourage, foreigners whether they are
Indians or of any other nationality, by
placing this additional burden on for-
eigners working their. As Mr. Piloo Mody
pointed out, there are discriminatory tax
structures ina large number of countries
of the world, and foreigners working there
are in many cases taxed at a rate higher
than the nationals of that country. So, I
am not very clear whether this is a legal
matter» but, as pointed out by several hon.
Member, Ceylon is our neighbour and we
have friendly relations with her, We will
try to sec what best we can do inthe
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interests of those who will be hit by a
measure of this kind.

SHRI S. KANDAPPAN : I am glad
that the hon. Minister has clarified the
position that the so-called statcless people
who were covered under the agreement of
1964 will not be affected, by this. But
during the agreement it was stipulated that
about a lakh and odd persons were left out
of the purview of the agreement. The
agreement is on the basis of 7:4; for every
seven repatriated, four should be given
citizenship in Ceylon, I am sure the
Government will be able to thrash out any
hitch that may arise in regard to the
implementation of this ratio. Then there
were some persons left out. It was agreed
by both the countries that a decision
about a lakh and odd persons who were
left out of that agreement could be made
by discussion between the two countries.
Will domicile tax affect those persons who
were left out of that agreement ?

SHRI SWARANSINGH : My own
understanding of the problem would be
that this tax will not bc applicable to

them although we have not clarified it yet.
The reason is obvious because the eight

lakhs and odd persons who will be covered
by agreement between the late Prime
Minister Shastri and Mrs. Bandaranaike
are not specified. So. itis a calegory
rather than individuals, that is covered by
that agreement. It will be very difficult
for any administration to say thata lakh
or 50,000 persons over and above those
under the agreement will be covered
because it is not possible to identify who
those people arc. But mow Lthat thls matter
has been raised this can also be further
taken up with the Government of Ceylon.

MR. SPEAKER : Next question, No.
275,

SHRI SURENDRANATH DWIVDY :
298 also may be taken up.

MR. SPEAKER : Only the first part
isidentical. Part (b) is entircly different,
The hon, Minister can do as he likes.

Soviet Maps About J & K
#275. 'SHRI DEVEN SEN: Will the

Minister of EXTERNAL AFFAIRS be
pleased to state :
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(a) whether the attention of the Go-
vernment has been drawn recently to a
news that «‘thc latest Soviet Maps show
Jammu and Kashmir as Indian Territory
unlike most foreign maps which show
cither the whole region as ‘disputed’ or
part of the State as Pakistan";

(b) ifso, the details thereof;

(c¢) whether these maps were produced
by the Soviet Union as a result of discus-
sions that the Indian Foreign Secretary
had with the Soviet Deputy Foreign Mi-
nister reccently in Mascow; and

(d) the reaction of Government there-
to?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH). (a)
and (b). All Soviet maps and atlases have
been showing Jammu and Kashmir within
the international boundaries of India. The
Cease-fire Line is oniy shown as a dotted
line. Unlike most maps and atlases pub-
lished in western countries which depict
the boundarics of Jammu and Kashmir
cither with disputed boundary symbols or
show the ceasefire line as the international
boundary between India and Pakistan,
the Suviet maps show Jammu and Kashmir
in the same colour as India, and as an
integral part of India.

(c) This point was mentioned to the
Foreign Secretary by the Vice Foreign
Minister of USSR recently in Moscow,

(d) While Government appreciate
this point, they are not satisfied with the
incorrect depiction of Sino-Indian bounda-
ries in Soviet maps.

st IR A7 . AT AT 9 2T AT
# g1 &1 fr 91 fEress 4 @fage
forar & aFmar &, IRAT FW AEA A
Qe ¢ AT W@l 7 AT § 7 3qT IAAI
AAT-T2H 97 TAT T4 7

SHRI SWARAN SINGH : If the
hon. Member is referring to what I have
said in part (c), then I would like to say—
(Interruption)
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SHRI S.M. BANERJEE : He wants
to know whether there was a revised copy
of the map.

SHRI SWARAN SINGH : A revised
map has not been issued. They have con-
veyed to us that they will issue a revised
map.

st ¥FF &9 ArfagT /9 FrATE F
& agf & f vevie @ wor e
fFar mar & ArIEE AL { A.9F foos-
aT 3grg ?

SHRI SWARAN SINGH : As has
alrcady been stated in reply to an earlicr
question, the Ambassador of the USSR
Government has officially conveyed to us
and said that he wants to mention to us
that the Government of the USSR will
publish a new map, and that is quite auth-

entic. I1fan Ambassador comes and makes
a statement, we should accept that is
authentic,

st ST weEt o 9ig ART @
Tierafy o fafess Fraar 9 Twa
qq @atTTTAl # SFNAT gwr o9r R
aln & & Aawiat 7 2| wvad ®
AT 2 1 WY FLATE T g0 Fwr
I WA ATAHT 7 5F AT 4 3730 w6 aay
&= & wfafaat @ am g a7 o7y
a2y warem 7 &R A A 0q. w1l W@
agi o 4 W IiF A TEr A T qEi
ar THA 2 fenrfes e dmzd aa &
fas &1 & a0 & f® 37 wFe T aafaai
# nfeq 757 | FJFA =W ogTRIT AT
¥ & ST FFAeT g gan & 9WH
37l ferat & & w0t I 97 g7 9w
FT TZw® AT WM T ST AT IWA
T 1qE F1 T ARG 7 fa@man swoar s
& gae 2t o femrar aroam, qfag feafy
@ W | gar fox 7 sl oy
qgr ¢ 1§ 3t qr # T ®OF g
et g i o9q T wRAl & A,
zaq a3 afagifal & gt AR wwg
FH & TATE FAT G § F0§ 175 AGET
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3o faar & f& o W &7 AW @ A
AAfes ¥ aa i win fegmr so
AT AT 7Y faar & &7 a9 oY AT A
wit fadli w7 fadie wwe o
AR 3R AT o 2 &1 ¥ @Y fear 3

SHRI SWARAN SINGH : Sir, this
matter has been discussed at considerable
length before, not only in the form of
answers to questions and answers to Call
Attention motions, but there was also a
fullfledged debate. Ido not want to go
over the entire ground., We had taken
up this matter as mentioned by the hon.
Member during the visit of our respected
President to the USSR; also, during the
Prime Minister’s talks with the Soviet
leaders when she stopped over in Moscow
on her way to the United Nations, and
later on by the Fo.eign Sccretary with
the appropriaie authorities there. It 15 as a
result of that, that we have been informed
that the Soviet Government will issue a
new map. I would not like to comment up-
on the content of that map unless that
map comes out. I would, therefore, appeal
to hon. Members that we have taken it
up at the highest level, and they have
assured as that they will issue a new map
taking into consideration our viewpoint.
I cannot comment on what the new map
will be; it is only when the new map comes,
and the house is aware of that—that we
can discuss this matter further.

sft ST WSt }igs A 9E
377 747 | fagw Wt ngiEa F oA AW
faar 2-——

wmae wgw ¢ iy o

sft T STEE W9 gH A
Tl ST EA TW ) W TR T
T AT AT | AT I T fedr om
gwrgaT a? & Topfa, ST WAy aur
faamr afaw, §iAf 17 | =9 AT IRY T
SFTT FT AFAT A IFMEA 1 THF & |
9% @z #yag feafa 3 foms ww #
waT gt war &) fadw W) g WA
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AU ® RE 7 €8T FAC fr w9
FFIn Ay’
MR. SPEAKER : He has replied to

this. I think we can pass on to the next
question. Shri Viswambharan.

ft spTETETT SITeNt - s feemry
arz # At a0 )

SHRI SURENDRANATH DWIVEDY:

Sir, you are not permitiing me a supple-
mentary question on this? My gquestion
could not be reached and so I wanted a
supplementary on this, Even that you
are not permitting. You said that a part
of my gquestion covered this, and you
considered them as one.

MR. SPEAKER : He replied to that
parts and when he said ++No, no” to com-
bine both of them, I thought his reply was
only to Question No. 275. That is why
1 did not call you.

SHRI SURENDRANATH DWIVEDY :

I'wanted to put a supplementary on this
question,

MR. SPEAKER :
you want to ask.

I do not mind, if

SHRISURENDRANATH DWIVEDY :

We are really glad to learn that at least
after many years, an assurance has been
given that the next map will be corrected.
1 would like to know specifically whether
the Soviet Government or the Ambassador
through whom a message was brought to
them, have acccpted, as they have been
doing in the UNO that Jammu and Kash-
mir is an integral part of India.
The Soviet Union must correct their maps
in a manner that it wou'd show without
any doubt that it is an integral part of
India. Whether it is favourable to us or
not is a different matter. May [ know
whether this specific matter has been dis-
cussed and they have accepted it or they
have indicated, like in the supply of arms,
only to restore normalisation probably they
have shown il as a disputed area?

SHR1 SWARAN SINGH : So far as
the Russian maps showing the territory of
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Jammu and Kashmir are concerned, I
have al ready said that the whole of it has
always been shown as an integral part of
India. There was no dispute about it and
there was no occasion for us to take up
that matter again with the Soviet Union.
In their maps all along, the State of Jammu
and Kashmir has been shown as an integ-
ral part of India. So, there is nothing
further to talk about it.

SHRI S. KUNDU :
dotted lines?

What about the

SHRI SWARAN SINGH That is
the cease-fire line which is shown inall
maps.

MR. SPEAKER : Next question.

st stma< fas sy qaddE T asn
wE

el MERA  # H{IT FH gAAE
q9AT ¥ T ACE ET A GAAT T4 "qr2ar
g | T HAM 9T A § AT q945 F
FAAT E |

Withdrawal of U.S. Troops from
South Korea

*277. SHRI H. N. MUKERIEE :

Will the Minister of EXTERNAL AFFA-
IRS be pleased to state:

(a) the stand taken by India in Sep-
tember, 1970 on the question of the with-
drawal of the U.S.army and all other
forcign troops occupying South Korea
under the U. N. flag which came up for
discussion in the General Assembly;

(b) whether India has taken note of
the proposal for peaceful unification of the
two Koreas propounded by the Democratic
People’s Republic of Korea (North); and

(cy where does the matter rest at the
moment ?

THE MINISTER OF EXTERNAL AFF-
AIRS (SHRI SWARAN SINGH):(a) to (c).
The substantive issue has notl yet come up
for discussion in the General Assembly.
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The Government of India have taken
note of the different proposals of the
Democratic People’s Republic of Korea
and the Republic of Korea for peaceful
reunification of Korea. That is where the
matter rests at present.

SHRI H. N. MUKERIJEE : In view
of the stand which the Government of
India has taken in relation to similar cases
that the withdrawal of all foreign troops is
an indispensable preliminary to the settle-
ment of the quest'on. like the Korcan
question, may I know whai special efforts
if any, have been made by the Government
in this regard? May I know also if during
September 1970 there was, or was not a
discussion, as reported in the press on this
question where India’s stand ought to have
been clarified?

SHRI SWARAN SING.1 : Our state-
ment about the withdrawal of foreign troops
in Vietnam has to be viewed in a somewhat
different context as compared to the
Korean situation. In Victnam our view-
point has always been that the foreign
troops should be withdrawn and  thereafier
a conference should be held and  the future
of Vietnam should be decided in  accord-
ance with the wishes of the people.  That
is the general stand that we have always
taken. With regard to this specific issue,
it is a complicated matter which has come
up before the United Nations General
Assembly on more than one occasion and
will not be proper for me to enunciate our
viuw point when the discussion is still to
take place. I would like that this matter
should be discusscd dispassionately in the
United Nations, asit is bound to, and
thereafter we will take an attitude on this
issue. In the case of Vietnamitisa war
situation where people are dying and our
effort has been to take the matter away
from the battle field to the conference
table. The situation in Korea is different.

SHRI H. N. MUKERIJEE : In view
of the fact that President Kim II Sung has
definitely asked for a settlement on the
basis of the withdrawal of the foreign
troops which are there indubitably in
South Korea and he has asked for unifica-
tion on the basis of clections to be held,
aljd that the matter stands on all fours
with the Vietnam issue in spite of certain
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differences which are there, why is it that
the India Government has cold feet in
regard to this matter and does not try
to push forward its idea that the foreign
troops must be withdrawn from this kind
of encounter?

SHRI SWARAN SINGH : All that
1 am saying is that this is a matter which
has not yet come up for discussion. It is
true that the Democratic Republic of Korea
have submitted a memorandum which has
been circulated to the member nations,
But no discussion has yet taken place.
One has to take a view of the entire
subject rather than of certain aspects of
the current situation.

WRITTEN ANSWERS TO QUSTIONS

Cancellation of Visit of an Indian
Official to Hanoi

*272. SHRI1 HIMATSINGKA:
SHRI SAMINATHAN:
SHRI N. R. LASKAR:

Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

(2) whether an official of his Minis-
try had to cancel his visit to Hanoi in
October this year on receiving information
about North Vietnam's reluctance to rece-
ive him;

(b) if so, the precise purpose of the
visit and the circumstances of cancellation
thereof;

(<) whether the North Vietnam Go-
vernment had similarly refused to reccive
another official of his Ministry in the past;
and

) if so,
thereto?

Government’s reaction

THE MINISTER OF EXTERNAL

AFFAIRS ( SHRI SWARAN
SINGH ): (a) and (b). T An official
of the External Affairs Ministry
was instructed to make a routine

inspection of some of our Missionin Indo-
China after completing his attendance at
a meeting in Australia, The visit unfor-
tunately became the subject of unjusti fied
speculation in the Indian and foreign press
that it was an Indian peace initiative.
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This was incorrect. The visit to Hanoi
was postponed at the request of the Go-
vernment of the Democratic Republic of
Vietnam, as the Government of India
agreed that the intense press speculation
had made the visit inopportune.

(c) The Government of the Democra-
tic Republic of Vietnam did not refuse to
receive any another official of the
Ministry in the past. They also intimated
in the case of the visit scheduled in June,
1969 that they desired a temporary post-
ponement. Since the official had already
been invited by the Royal Laotian Govern-
ment to visit that country and had to join
the Prime Minister’s party on a visit to
Japan and Indonesia, he was unable to
alter his plans.

(d) Government believes that impro-
vement of bilateral relations with the
Democratic Republic of Vietnam isin the
interests of both countrics and in the
interest of peace in the area.

Impact of Family Planning Methods
on Mothers

* 273. SHRIDEORAO PATIL: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING

AND URBAN DEVELOPMENT be
pleased to state:

(a) whether Government's attention
has been drawn to the ncws item appear-
ing in the ‘Times of [Iudia® dated the
27th Octobers 1970 regarding the state-
ment made by Saycd Hamid Hussain,
President Jamaate Islami (Hind) on
family planning programme and charging
the Central Government with not only
killing the child but also making the mo-
ther milkless, and

(by if so, its effect on the Family
Planning Programme and on Muslim
people in India?

THE MINISTFR. OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS
HOUSING AND URBAN DEVELOP-
MENT (SHRI B, S. MURTHY) : (a)
Yes Sir. The family planning methods
offered at present do not either kill the
child or make the mother milklsss,
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(b) Such reports do not appear o
have had any significant effect on the
acceptance of family planning by the
Muslim community, According to avail-
able data, the Muslims as also other
communities have accepted Family Planning
more or less in proportion to their
population in the country,

Indian Films for Pakistan

*276. SHR1 P, VISWAMBHA-
RAN : Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have permi-
tted Indian films to be shown in Pakis-
tan ;

(b) if so» whether these films are
channelled through the High Commission
Officers; and

(c) if not, under what agreement
these films are being shown in Pakistan?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The Government of India have not impo-
sed any ban on the export of Indian films
to Pakistan. However, the Pakistan Go-
vernment's ban against the import of
Indian films into that country, has conti-
nued, ever since the 1965 conflict, as a
part of their ban on tradg in general
with India,

(by No. Sir,

(c) Does not arisc.

Supply of Tanks to Pakistan by
Idnonesia
* 278, SHRI G, VENKATA-
SWAMY :
SHRI DINKAR DESAI :

Will the Minister of DEFENCE be
pleased to state:

(a) whetheritis a fact that Pakistan
has acquired 32 Soviet-built amphibious
PT-76 Snorkel tanks from Indonesia to
base them in East Pakistan;
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(b) whether any protest note has been
sent to Indonesia in this connection;

(c) the nature of the reply received;
and

(dy the reaction of Government there-
to?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) Govern-
ment have been assured by the Government
of Indonesia that there is no substance in
these reporls.

(b) to(dy . Do not arise,

Grievances of the Dentists

%279, SHRI DEVINDER SINGH
GARCHA : Will the Minister of HEALTH
AND FAMILY  PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the statement
made by the President of the Indian
Dental Association made on the 25th
October, 1970 to the effect that Dentists
were being discriminated against in com-
parison with other medical personnel in
respect of pay and service conditions, if
50, the reaction of Government thereto;

(b) whether a strong plea has been
made for the creation of a Dental Adviser
in his Ministry to focus the attention of
Government on problems hindering  the
growth of medicine and its practice in the
country;

(¢) whether Government have also
received suggestions to the cffect that
D.G.H.S., the Dental Council of India

and the Indian Dental Association should
make a concerted move to  utilise the un-
employed Graduates and improve the lot
of the Dentists; and

(dy ifso, the steps Government pro-
pose to take to redress the grievances of
the Dentists 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVBLO‘_’-
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MENT (SHRI K. K. SHAH) : (a), (b)and
(d). Yes, Sir. Such a statement has
appeared in the Press.

The Third Pay Commission is consi-
dering the question of revising the pay
scales of Dentists alongwith other
categories of Government employees. A
memorandum on the subject has been
submitted by the Dental Council of India
to the Pay Commission,

The work load as at present does not
justify the creation of the post of a full-
time Dental Adviser, There is already a
Honorary Dental Adviser functioning in
this Ministry since 1956 and this considered
sufficient for the present.

In accordance with the circumstances
the number of posts of Dentists is increased
from time to time keeping in view the
demand for dental services in the Hospitals.
Since Dental care is a State subject, the
State Governments have been requested to
open morc Dental clinics which  would
absorb Dental graduates in larger numbers.

(c) Yes, Sir.

East European Countries, Maps showing
Indian Territory as belonging to China

*280. SHRI SHANKARRAO MANE:
SHRI MAYAVAN :
SHRI KEDAR NATH SINGH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether he is aware that not only
Russia but a number of East European
Communist countries have shown Indian
territory in favour of China; and

(b) if so, the names of those coun-
tries and the reaction of Government
thereto 7

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH): (a)
The Government are aware that maps
published in certain East European coun-
tries as well as those published in some
Western countries show India’s borders
with China inaccurately.
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(b) The maps published in Rumania,
Bulgaria, GDR and Poland broadly follow
the Chinesc alignment though some of
these maps show the border with a broken
line indicating that the borders are regarded
as unestablished.

The Hungarian Government have infor-
med our Embassy that pending a final
settlement between India and China, they
will show both Indian and Chinese versions
of the border simultaneously in their maps.
This has been donein a World Map publi-
shed in Budapest in 1969,

In maps issued by Czechoslovakia, the
boundary line in the Middle and Eastern
Sectors is shown correctly but in the
Western Scctor coincides with the Chinese
claim line.

Yugoslavia show both the Indian and
the Chinese alignment in diffcrent maps,

The Government of India are taking up
the issue with the concerned governments,

Setting up of Missile Bases by China

*281. SHRI N.K. SANGHI :

SHRI RAM SINGH
AYARWAL :

SHRT RAMACHANDRA

VEERAPPA :

Will the Minister of DEFENCE be
pleased to state

(a) whether China has set up missile
bases on their side of the Himalayan
border which are capable of delivery of
intercontinental missiles; and

(b) how far this creates additional
burden on India's defence and the steps
which are being taken by Government to
meet the possible threat from across the
Himalayan border ?

THE MINISTER OF DEFENCE
(SHRIJAGJIWAN RAM) : (a) Govern-
ment have no information on this,

(b) Does not arise,
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Communication from U, S. Ambassador
about protest made by students of
I. 1. T. Kanpur

*282. SHRI HEM BARUA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government have received
any communication from the U. S. Ambas-
sador in New Delhi over the protest made
by the students of I. I. T., Kanpur when
the later went to Kanpur to deliver Con-
vocation address;

(b) if so, whether Government have
placed any embargo on the diplomatic
personnel of certain countries for making
public speeches; and

(c¢) il so, whether such permission was
obtlained in the above case ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) :
(a) No, Sir.

(b) No, Sir.

(c) Does not arise,
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New Procedure for Woman Sterllization

*284. SHRIMATI ILA PALCHAU-
DHURI : Wil the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government of India's
atiention has becn drawn to a reported
statement made by an Indian Physician
Dr. V. N. Shirodkar, in Los Angeles
(U.S.A.) while speaking to the Family
Planning Association of America on the
25th October, 1970 to the effect that he
had successfully discovered a new procedure
in which a woman can be sterilised in only
15 minutes under local anaesthesia and
later if she decided to have a child, a
doctor can simply undo the sterilisation
carried out;

(b} whether any enquiries have been
made from Dr. Shirodkar about his new
procedure; and

(c) if so, with what result ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT ( SHRI
B. 5. MURTHY): (a) to(c). Informa-
tionis being collected and will be laid on
the Table of the Housc.

Question of U.S. Arms sales to
Pakistan in U. N,

*285. SHRI N. SHIVAPPA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(@) whetherthe question of resuming
arms sales by the U.S. to Pakistan was
raised in U, N. Assembly; and

(b) if so, the names of the countries
which supported India’s stand in this regard
and the result thercof,

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
The Deputy Minister of External Affairs
referred to itin the gencral statement on
the agenda items entitled ‘“Consideration
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of measures for the strengthening of inter-
national security”,

(b) Since the question was not on the
agenda of the Assembly, no resolution
was put forward and it was not debated
upon.

Supersonic Mark I1 Series of HF-24 Aircraft

*286. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of DEFENCE
be pleased to state :

(a) whether plans were finalised to
develop a Supersonic Mark IT series of
HF-24 aircraft as far back asin 1961;

(b) whether Government have not so
far been able to select a suitable engine to
make HF-24 aircraft truly supcrsonic; and

(c) ifso, the reasons for the above
delay and the time by which the necessary
selection would be made ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE(DEFENCE
PRODUCTION) (SHRI P.C. SETHI) : (a)
to (c). The development of HF-24 aircraft
was taken upin 1956. The aircraft was to
be developed in stages. It was intended to
develop a Mark II version with a more
powerful engine, but it has not been
possible to find a svitable engine for the
purpose. Meanwhile an improved version
of HF-24 with Orpheus 703 engines with
reheat has been under development,

Supply of Barrels by Ordinance Factory
Bhusaval to Indian Oil Corporation

*287. SHRI S.M. BANERIEE : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to refer to the reply
given to Starred Question No. 1402 on
the 4th May, 1970 regarding the
supply of barrels by Ordinance Factory,
Bhusaval to the Indian Qil Corporation
and state :

() whether the Indian Oil Corpora-
tion had to rush to Ordinance Factory,
Bhusaval for their requirement of barrels
at exrbitant price as other fabricators at
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Bombay failed to supply them barrels
though sufficient orders are still outstanding
on them ;

(b) ifso,the action taken or proposed
to be taken by Government againstthe
fabricators at Bombay for the nonfulfilment
of their contractual obligation; and

(¢) if not, the reasons for their placing
order for supply of barrels on Ordnance
Factory, Bhusaval at exorbitant price when
the same could be available at cheaper
price from Bombay fabricators on whom
sufficient orders were outstanding ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D.R. CHAVAN): (a) No,
Sir.

(b) Does not arise.

(¢) The Indian Oil Corporation have
becn placing order on the Ordnance Fac-
tory, Bhusawal, as per the recommenda-
tions made by the Estimates Committee in
paragraph 2.44 of their 85th Report,
presented to the Parliament on 24th April,
1969,

Indian Bank Officials in Hong Kong
invited by the Chinese

*288. SHRI B. K. DAS CHOW-
DHURY :Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government are aware of
the official organ of the Chinese Govern-
ment  which extended invitation to
Managers and Assistant Managers of three
Indian Banks in Hong Kong for its Ist
October reception ; and

(b) if so, the details thereof and the
reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a) The
Bank of China together with some other
Banks and Insurance Companies associated
withit, had invited the Managers and
Assistant Managers of the three Indian
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Banks in Hong Kong for the Ist October
reception,

(b) They attended the function.
only represents a return
practice of earlier years.

This
to the normal

Foreign Cultural Centres in India

*289. SHRI P.K. DEO : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether there has been fresh
examination of the issue of the foreign
cultural centres in India ; and

(by if so, the details thercof and
whether several countries have proiested
to the Government of India regarding its
recent policy on the subject ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI1 SURENDRA PAL SINGH)
(a) Yes, Sir. The matter is under consi-
deration.

(b) The details will be made known
when finalised, No protest has been
received by the Government of India on
the subject.

House Tax on Government Buildings
located in Delbi and New Delbi

*290, SHRI RAM SWARUP VID-
YARTHI : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be plcased to state :

(a) whetherit isa fact that there are
about five thousand Government buildings
in the area of Municipal Corporation of
Delhi and an amount of Rs, sixty-seven
lakhs for service charges is due (o the
Corporation ;

(b) whether in principle it has been
agreed that instead of service charges the
New Delhi Municipal Committec and the
Delhi Municipal Corporation  should
charge house tax from the Government ;
and
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(¢) the facts in this respect and the
steps Government have taken to implement
the decision?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K.K. SHAH): (a) The
number of Central Government buildings
under the control of the Department of
Works, Housing and Urban Development
in the area of the Delhi  Municipal Corpo-
ration is 6,685,

A payment of Rs. i1.18 lakhs has
been made against the claim of Rs, 75.13
lakhs made by the Delhi Municipal Corpo-
ration. The balance has not been paid as
it appears lo have been made on an incor-
rect basis. This question is being further
examined.

(byand (c) . Yes, Sir, in cases where
all the services have been taken over by the
local authorities. Where this is not so, a
proportionate reduction is to be made in
the payment of service charges. Engineers
and concerned officers of the Delhi Muni-
cipal authorities and the C.P.W.D. will
work out the details of thesc arrangements.
The payment of service charges on the
revised basis will be made after a decision
is reached in this manner,
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Representation from Himachal Pra-
desh Government for opening of
a Sainik School

*202, SHRI HEM RAJ : Will the
Minister of DEFENCE be pleased to state:

(a) whether Government have received
any representation from the Himachal
Pradesh Government for the opening of a
Sainik School ;

(b) if so, the result thereof ; and

(c) the number of such schools which
Government propose to open during the
current year?
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) No, Sir.

(b) and (c) : Do not arisc.

Setting up hot line between India
And Pakistan

293, SHRI R.K. BIRLA : Will the
Ministcr of DEFENCE be pleased to
state :

(a) whether there was a move to set
up a hot line belween India and Pakisian
on the lines of Washington-Moscow line ;

(b} if so, whether the move has since
been abandoned ; and

(¢) if not, the progress so far made in
this regard ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : {a) No. Sir,

(b) Does not arise.

(c) A telephoneline belween Amritsar
and Lahore for routing calls between the
Chicr of the Army Siaff, India, and the
Conmunander-in - Chiefl, Pakistan, Army,
was established in September 1966 and has
been put to use on some occasions to
discuss matters arising out of the Agree-
ments between the Chief of the Army Staff
India, and the Commandcr-in-Chicf,
Pakistan Army, and also for implementa-
tion of certain aspects of the Tashkent
Agrecment.

Setting up of an air pollution study
Centre at Nagpur

%204, SHRI DHANDAPANI : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased 1o state :

(a) whether the World Health Orga-
nisation has decided to set up an Air
Pollution Study Centre al Nagpur ;

(b) il not, when the final decision in
this regard is likely to be taken ; and
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(¢) its main purpose?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSINO AND URBAN DEVELOP-
MENT (SHRI K.K. SHAH) (a) The World
Health Organisation in an agreement with
the Government of India has designated
the Central Public Health Enginecring
Research lnstitute, Nagpur as a Regional
Refcrence Centre on Air Pollution. The
Centre  started functioning from 1st
January, 1969.

(b) Does not arise.

(c) The purpose of the Centre is to
obtain information on the status of Air
Pollution in the country of the region to
exchange information,

Controversy on the Kashmir Operations

*295. SHRI GEORGE FERNANDES:
Will  the Minister of DEFENCE be
pieased to state :

(a) whether Government have taken
note of the controversy on  the Kashmir
operations of 1947 between Gen. L.P.
Sen and Gen. Harbaksh Singh ;

(b) if so, whether Government would
publish the official documents to put the
record straight ; and

(¢) il not, the reasons therefor?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM) : (1) Govern-
ment have secen Press reports  of the state-
ments said to have been made by Lt, Gen,
L.P Sen (Retd.) and Lt. Gen. Harbakhash
Singh (Retd.) rcpgarding the J &K
Operations of 1947-48. Government have
no comments to offer on the personal
account of the c¢vents by the 1wo retired
oflicers.

(b)and (c) . A draftof the history of

J & K Operations (1947-48) has alrcady
been completed and it is under scrutiny.

Inter-Service Problems

#2096, SHRI S. K. TAPURIAH : Will the
Minister of DEFENCE be pleased to stale:
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(a) whether his attention has been drawn
to a news item *'Coordination™ in the Indin
Express dated the 27th October, 1970,
where Secretary of defence Planning has
revealed that India has no mechanism
existing for dealing with inter-service
problem; and

(b) whether the Department of Defence
Planning has been entrusted with  this
work, when this Department is not fully
organised or has no technical assistance or
mechinery to take its own independent
views of the requirements of the services
or has to depend on the recommendations
made by individual service itself ?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM): (a) Yes Sir.

The report in the news item ‘* COORD-
INATION™ in the Indign Express dated
27.10.1970 is incorrect. The jofficial of
the Ministry of Defence mentioned in the
report did not even attend the Seminar on
“‘Contemporary Strategic Thought and
{ ndia's Security”™ held at Ahmedabad.

(b) The Department of Defence has
a Dircctorate of planning which is entrusted
with the work of formulating five year
Defence Plans, The Directorate consists
of officers with the necessary background
on Defence matters and Planning. The
Dircctorate  frames its proposals for
allocation of available resources so as to meet
the optimum requirements of the 3 services
consistent with the need for development of
the indigenous base for design, development
and production of weapons etc. required by
the Services. For technical advice, it draws
upon available expertise in the Defence
Organisation.

Acqguirition of Birla House
by Government

*297 SHRI J, M. BISWAS : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(1) whether the Birla have agreed to
the take-over of the Birala House by
government  for converting it into a
memorial for Mahatma Gandhi ;
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(b) if so, the terms agreed for take-
over of the House; and

(c) when the house is expected to be
handed over 1o government?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) to (c).
It has been decided to acquire Birla House
under the Land Acquisition Act and
Recessary _acquisition procecdings have
been initiated. The property will be
taken over after these proceedings are
completed.

Controversial Soviet Maps about Indian
Territory drawn in 1937

*208, SHRI SURENDRANATH
DWIVEDY : Will thc Minister of
EXTERNAL AFFAIRS be pleased to
state :

(a) whether the controversial Soviet
maps which  show parts of India's
northern territories as part of China were
drawn in 1937;

(b) whether Government have checked
up the statements made by Shri K.
Subramanyan, Director of the Institute of
Defence Studies and Analysis, New Delhi
made recently at Ahmedabad in this
regard; and

(© if so, the
Government ?

findings of the

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
to (c). This mistaken impression arises from
a garbled verison of Shri Subramanyan’s
statement at Ahmedabad. On checking the
facts it emerges that Shri Subramanyan
has been incorrectly reported by a Section
of the press. He did not state that the
controversial Soviet maps were drawn in
1937. Shri Subramanyan himself has
clarified the point in his letter 1o the
Times of India published in its Delhi
Edition of 28th October, 1970,
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Enfrmmlent of Refinery Agreement with
Foreign Ojl Companies in India

*299. SHRI M. M. REDDY: Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased 1a state:

_ (a) whether certain Ol Companies
in the world market have been offering
competitive discounts (o buyers because of
the downward pressure on crude prices;

.(b) whether in the case of the 3
foreign oil companies in India, such
concession had o be wrested from them by
Government; and

(c) if so, the steps Government have
lak_cn to  enforce the clause more
Strictly in the 1951 agreement with them
that purchases of crude were to be made

at world prices prevailin i
; s g atthe time
and place of shipment ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND  MINES AND
METALS (SHRI D. R CHAVAN):
(a) This is the rcporl‘ published in
trade journal,

(b) and (¢). As a result of
discussion with the companies s‘nce June,
1969, the prices of crude oils imported by
Esso, Burmah-Shell and Caltex have been
brought down to the levels indicated in the
Shantlilal Shah Committee’ s report.

Import of Raw Materials for Drugs by
Pharmaceutical Industry

*300. SHRI YASHPAL SINGH :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether raw materials which are
manufactured in India by public sector
plants arc not available in sufficient
quantities to meet the demands of the
pharmaceutical industry;

whether Government
the pharmaceutical

(b) if sos
propose to allow
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industry to import its  essential
requirements; and

(c) if so, by what time this proposal
is likely to be materialised ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINFS AND
METALS (SHRI D. R. CHAVAN):
(a) Apparently, the Member refers to the
bulk drugs. If so, such of the bulk drugs
as are not produced in the country either
in the public or private sector in sufficient
quantities to meet the dJemand, are
imported to make up the deficiency.

(b) No. Itis the gencral policy of
Government that the rmaw materials
required by the various industries should
be imported in an increasing measure,
through the State Trading Corporation.

(c) Does not arise.

Scheme for Development af Calcutta

1801. SHRI DEVINDER SINGH
GARCHA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government have drawn
a comprehensive scheme for the develop-
ment of Calcutta;

(b) if so, the details thereof and the
amount allotted for this purpose;

() the amount allotted for sewage
and civic amenities during the current
year;

(d) whether it is a fact that there is
some divergence opinion between West
Bengal Government and the Calcutta
Corporation on the question of impleme-
ntation of the development programmes,
if 50, the details thereof; and

(¢) how Government propose to
resolve these differences ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) A comprehensive
scheme for the development of entire
Calcutta Metropolitan District during the
Fourth Plan has been drawn up by the
State Gevernment in consultation with the
Central Guvernment .

(b) and (¢). Therc are 92 schemes
under  various broad heads involving a
total outlay of Rs. 145.79 crores during
the Fourth Plan out of which Rs. 20.71
crores has been allocated for 1970-71 as in
the statement attached.

(d) and (e). The State Government
has informed that the Corporation of
Calcutta passed a resolution demanding
the repeal of the Calcutia Metropolitan
Development Authority Act, 1970, under
which the Calcutta Metropolitan Devop-
ment Authority has been created as a
statutory body. The Corporation wants
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own agencies, The Calcutta Metropolitan
District covers, apart from the Calcutta
Corporation Area, another Corporation
and 34 other Municipalities. The imple-
menting agencies include, apart from the
Calcutta Corporation, 11 State Govern-
ments, Departments, 5 statutory bodies
and also other Municipal Authorities.
According for the proper co-ordination and
smooth implementation of the development
schenics, many of which are integrated
and cover more than one Municipal Limit,
a  Central Statutory Authority like the
Calcutta Metropolitan Development
Authority is considered essential.

Discussions  between  the  State
Government, the Calcutta Metropolitan
Development Authority and the officials
of the Corporation of Calcutta for
implementing the schemes are in progress.
It is hoped that the Corporation will
co-operale with the Authority in
implementing the development programmes

the funds to be placed at its disposal for for the improvement of Calcutta
implementation of the schemes through its Metropolitan Area as a whole.
Statement
Sr. Sector Allocation Allocation
No. for 4th Plan during 70-71
in lakhs Rs. in lakhs Rs.
1. Water Supply 2880.97 539.80
2. Sewerage and Drainage 2893,58 742.03
3. Traffic and Transportation 3152.65 353.00
4. Garbage Disposal 260,77 81.00
5. Bustec, Housing and Urban 2590.81 130.85
Development
6. Other schemes 1662. 34 115.00
7. Low Cost/Middle Income Gioup 600.00 10.00
Housing
8. Special Projects 538.00 99.81
14579.12 2071.49
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Technical works being handled by Non-
Technical Individuals In Government
Department

1802. SHRI S. D. SOMASUNDA-
RAM : Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state ;

(a) whether many technical works are
handled bv the Assistants and Section
Officers (Admn,) in various Government
Departments although trained Technical
persons are available in bulk for recruit-
ment;

(b) whether the C.P.W.D. is main-
taining Electrical installations in Govern-
ment Buildings while the other Electrical
equipments like Air conditioners, water
cooler Room Cooler, Desert cuwoler,
Heaters, table lamps. Fl. tube and fittings,
Electric Lamps etc, are purchased and
maintained by the administrative staff and
if s0, the reasons therefor; and

(c) whether B, Sc. holders are recruited
for manning Technical posts inso many
departments ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) to (c). The
information is not readily available and
its collection will entail labour that will
not be commensurate with its value.

Sale of spurious and sub-standard drugs
in India

1803, SHRI BABURAO PATEL :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS
HOUSING AND URBAN DEYELOP-
MENT be pleased to state :

(a) the number of firms caught selling
spurious and sub-standard drugs in India,
State-wise, since the 1st January, 1970;

(b) whether it is a fact that after
testing 1285 samples of drugs and cosmetics,
the Food & Drug Administration of Maha-
rashtra found one¢ out of egvery three
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samples of drugsand cosmetics to be sub-
standard;

(c) the names of articles and prepa-
rations which were found sub-standard by
the Maharashira Food and Drug  Admini-
stration; and

(d) what practical steps the Central
Standard Control Organisation has taken
to ensure supply of standard drugs ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY) : (a) to(c). The infor-
mation is being collected and will be laid
on the Table of the Sabha in dug course.

(d) A note indicating the steps taken
by the Central Drugs Standard Control
Organisation to ensure supplv of standard
drugs is laid on the Table of the Houss.
[Placed in library. See No. LT—4350/70]

Officials of Fertllizer Corporation of
India involved in Bribery Cases

1804. SHRI BABURAO PATEL :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state :

(2) the name, designation and emolu-
ments of the officer of the Fertilizer Cor-
poration of India who was arrested by the
C.B.1, in July, 1970 in Bombay takinga
bribe of Rs. 10,000/- from a wholesale
merchant for giving him the agency of
selling fertilizers at reduced rates and the
action taken against the culprit;

(b) the number of such cases caught
so far, in the Fertilizer Corporation of
India, with names and designations of the
officers caught; and

(c) the reasons why agents and distri-
butors are not appointed periodically by a
Committee of top officials instead of leav-
ing this work to individual officials ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

'(H) ‘Name .
Designation :

Emoluments :

Action taken :
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(b) There were no such casesin the
F.C.I. in the past.

(c) Dealers are appointed only on the
recommendation  of a  duly constituted
committee. For this purpose an advertise-
ment was issued and the applications
received are under scrutiny. Pending issue
of advertisement and processing the appli-
cation etc., ad hoc dealership was granted
to a number of people inthe State of
Maharashtra on the recommendation of
the Arca Manager. The lowest level for
approval of ad hoc dealership was Sales

Manager. But in Maharashtra the Deputy
Marketing Manager himself used 10
discharge this function.

Complaints against use of sub-standard
cement in housing projects

1805, SHRI BABURAO PATEL :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the total number of complaints
received on account of sub-standard
cement used in housing projects, State-
wise;

(b) the names of manufacturers who
are alleged to have sub-standard cement to
dealers and wholesale customers;

(c) the number of house and building
collapses traceable to the use of sub-
standard cement in the last two years,
ending October 30, 1970; and
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CHEMICALS AND MINES
METALS (SHRI D. R. CHAVAN) :

AND

Shri P.V. Mane
Deputy Marketing Manager,
Trombay Unit, FCI. Bombay.

Scale Rs.
Rs. 1540/-

1300-1600; starting salary

As Shri Mane was on probation, his
services were terminated w.e.l. 29th
September, 1970, Shri Manc has not
however been arrested so far.

(d) the nature of action taken against
the alleged offenders and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) to (d) . No
complaints against manufacturers have
been received in the Department of Indu-
strial Development. The desired infor-
mation will have to be collected from
construction  authorities all  over the
country, The time and effort involved
will not be commensurate with the object
likely to be achieved thereby.

Filling up of vacancies of Engineers

in CPWD
1806. SHR1 S. D. SOMASUN-
DARAM : Will the Minister of
HEALTH AND FAMILY PLANNING

AND  WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state the number of vacancies lying
unfilled in the grade of Junior Engineers,
Assistant Engincers, and Executive Engin-
eers inthe C. P. W.D. as on the 10th
November, 1970 and the reasons for the
delay in filling up such vacancies ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVEOPMENT (SHRI
PARIMAL GHOSH) : A statement giving
the information in so far as the posts of
Executive Engineers and Assistant Engi-
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neers are concerned is enclosed. A large
number of these posts have been created
recently and action has already been ini-
tiated to fill up these posts.
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In so far as the posts of Junior Engi-

neers are concerned, the information is
being collected and will be placed on the
Table of the House.

Statement

Designation of the post.

No. of posts vacant as on
10th November, 1970

Executive Enginecrs
(Civil)

Executive Engineers
(Electrical)

Assistant Engineer
(Electrical)

Assistant Engineer
(Civil)

23

21

Qualification for appointment of Jr.
Engineers in C.P.W.D.

1807, SHRI S. D. SOMASUN-
DARAM : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that the
Superintending  Engineers, C. P. W. D,
request the Employment Exchanges to send
only gsraduates for the appointment of
Junior Engineers even though minimum
qualification for appointment to the
posts in only Diploma in Engineering;

(b) if so, whether Government pro-
pose to raisc the minimum qualification
for the appointment orin the alternative
recruit both diploma and degree in equal
proporticons as otherwise it is mockery on
the part of Government to open poly-
technics and to prescribe minimum qualifi-
cations for the recruitment and denying
natural justice later; and

(c) if the reply to part (a) above be
in the negative, why suitable directives
are not issued to call for the diploma
holders and recruit them in the lowest
taegory of the services 7

THE MINISTER OF STATE TN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI PARIMAL GHOSH : (a)
and (b). According to the Recruitment
Rules, both the Degree and Diploma
holders are eligible for the post of Junior
Engineers, in the C.P.W.D. Since Diploma
Holders are preponderent in the grade of
Junior Engineers it was considered
desirable to recruit more Graduates in this
cadre in the interest of the efficiency of
the Department. Accordingly, the Supe-
rintending Enginecrs were insiructed to
ask the Employment Exchanges to sponsor
only Graduates for the post of Junior
Engineers. The recruitment to the post
of Junior Enginecrs will be thrown open to
the Diploma holders as well, as soon as
the deficiency in the number of Graduates
in this cadre is made up.

As regards the vacancies reserved for
Scheduled Castes and Scheduled Tribes,
the Diploma holders are, however, being
called for interview and selected because
Graduates belonging to thesc communities
are not available in adequate number.

In so far as the recruitment of Junior
Enginecers on the Electrical side is concer-
ned, Diploma holders are being recruited
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as Graduates are not readily available for
these posts.

(cv  Does not arise.

Pakistan envoy's meeting with Secretary,
External Affairs

1808. SHRI RAMACHANDRA
VEERAPPA : Will thc Minister of
EXTERNAL AFFAIRS be pleased to
state :

(a) whether the Pakistan Envoy met
the Secretary, Ministry of External Affa-
irs recently and had discussions; and

\b) il so, the nature of discussions
and the resvlts thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH : (@) Yes
Sir. It is the normal practice for Diplo-
matic envoys to meet Sccretaries in the
Ministry of External Affairs from time te
time.

(b) Such discussions
regarded as confidential.

are normally

Visit of three Czechoslovak nationals to
India in August, 1970

1809. SHRI S. M. KRISHNA :
Will the Minister of EXTERNAL AFFA-
IRS be pleased to state :

(a) whether three Czechoslovaks visi-
ted India during the last week of August,
1970 and whether they were members of
the GB;

(b} if so, whether they had diploma-
tic passports; and

(c) if not, whether their movements
were watched ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
( SHRI SURENDRA PAL SINGH ) :
(a)to (¢). A number of Czechoslovak
nationals arrived in lodia during the last
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week of August, 1970, Government have
no information whether any of them were

members of any organisation called the
“GB".

Prevention of Blindness in the Country

1810. SHRI  BENI SHANKER
SHARMA : Will the Minister of HEALTH
AND  FAMILY PILANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) the steps taken towards the
prevention of blindness in the country;

(b) the results achieved so far; and

(c) the further steps envisaged in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
5. MURTHY) {a) Government have
taken measures for the control of
Trachoma and eradication of Smallpox on
a natiop-wide basis, Under the Family
Planning Programme, vitamin A’ is
distributed freely to the vulnerable groups
of population to prevent night blindness.
To control the nutritional difficiencies,
whica are a major cause of blindness,
Government have taken various steps such
as the supplimentary Feeding Programme,
production of nutritious foods education
in nutrition, treatment of carly cases of
mal-nutrition, etc.

(b) and (c). The Indian Council of
Medical Research has recently started a
coordinated study on the prevalence and
incidence of blindness in the country at

seven centress namely, Ahmedabad,
Varanasi, Cuttack, Indore, Madurai,
Srinagar and Delhi, Besides studying

the incidence and prevalence of this
condition in the country, the study will
also include indentification and evaluation
of wvarious causes of blindness, The
information that is expected out of the
present study might help in suggesting
measures for the further prevention of the
disease.
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Use of Imported Tallow in the Manufacture

of Ghee and Butter
1812, SHRI SHASHI BHUSHAN :
Will the Minister of HEALTH AND

FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVYELOP-
MENT be pleased to state :

(a) whether  the attention of
Government has been drawn to the news
item that tallow imported for manufacturing
soap was being utilised for the
manufacture of Desi Ghee and Butter;

(b) whether it is also a fact that a
raid  was conducted at some illegal
manufacturing concerns and large quantity
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of tallww,
and

ghee and butter was seized;

(c) if so, the details thereol and the
action taken against the person/persons
engaged in such ante-social activities and
also to ensure that the tallow is not used
for this purpose and is used only for the
manufacture of soap ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOP=
MENT (SHIRI B, S. MURTHY)
(a) and (b). No, in so far as the
States of Haryana, Maharashtra, Punjab,
Assam, Kerala, Orissa, Uttar Pradesh and

Gujarat and Union  Territories of
Chanaigarh, Tripura, Andamen  and
Nicobar Islands, Manipur, Dadra.

and Nagar Havelli, Goa, Daman and Diu,
Pondiclerry and Himachal Pradesh arc
concerned.

In Delhi, a raid was conducted on the
215t September, 1970 and four samples of
butter were lifted. Some butter, one tin
of vegetable oil and one can of cream were
seized.

Information from other Stat=s/Union
Territories is being collected and will be
laid on the Table of the Sabha in due
course.

ic) All the four samples of butter
seized in  Delhi were found adulterated
with Vanaspati oil and prosccutions have
been launched against the offenders.

Service Conditions of P. W. D,
Employees in Manipur

1813, SHRI M. MEGHACHANDRA:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether out of nearly 300 muster
roll workers employed in the Store and
Workshop Division P. W. D., Manipur,
more than 75 per cent have been in conti-
nuous employment for more than 2 years
within the meaning of Sec. 25-B of
Industrial Disputes Act, 194%;
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(b) if so, whether the muster roll work-
ers are given facilities of annual leave, sick
leave etc., as are provided 1o workers who
have completed one year of service within
the meaning of Sec. 25-B above, under
Factories Act, 1948; and

(c) if the facilities in (b) above are
not made available, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) to (c). The
information is being collected and will be
laid on the Table of the House.

Resumption of Full Diplomatic
Relations with China

1814, SHIRI DHANDAPANI :
SHRI M. H. GOWDA :
SHRIS. K. TAPURIAH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether China seeks full ties with
India and has also invited India to discuss
resumption of full diplomatic relations
between (wo countries;

(b) ifsos the reaction of Government
thereto; and
in this

(c) the taken

regard 7

steps being

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Government have received no such
proposal so far.

(h) and (c). Do not arise.

Cases of «Flu® in the Capital

1815, SHRI N. SHIVAPPA :

SHR1I DEVINDER SINGH
GARCHA :

SHRI B. K. DASCHOW-
DHURY ;

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,

NOVEMBER 23, 1970

Written Answers 60

HOUSING AND URBAN DEVELOP-
MENT be pleased to state the number of
Flu cases registered in various dispensaries
of the Capital during the last six months ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHR1 B. S. MURTHY) :
According to the available information,
about 65,500 Flu cases have been registered
in the various hospitals{dispensaries of
the Capital during the period from May
to October, 1970,

Appeal to Big Powers to keep away
from Indian Ocean

1816. SHRI DEVINDER SINGH
GARCHA:

SHRI VALMIKI CHOU-
DHARY:

Will  the Minister of EXTERNAL
AFFAIRS be pleased o state:

(a) whether Government have
appealed to big powers to keep away from
the Indian Occan as a measure to check
the flourishing rivalry among the big
powers;

(b) if so, the details thereof; and

(¢) whether Government have received
any reaction to this appeal from any
country; il so, the deatails thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRT SURENDRA PAL SINGH):
(a) to (c). Attention of the Hon' ble
Members is invited to the statement made
on the floor of this House on the same
subject in reply to the Calling Atiention
Notice on 19.11.70.

Pakistan Spy Rings Operating
in Chandigarh

1817. SHRI KANWAR LAL GUPTA:
Will the Minister of DEFENCE be pleased
1o state:

(a) whether some Pakistani Spy rings
are opesrating in some of our military
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installations such as Chandigarh Air Force
installations;

(by il so, the details thereof and how
many of them have been convicted;

(c) how many of them have confessed
their offence; and

(d) wlether some of the members of
Indian Air Force staff went to Pakistan
for taking training for spying ?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM): (a) to (d). A few
instances of Pakistani Spy rings have come
under

to our notice. Some cases are
investigation. Tn some cases trial is in
progress. It would mot be in the public

interest o give any further details.
Transfer of Birla Hous e, New Delhi

1818,

SHRI JANESHWAR MISRA :

SHRI RAMACHANDRA
VEERAPPA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether Shri K. K. Birla blamed
the Government for having gone back on
its assurance to give land for land as part
of transfer of Birla House at New Delhi;
and

{b) if so, the details thereof and the
reasons for going back on its assurance ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) and (b). Govern-
ment did not go back on any assurance.
The decision to acquire Birla House under
the Land Acquisition Act was taken only
on finding that no speedy or satisfactory
response was forthcoming from Shri K. K.
Birla on the offer made to him by
Government.
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Raw Material for Soda Ash Plant
at Haldia

1820. SHRI SAMAR GUHA : Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether Government have decided
to set up Soda Ash Plant at Haldia in
Wast Bengal ;

(b) if so, whether the proposed Soda
Ash Plant will require large quantity of
salt as raw material;

(c) whether the salt produced in the
coastal belt of Contai, which is very close
to Haldia, will be utilised as raw material
for the proposed Plant;

(d) whether salt production in the
Contai belt can be largely increased; and

(¢) whether astudy team will be sent
to Contai for exploring the possibility of
further developing salt production there so
that salt manufactured there could provide
regular supply of raw materials to the
Haldia Soda Ash Plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) No fial decision has been taken on
the setting up of a Soda Ash Plant along
with a Fertilizer Plant at Haldia.

(b) The requirement of salt for the
proposed Soda Ash Plant is estimated at
99,600 tonnes per year (98.5%; Nac |
purity).

(c) to (e). Fertilizer Corporation of
India propose to send a team of their
engineers to cxamine the possibility of
increasing salt production in the coastal
belt of Contai with a view to utilising the
salt from this area in the proposed Soda
Ash Plant.

Crisis in Coal Industry

SHRI DEVINDER SINGH

1821,
the Minister of

GARCHA : Will
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PETROLEUM AND CHEMICALS AND
MINES AND METALS be pleased to
state:

(a) wheteher there is a crisisin the
Coal Industry because of the rising wage
bill and declining returns on investments;

(b) whetcher the immediate cause of
concern for the industry is its obligation to
pay from the beginning of october an
increase of nine paise per day invariable
dearness allowance to workers;

(c) whether the Coal Industry has
approached Government to allow an
increase in price of Coal supplied to the
Railways and Steel Plants in order to meet
its financial obligations; and

(d) the
thereto ?

reaction of Government

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI NITIRAJ  SINGH
CHAUDHARY): (a) The Coal Industry
have represented to the Government that
there is a crisis in the industry because of
mising wage bill and declining returns on
investment,

(b) They have pointed out that this one
of the causes which has given rise to the
situation indicated in (a) above.

(c) In there tenders for supply of
coal to the Railways from 1.1. 1971, the
majority of the tenderers have asked lor
a price increase of about Rs.3/- per tonne.

(d) Coal is decontrolled at present,
The Hindustan Steel Limited have after
negotiations entered into long term
agreements with the coal suppliers for
their major requirements of coking coal.
The Ministry of Railways have decided to
negotiate the prices with the suppliers.

Indo-Bulgaria Co-operation
1822, SHRI BENI SHANKER

SHARMA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to statg:
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(a) whether India and Bulgaria are
to inciease co-operation asa result of
president’s visit to that country;

(b) if so, the fieldin which the
cooperation is to be increased ; and

(c) the steps being taken in this
direction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a):
Mutual co-operation between the two
countries is expected to increase as a result
of the exchange of high level visits includ-
ing that of the President to Bulgaria in
October, 1970,

(b) Inthe field of economic,
cultural relation, etc.

trade,

(c) Governments of the two countries
have agreed to study further the ways and
means of increasing co-operation.

Absorption of Ex-Rebel Nagas in Police
and other Departments of Nagaland

1823. SHRI DHANDAPANI :
SHRI N. R. LASKAR:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether about 147  ex-rebel
Nagas have been absorbed in the Nagaland
police;

(b) whether the rebel Nagas who have
surrendered themselves have been given
employment in the various departments;

(¢) whether most of them have again
shown the loyalty towards the rebel
leaders ; and

(dy if so, how many surrendered
Nagas have been absorbed in various
employments and how far they have shown
the loyalty towards the rebel leaders 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Of the 2189 Under-ground Nagas who
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surrendered themselves during the period
from the Ist January, 1969 to the 30th
September, 1970 about 329 have been
absorbed in the Nagaland Armed Police.

(b) to (d). Seventy persons from
among those who have surrendered and
been found suitable have been recruited to
the Naga Regiment, ten in  the Border
Security Force and ten inthe Central
Reserve Police . A majority has gone
back to their villages for resettlement on
land.

By and large, persons coming over-
ground. havs not shown inclination to
rejoin the Underground. So far Govern-
ment  have reccived report of only one
person from amongst those scttled through
the rehabilitation camps having re-joined
the Underground organisation. There may
be some more cases but the number is
likely to be small.

British Help to Phizo

1824, SHRI SHRI CHAND GOYAL:
Will  the Minister of EXTERNAL
AFFAIRS be pleased to state;

(a) whether Phizo is getting help from
the British; and

(b) if so, whether’ Government have
taken up the matier with the British Govern-
ment for purpose to take it up in the near
future 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government are not aware of any help
given by the British Government to Phizo.
According to Government's information,
apart from granting him British citizenship,
they have not given any encouragement to
him on the so-called Naga question, which
they recognize is a matter of domestic
concern to India.

Phizo has received some support from
individuals and organisation in Britain,
who do not, however, have much standing
or influence. A British newspaper has also
championed his cause in the past,
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(b) Does not arisc.

Rising Issue of Tibet in U. N. O.

1825. SHRIMATI SUCHETA
KRIPALANI : Will the Minister of
EXTERNAL AFFAIRS be pleased to slate:

(a) whether itisa fact that recently
quiet 2 large number of M. Ps. have
represented to Government to raise the
question of Tibetin the U.N.O.;

(b) if sos the broad details of the
memorandum; and

(c) the efforts made by Government
and the success achieved in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) No, Sir.

(b) and (c). Donot arise.

Surrender by Nagas during May and
June, 1970

1826. SHRI SHANKAR RAO MANE :
Will the Minister of DEFENCE be pleased
to state :

(a) he number of Naga leaders who
have surrendered to Indian Government in
May and June, 1970; and

(b) the details regarding the mainte-
nance of law and order situation at present
in that area ?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM): (a) 33 self
styled officers of the Naga underground
surrendered during May and June, 1970.

(b) The law and order situation in
Nagaland has improved considerably in
the recent past, Underground Nagas in
good numbers have been surrendering
themselves. Efforts of the undergroand
Nagas to extort money and rations and to
get recruits from the people of Nagaland
are proving increasingly unsuccessful due
to the resistence offered by the villagers
themselves who want peace and do not
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support  the
Nagas.

activities of underground

Enquiry against Deputy Marketing
Manager of Fertilizer Corporation
of India, Trombay for accepting
Bribe

1827. SHRI B. K. DASCHOW-
DHURY : Will the Minister of PETRO-
LEUM AND CHEMICALS MINES AND
AND METALS be pleased to siate :

(a) whether any enquiry was held by
Government in the matter of arrest of the
Deputy Marketing Manager of the Ferti-
lizer Corporation of India, Trembay for
accepting bribe for appointing the Cor-
poration’s wholesaler in  Dhulia district;
and

(b) if so, the details thereof and if
not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R, CHAVAN) : (a) No.

(b) The case was investigated by the
Central Bureau of Investigation on the
initiative of the Fertilizer Corporation of
India Limited and the question of any
enquiry by Government does not arise.

Prime Minister’s foreign visit

1828. SHRI DINKAR DESATI ; Will
the Minister of EXTERNAL AFFAIRS be
pleased to state whether any officials of the
American Government were present at
various haults of the Prime Minister at
several Capitals of the countries on her
way to the U,N, to attend the Silver
Jubilee Session and back to India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : No,
Sir. Nor was it necessary.

Meeting of Prime Minister wiih Soviet
President and Prime Minister

1830. SHRI MRITYUNJAY PRA-
SAD) : Will the Minister of EXTERNAL
AFFAIRS be pleased to stale :
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(a) the number of occasions on which
the Prime Minister met the President and/
or Prime Minister of the U.5.5.R. whether
at Delhi or in Russia or clsewhere since
the 1st April, 1970; and

(b) on how many times she raised the
question of Russian maps showing Indian
territory as Chinese territory and the
Russian reaction thercto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Prime Minister met the Soviet Prime
Minister once this ycar in the month of
October when she was on her way to New
York, and met President Podgonny at Paris
on 12.11.70 at the Reception of the
French  President following Gen. De
Gaulle's death.

(b) She raised the question of the
inaccurate depiction of India-China border
in the Soviet maps with the Soviet
Premier. Prime Minister Kosygin repeated
the assurances which had been earlicr
given to President V.V. Giri during his
visitto U.S.5.R. in September 1970,
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India willing to discuss Kashmir with
Pakistan

1832, SHRIK. P. SINGH DEO :
Will the Ministerof EXTERNAL AFFA-
IRS be pleased to state :

(a) whether the spokesman of Indian
Delegation to the recent U. N. General
Assembly made a statement to the effect
that India was willing to discuss the
Kashmir issuc with Pakistan ‘‘any time,
any where, unconditionaly™;

(b) whether the statement made by
the Indian spokesman had the approval of
Government;

(¢) if so, whether the statement indi-
cates departure from the accepted policy
of the Government on Kashmir issue; and

(d) il the reply to part (b) above be
in negative. the reaction of Government
in regard to the statement made by the
Indian spokesman without Government's
approval.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The Indian spokesman in New York made
the following statement to the New York
Times correspondent on October 21, 1970:—

“India is always prepared to discuss
anvthing with Pakistan, any time and
any where unconditionally and bilatera-
lly. An avenue for bilateral discussions
already exists through Tashkent Agree-
ment. We are for friendship between
thetwo neighbours and in that spirit
we have always shown restraint even
though Pakistan has commiticd aggres-
sion against Indian territory in Kashmir
more than once™.
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(b) Yes, Sir.
(c) No, Sir.

(d) Does not arise.
Housing programme in Fourth Plan

1833, SHRI LOBO PRABHU :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have consi-
dered the requirement of Rs. 3,300 crores
for housing in the Fourth Plan according
to the Chetty Committee and whether this
amount will be available to those who show
selfl help by finding half or more of the
outlay;

(by onsuch outlay and on mortgage
of the construction, why the nationalised
banksshould not offer loans at the same
rate as for small industries, which will be
served by construction programmes;

(c) considering the unemploy-
ment and under  employmeut  in
villages on one hand, and the savings
arising from increased prices of grain on
the other, why the Revolving Fund has not
included rural housing ina more signafi-
cant way; and

(d) the number of nationalised banks
giving credit for rural housing and the total
amount given during the last six monihs ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) Apparently, the
reference is to the Expert Commiitee on
Methods for Achieving Low Cost Large-
Scale Housing Construction in the Major
Cities, of which Dr, S. M. K. Chetty
(Deputy Director, Central Building Re-
scarch Institute, Roorkec) was one of the
Members. The Committee’s Recommen-
dations do not contain any reference to the
requirement of Rs, 3,300 crores for hous-
ing in the 4th Plan.
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(b) Small scale industries, being a
priority sector and facing difficulties
especially in gestation periods, are given
credits at slightly lower than ncrmal rates
by some of the banks. Projects for
construction programmes do not face such
difficulties. Besides» the nationalised banks
operate on short-term deposits and as such
do not undertake large-scale long term
financing of housing projects.

(¢) The Revolving Fund for housing
and urban development would be operated
by the newly created Housing and Urban
Development Finance Corporation (a
Government of India Company) one of
whose objects, according to its Memoran-
dum of Association, is *‘‘to finance rural
housing and village renewal programmes”.

(d) The nationalised banks have not
evolved any scheme for the specific purpose
of giving credit for rural housing. How-
ever, four nationalised banks have formu-
lated schemes for advancing loans for
housing purposes. Broad dctails of these
schemes are given in the attached statement.
As these schemes are applicable to  both
urban and rural people, it would be diffi-
cult to segregate the amounts given to
rural house-builders.

The Bank of Baroda advances loans
upto a maximum of Rs. 25(00 for cons-
truction of a house, The rate of interest
for the loan is 94%;. The loan is re-
payablc in 10 years, in equal monthly
instalments. The United Commercial
Bank, The Indian Bank and The Syndicate
Bank, have formulated schemes for giving
loans for construction of houses or for
purchase of houses; these schemes linked
are to savings and are mainly intended to
motivate middle income groups 10 save
amounts regularly so as to purchase or
build houses later.

The United Commercial Banks has a
*housing recurring deposit scheme’ under
which a person having a regular source of
income has to open a special recurring
deposit account and deposit Rs, 50 to Rs.
1,000 in multiple of Rs. 50 per month for
a period of 48; 60; 72; or 84 months, The
bank will advance a loan equal to twice the
amount of total balance due to him under
the recurring deposits but subject to a
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maximum of 60%; of the value of the house
purchased. The loan is repayable in 60; 72;
84; 90 or 96 months depending on the
period for which the recurring deposits
are originally made.

Under the Syndicate Bank’s ‘triple
loan facility' scheme, loans arc advanced
upto five time the average saving bank
balance of the depositor for the past 24
months and the maximum loan under the
scheme is limited to Rs. 10,000 witha
collateral of the house as security with 50%
margain. The loan is repayable in 60
monthly instalments.

Under the save for **your own home™
scheme framed by the Indian Bank, a
special account has to be opend and a
minimum deposit of Rs. 50 per month is
to be made. Amounts over Rs, 50 should
be in multiple of ten. The deposit has to
be made for a fixed number of years
varying from 3 to7. At the end of the
agreed period, the depositor can withdraw
his deposit with interest and also obtain a
loan of an equivalent amount at 8% per
annum. Repayment of the loan can be
made in montkly instalments to be agreed
upon at the time of opcning of the
account. The main purpose of the schemes
of the above three banks is to inculcate
the habit of savings among the people.
These schemes generally cater to the needs
of middle class persons.
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Selection of Members of Parlia-
ment for Indian Delegation to
Silver Jubilee Session of
U. N. O,

1835, SHRI SHIVA CHANDRA
JHA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the sclection of Members
of Parliament for the Indian delegation to
the Silver Jubilee Session of the U.N.O.
was made on the party basis ; and

(by if so, the details thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI  SURENDRA PAL SINGH):
(a) and (b), The following Member of
Parliament were included in the delegation:

Shri Mohan Dharia

Shri A.P. Sharma

Shri S.A. Aga

Shri Chintamani Panigrahi
. Shri G.S. Reddy

b

They are members of the ruling party.

Refund of Money to Shri Gurdwara
Prabandhak Committec Charged
on Account of Chandni
Chowk Kotwali Building

1836. SHRI KANWAR LAL GUPTA:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :
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(a) whether Government have received
any representation stating the money taken
for the Chandni Chowk Kotwali building
from Shri Gurdwara Prabandhak Com-
mittee Delhi, should be given to the Com-
mittee back as grant by the Government ;

(b) if so, the details thereof ; and

(c) what steps have beentaken by
Government to make its contribution for
the Smarak of Guru Teg Bahadur in
Chandni Chowk Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) Yes.

(b) The Gurdwara Prabandhak Com-
mitteg want Government to reimburse the
amount paid by the Committee for the
Kotwali land and to donate Rs. 25 lakhs
for the construction of a memorial.

(c) This matter concerns the Ministry
of Education and Youth Services andis
under their consideration.

Expenditure on Memorials of
National Leaders
1837. SHRI KANWAR LAL

GUPTA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state how
much money has been spent by Govern-
ment on Nehru, Mahatma Gandhi and
other Memorials?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : Information is
being collected and will be placed on the
Table of the House.

Refund of application money for
Employment in Indian OIl
Corporation

1838. SHRI VIRENDRA KUMAR
SHAH : Will the MINISTER OF PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :
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(a) whether recruitment for advertised
vacancies in the Indian Oil Corporation
(IOC) was stopped recently due to strike,
but 10C did not care to refund the money
paid on application by 45,000 applicants,
which amounted to Rs. 3.6 lakhs @ Rs. 8
per applicant ; and

(b) if so, the justification therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D.R. CHAVAN):
(a) and (b) . The interviews scheduled to
be held in the month of September, 1970
in respect of posts of officers advertised
cn all India basis in June, 1970 had to be
postponed duc to the strike launched by
the unionised siaff at Bombay. Since the
recruitment has only been postponed, the
question of refunding the application [ee
of Rs. 2,01 lakhs received from about
28,000 applicants does not arise.

Strike at Khetri Copper Project
1839, SHRI  G.

SWAMY :
SHRI 5. K. TAPURIAH :

VENAKATA-

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased 1o state:

(a) whether there was a strike at
the Khetri Copper Project recently;

(b) if so, the reasons therefor;

(¢) the reaction of Government to
the demands of the workers; and

(d) the total loss suffered as a result
of the strike?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY":
(a) Yes Sir. The workman of Khetri
Copper Project and Head Office of Hindus-
tan Copper Ltd. remained on an illcgal
strike from 23rd October 1970 to 6th
November 1970,

(b} The Labour Union demanded
payment of interim relicf announced by
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the Central Government for their employees
over and above the benefits accruing from
the Arbitration Award dated 11th August
1970, relating to fixation of revised wage
structure for the workman, In addition
the Union demanded fitment benefits
under the revised wage structure, which
were 1o be paid in a staggered manner in
terms of Arbitration Award, in lump sum,
immediately, These demands were not
considered justified by the management

and were not acceded to. Thereupon; the
Labour Union launched theillegal strike

witlout giving any notice, in contravention
of the provisions of the Industrial Dispu-
tes Act, 1947,

(¢) The demands of the workmen
have been referred to the Industrial Tribu-
nal for ad,udication,

(d) The project being in the constru-
clion stage there was no direct production
loss due to the strike, The construction
programme, however, suffered a loss of 10
working days in respect of most of the
activities. Ia the case of essential mining
operations where the work is carried out
continuously the effective loss corrospon-
ded to total period of srike i. ¢. 14 days.
Extra cfforts arc being put in (o make up
loss of time in the construction activitics
within next few months so that the target
date of complction of the project is not
affected adversely.
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Diamond Extraction Programme
during 1970-71

1844, SHRI RAM KRISHNA GUPTA:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whrether the programme for
digging out diamonds from mines for the
year 1970-71 has been finalised;

(b) if so, the details thereof; and

(¢) the total value of diamonds
extracted and sold during 1969-707

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY):
(a) and (b) . Yes Sir. Regular mecha-
nised mining of diamonds is now confined
to Ramkheria and Majhghawan mines of
the Panna Diamond Mines of the National
Mineral Development Corpomation Lid.»
in Madhya Pradesh. The target of pro-
duction from these mines during 1970-71
is 23,250 carats.

(c) During 1969-70, 15,335 carats of
diamonds valued at Rs. 64,26 lakhs were
recovered from the mines of Panna Pro-
ject and 10,593 carats of diamonds sold
for Rs. 46.22 lakhs.
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Rural Housing Problem

1845. SHRI DEORAO PATIL :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state;

(a) whether Government have consi-
dered the magnitude of the problem of
Rural Housing in India; and

(b) if =0, the efforts made or being
made to solve the problem?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WOHKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARTMAL GHOSH ) : (a) Yes,
sir.  According to the estimates of the
Working Group on Housing for the
Fourth Five Year Plan, the shortage of
rural housing at the begining of the Fourth
Plan was cxpecied to be 718 lakhs. This
was bascd on the assumption that cvrey
household should have a scparate and
reasonably permanent dwelling unit.

(b) A scheme called the Village
Housing Projects Scheme for providing
loan assistance to villagers and free house-
sites to landless agricultural workers had
becn introduced by this Department and
has been in operation in various Siates
and Union Territories sicen Augusl,
1957. Thz Scheme is being continued
during the Fourth Plan period. State
Governments are¢ being continually urged
to provide adequate funds in the State
Plans for accelerating the implementation
of this Scheme. Paucity of resources has
so far stood in the way of taking up
programmes on a lafge scale.

The Mceting of State Ministers in
charge of Housing held at Jaipur in July,
1970 considered that the housing of land-
less agricultural workers should be given
prioriiy and recommended to the State
Governments to provide free house sites to
land less agricultural workes out of their own
resources in a few districts selected for the
purpose and to furnish data to the Go-
vernment of India, regarding the magnitude
of the problem in these districts, thecost



81 Written Answers

of construction of houses for the landless
agricultural workers, the specifications for
such houses and the total funds required
ctc. The data are still awaited from many
of the State Governments and Union
Territories, and they have been reminded.

Rural Lasbourers who have no
Houses of their own

1846. SHRI DEORAO PATIL :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be plcased to staie;

(a) whether Government  have esti-
mated the households of landless rural
labour and agricultural labour in India;
and

(b) if so, the number of rural labou-
rers who have no houses of their own and
state the date by which they will have
their own houses ?

THE MINISTER OF STATE IN THE
MINISTRY OF HCALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT
(SHRI PARIMAL GHOSH) : (a) Accor-
ding to a sample survey carried out by the
National Sample Survey during the period
February, 1963 to January, 1964, therc are
about 105 lakh households of landless rural
labour and about 86.4 lakh landiess agri-
cultural labour households in the country.

(b) No data regarding the number
of houseless 1ural labour households is
available. It may be assumed that most
of the landless rural labour households do
nol have any reasonably permanent houses
of their own. Government can only aim
at a progressive solution to the problem
spread over a long period of years. It is
not possible to indicate any specific date
by which all the rural labour households
will have their own houses.

Loan Assistance for Constructlon
of houses for rural Labourers

1847, SHRI DEORAO PATIL : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT be plea-
sed to state:

(a) whether there is a scheme to
provide loan assistance for the construction
of houses in the selected districts for the
rural labourers; and

(b) if so, the details thercof and the
district where the scheme is likely to be
implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT
(SHRI PARIMAL GHOSH): (a) and (b).
The Village Housing Projects Scheme,
which has beenin operation since 1957,
inter alia, provides for grant of loan assis-
tauce to villagers, including rural labourers,
for constructions of houses in rural area.
Since the housing problem of landless
agricultural workers is the most acu.e,
the Meeting of State Ministers in charge
of Rural Housing held in July, 1970 at
Jaipur urged the Siate Governments to
take up a programme of housing of land-
less agricultural workersin a few districts
on a priority basis, The State Govern-
ments were advised to select one district
for every one crore of population of the
State, and to collect the requisite data in
respect of the selected districts for drawing
up a suitable programme. Details have
not been received from all the States yet.
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gt aw feg) © (%) Sftadn
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et aF fa=rueT €

P. M.'s Visit to Moscow

1851. SHRI RAGHUVIR SINGH
SHASTRI : Will the Minister of EXTER-
NAL AFFAIRS be pleased to stale;

(a) the number of halts or stop-overs
made by the Prime Minister in Moscow
on her journey abroad during the last threc
years, year-wise,;

(b) whether talks of the Indian Prime
Minister with  the Soviet Prime Minister
far exceed in number of her talks with any
other ranking foreign dignitaries; and

(c) if sos the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
( SHRI SURENDRA PAL SINGH ) :
(a) A statement is attached.

(b) No, Sir. The Prime Minister did
not visit U. 8. S. R. during 1968 and
1969. She halted at Moscow for 3 hours
on her way to U. N. in October this vear.

(¢) Does not_arise.
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Progress of work for Construction
of Fertilizer, Soda Ashand
Methanol Plants at Haldia

in West Bengal

1852, SHRI DEVEN SEN :
SHRI INDRAIJIT GUPTA :
SHRI JYOTIRMOY BASU :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased Lo state:

(@) the progress of work for the
construction of Fertilizer Plant, Soda Ash
Plant and Methanol Plant in Haldia; and

(b) the total cost of all the three
plants and the foreign exchange component
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) The
Fertilizer Corporation of India has pre-
pared a Techno-Economic  Feasibility
Study for the establishment of a fertilizer
factory along with a Soda Ash Plant at
Haldia. No final decision has been taken
by the Government on the proposal. The
Corporation is also considering the integ-
ration of a Methanol Plant at the Haldia
in this

compicx, but no formal proposal
respect has so far been received by the
Government.

(b)y The estimated total cost of the
Fertilizer and Soda Ash  P'ants is Rs.
73.57 crores with a forecign exchange com-
ponent of Rs. 22.43 crores.

Demands and Grievances of staff
of T. B. Hospitals Mehrauli
(Delhi)

1853, SHRI DEVEN SEN Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING

AND URBAN DEVELOPMENT be plea-
sed to state :

(a) whether a letter dated the 3Ird
August, 1970 signed jointly be nearly Bl
employees of the T. B. Hospital Mehrauli
(Delhi) has been sent to the Secretary,
General of T. B. Association of India

NOVEMBER 28, 1970
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at 3, Red Cross Road New Delhi in which
certain demands and grievances of the
staf of the said hospital had been
mentioned;

(b) ifso, the contents thereof; and
(c) the action taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) Yes.

(b) and (c). The Hospital Karam-
chari Panchayat had stated that there was
discontentmertamong the staff relating to
their promotions and other service facili-
ties, The T. B. Hospital, Mchrauli is
run by the T. B. Association of India
which is a registered body and Goverement
have no direct control over the affairs of
the Hospital. However, it is understood
that the matter was discussed by the
General Secretary, Hospital Karamchari
Panchayat with the Secretary-General of
the T. B. Association of India and the
Medical Superintendent of the Hospital,
Itis for the T. B. Association of India to
meet the grievances of the staff employed
in the Hospital to the cxtent possible.
Some of the gricvances have already becn
met by the T. B. Association of India while
others are being looked into.

C. G. H. S, Facilities to Central
Government Employces Residing
in Janakpuri, New Delhi

1854. SHRI NIHAL SINGH : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pl eased to stale:

(a) whether C. G. H. S. facilities are
not available to the Central Government
employees residing in Janakpuri, New
Delhi, if zo, the reasons therefor,

(b) whether there is any proposal to
dispense with the Mobile C.G. H. §.
Dispensary in the adjoining arcas and open
a stationary Dispensary for the use of
these areas as well as Janakpuri, ifso by
what date;
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(¢} whether Government would allow
the beneficieries to utilise the services of
Dispensaries in the adjoining localities
till any new dispensary is opcned in
Janakpuri; and

whether Government
to get the

(dy if not,
servants would be entitled
medical charges reimbursed?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT
(SHRI B.S. MURTHY) : (a) Ycs. Sir,
The normal yard-stick lor opening a C.G.
H. S. dispensary is 2,000 to 2,500 families.
The number of Central Government emp-
loyees residing in Janakpuri does not
justify the opening of a dispensary there
according to this norm.

(b) and (¢). A regular dispensary has
been opened under the C. G. H. S, in
Block ‘D”in Pankha Road Arca on the
16th Nowember, 1970  which inter alia
caters  to  medical needs of  Central
Government employees  residing in Block
‘D" and C-6B of Janakpuri colony,

(d} The Central Government employees
residing in  areas not covered under the
C. G. H. S. Scheme will coutinue to get
re-imbursement  of medical expenses  in
accordance with the Central Services Me-
dical Attendance Rules.

Provision of civic amenities in
Janakpur i Colony, New Delhi

SHRI NITHAL SINGH :
SHRIP. C. ADICHAN :

1855,

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether itis a fact that thousands
of houses have been built in Janakpuri
New Delhi by D.D.A. and by private
persons on the plots auctioned by Dclhi
Development Authority;

(b) whether there is any coordination
between the authorities of Central Govern-
ment, Delhi Admmistration and Delhi

AGRAHAYANA™, 1892 (SAKA)
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Municipal Corporation to look into the
amenities to residents of Janakpuri viz.
water, transport, electricity sanitation,
schools, medical, police and Post Office;

(c) if so, whether Government are
aware that the so called coordination body
has failed to acheive any purpose so far
and residents are suffering; and

(d) whether Government would move
the concerned authorities to provide the
said amenities to the residents of Janakpuri
as early as possible 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI PARIMAL GHOSH) ; (a)
Yes, Sir.

(b) to (d). It isfor the organisation
developing a colony to coordinate the
provision of various amenities and facilities
therein. According to the Delhi Develop-
ment authority, which is responsible for
the development of Janakpuri, essential
services like roads, water, sewer and
electricity have already been provided. The
Authority has also taken up the question
of provision of other facilities such as
schools, post office, police station etc.,
with the concerned authorities and are
pursuing the matter with them so as to
ensure early provision of these facilities.

Strike by employees of O.N.G.C. in
Gujarat

LAKHAN LAL
KAPOOR:
SHR1 DINKAR DESAI :

1856. SHRI

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(@) whether more than 15,000 emplo-
yees of the Oil and Natural Gas Commis-
sion in Gujarat observed a 24 hour token
strike on the 24th October, 1970;

(b) if so, the reasons thercof; and

(c) the steps taken to meel the

demands of the workers ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHR1 D. R. CHAVAN) :
(a) 6,491 employees of the Oil and
Natural Gas Commission in Gujarat
observed a token strike on the 24th
October, 1970.

(b) The token strike was against the
Commission's declaration of 8% ex gratia
payment for the year 1969-70 and non-
declaration of payment of Interim relief on
the lines of recent orders of Central Gover-
nment on the subject, concerning their
own employees.

{c) Negotiations were held with the
representatives of the Empl oyees’ Unions/
Associations and as a result, the disputes
regarding ex gratia payment and interim
relief have been amicably settled.

Proposals of USA, USSR and Vietcong
for peace in Indo-China

1857. SHRIP. C. ADICHAN : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government have thoro-
ughly studied the Nixon plan, the Vietcong
demands placed at Paris talks and]the
Soviet proposals made with a view to
establishing peace in Indo-China; and
reaction

(b) if so, Government's

thereto 7

THE DEPUTY: MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)

Government ' of India have carefully
studied the proposals for a peaceful
settiement of the Indo-China problem,

made by president Nixon and Madam
Binh. There has been no specific Sovict
proposal in this regard.

(b) Government of India's position
has already been given in the House in
response to unstarred question No. 73 on
the 9th November, 1970.

NOVEMBBER 23, 1970
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Arms sale to South Africa

) 1858. SHRI H. N. MUKERJER :
Will the Minister of EXTERNAL AFFA-
IRS be pleased to state :

(+) whether any member nation of
the United Nations Organisation  has
stopped the sale of arms to South Africa
following the U.N. Call for total embar-
g0 on such arms sale; and

) (b) if so, the names of the countries
which have stopped arms cale to South
Africa ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). Inits Resolutions 181 (1963) of
Tth August 1963 and 191 "(1964)  of 18th
June 1964, the Security Council solemnly
called upon all States yto stop supply of
arms, ammunition and military vehicles
to South Africa. In reports on the imple-
mentation of these Resolutions most
member States indicated that they would
abidc by the apeal, In October, 1970, the
General Assembly adopted a Resolution
calling for the full implementation of the
arms embargo instituted by the Security
Council and have requested a report by
the Secrctary General by December, 1970,
This report is expected to indicate the
latest position of member States on this
issue,

wrael ® ang mfadt & wafagai
w! sfraar
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fasm
States 716 Officers IHAT Jawans ST

U] ) (3)
Andhra Pradesh 4.0 3.7
Assam 0.7 3.2
Bihar 2.7 5.1
Delhi 9.7 0.8
Gujarat 0.6 1.2
Himachal Pradesh 3.6 4.5
Haryana 9.2 8.8
Jammu & Kashmir 2.5 2.5
Kerala 7.3 5.8
Madhya Pradesh 3.8 2.5
Maharashtra 4.8 7.5
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2 3

Manipur 0.1 0.8
Mysore 7 2.4
Orissa 1.2 1.4
Punjab 17.3 14.7
Rajasthan 3 6.9
Tamil Nadu 2.4 5.8
Uttar Pradesh 17.7 15.3
West Bengal 4.2 3.6
Others* 4 3D

TOTAL 100.0 100.0

* Includesl Goa, Laccadive Islands, Nagaland, NEFA, Nepal and Tripura.

Refusal of visa to special correspon-
dent of Toronto Globe and Mail

1861. SHRI D.N, DEB : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the special correspondent
of Toronto Globe and Mail had asked for
visa to visit India ;

(b) whether visa has been refused by
the Government of India ; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
(a) and (b). Yes, Sir.

(c) There was an order prohibiting
his entry.

Establishment of New Naphtha-based
Fertilizer Factories

1862. SHRI S.R. DAMANI : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND

METALS be pleased to state :

(a) whether Government arc thinking
of establishing four new naphtha-based
fertilizer factories ; and

(b) if so, the reasons for justifying
this decision in view of the likely world-
wide shortage of naphtha within the next
couple of years as rcported carlier ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D.R. CHAVAN): (a) A
new fertilizer project at Mangalore, if
finally approved, may be based on naphtha
as feed stock. In addition, the feed stock
for another new fertilizer project at Tuti-
coriny is still under consideration. No
decision has been taken as to which feed
stock will be allowed for this project.

(b) Indigenous sources of naphtha
arc not expected to be sufficient to meet
the requirements of future naphtha based
fertilizer plants. Imports of naphtha,
wherever necessary, Wwill however be
allowed on merits of each case, As far as
is known, no world wide shortage of
naphtha is expected within the next two
years.
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Supply of MIG to Pakistan by
Indonesia
1863, SHRI DEVINDER SINGH
GARCHA:
SHRI HEM BARUA :

SHRI SAMINATHAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government have ascer-
tained the facts from the Government of
Indonesia about the reported supply of
MIG planes by the latter to Pakistan : and

{h) if sos the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) and (b). Attention of the Hon'ble
Members is invited to the reply given to
Lok Sabha Unstarred Question No. 59 on
the saume subject, which was replied on 9th
November, 1970.

Soviet Plan for West Asia

1864. SHRI KANWAR LAL
GUPTA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state the
details of the Soviel plan for the political
scttlement of the West Asia Conflict?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) ! The
following are some of the important
features of the Soviet Plan for the political
settlement of the West Asian Conflict :

(i) Therc isneed to establish a just
and lasting peace inthe West Asia. All
States in West Asia have the right to a
secure and independent national existence.
There can be no lasting settlement without
the liquidation of the Israeli occupation of
captured Arab lands, without the ending of
the state of wary without the establishment
of a staie of peace between countries of the
arca and without recognition of the rights
of the Arab people of Palestine.

(ii) The proposal envisages that the
**de jure” ending of the state of war and

AGRAHAYANAZ TOOX (SAKA) - wraenameeme.»

the establishment of the state of peace
begins at the moment of the ending of the
first stage of the withdrawal of Israeli
troops from territories occupied in June,
1967.

(iiiy The proposals provide for a
mutually binding agrecment between the
sides and contacts through the special envoy
of the United Nations Secrctary-Gereral,
direct towards finding out concrete ways
of implementing the Security Council
Resolution of November 22, 1967,

(iv) The proposals call for the practi-
cal implementation of all inter-connected
propositions of the Security Council
Resolution i.e. Israel’s withdrawal from
All Arab lands occupied in 1967 and the
simultaneous establishment of a just and
lasting peace in West Asia.

(v) The proposals provide for the
cstablishment of de-militarised zones on
both sides of the border, for the introduc-
tion of United Nations troops into a
number of points and for direct guarantees
by Four Powers, the Permanent Members
of the Security Council, or by the United
Nations Security Council,

Arrears of rents furniture, electri-
city and water against M. P.
and Ministers

1865. SHRI KANWAR LAL
GUPTA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) the arrears of rent, etc. against
Members of Parliment and Ministers;

(b) the names of the Members of
Parliament and Ministers who had not paid
the amount of arrears of rent, furniture,
electricity, water etc. to Government up to
31st. October, 1970;

(c) the amount of arrears against each
aloresaid person separately;

(d) the steps taken by Government to
recover the amount; and

(e) why the amount was not deducted
from the salary of the aforesaid members 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND-URBAN DEVELOPMEFT (SHRI
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PARIMAL GHOSH): (a) The arrcars of
rent etc. against Members of Parliament
and Ministers including ex-Ministers and
ex-M. P. are as under:—

_“[ 1) Ministers

{This amount is for the period
ending 31st March, 1970 as far
as the expenditure on clectricity,
water and rent of furniture is
concerned. For the year 1970-71
accounts cannot be finalised till the
close of the financial year)

(2) Ex-Ministers

(3) M. Ps.

(This amount is for the period
ending 30th September, 1970 and
also does not include charges for
electricity and water, which are
recovered in most of the cases
direct by the local body concerned.
In some cases where payments are
made initially by the C.P.W.D.
and then recovered by the Govern-
ment, the amount for the | electri-
city and water is included in the
above arrears as per bills so far
received,

4) Ex-M. Ps.

(b) and (¢) . Statements as per  An
nexureszl to 1V showing the names of the
Membzars of Parliament and Ministers,
who had not paid the amount of arrears,
as indicated inreply to part (a) of the
Question, are laid on the Table of the
House. [Placed in library. See No.
LT-4351/70].

(d) and (e) . The Ministers and some
M. Ps. pay the amount due from them
cither by cheque or in cash. For other
M. Ps.,» assessments arc made and sent
to their Accounts Officers for recovery
through their salary bills. The Ministers,
M. Ps. as well as ex-M. Ps concerned,

Rs. 10,645.76
Rs. 7,208.21
Rs. 29.787.02

Rs. 2:09,601.19

Rs. 2,57.242.18

Total

are pressed for payment of the dues.
The  Accounts Officers concerned in
cases where assessments aresent to
them, are also requested to expedite
recovery. In suitable cases of ex-M. Ps.,
action under the Public Premises (Eviction
of Unauthorised Occupants) Act, 1958 had
also been initiated for the recovery.

National Dress for Indian Officials
posied abroad

SHRI SHANKAR RAO MANE:
SHRI MEETHA LAL MEENA :
SHRI G.Y. KRISHNAN :

1866.

Will the gMinister of EXTERNAL
AFFAIRS be pleased to state :
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(a) whether it is a fact that many
Junior Indian Officials posted in the Indian
Embassies abroad dress like hippies with
long flowing hair; and

(by il so» whether there 1s any pro-
posal under consideration of Government
Lo prescribe National Dress for the Indian
Officials attached to Indian embassies?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDERA PAL SINGH) :
(a) No» Sir.

(b) Does not arise,

Doctors Holding L.M.F, Degrecs
treated as Gazetted

1867. SHRI K. HALDER : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND  URBAN DEVELOPMENT  be
pleased to state :

(a) whether the doctors  holding
L.M.F. dJegrees are treated as gazetted
officers, after serving in medical centres
for more than ten yeurs in rural arcas ;

(b) if not, the rcasons therelor ;

(¢) whether these doctors are granted
lcave on Sundays and other holidays like
other Governmenl employecs

(dy whether some doctors are not
allowed to take leave lor a single day with-
in a period of several months ; and

(e) if so. the reasons therefor ?

THE MINISTER. OP STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, AOUSING
AND  URBAN DEVELOPMENT :
(SHRI B.S. MURTHY) : (a)to(e) . The
information is being collected and will
be laid on the table of the Sabha.

fadsit gavangl g wan faaat
&7 Iewad

1868. »t g¥W a7 wGAM : 7T A2-
e w1a 731 ag T A w1 w4 5
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1970 #t w@ig wegfa afax w12
fear a1

(@) <t 7@
(w) s /& Jaar 1
A West German General regards Goa,
Daman and Diu as Portuguese
Territory
ILA PAL-

Minister of
pleased to

1870. SHRIMATI
CHOUDHURI : Will the
EXTERNAL AFFAIRS be
state:

(a) whether Government’s attetion
has been drawn to a statement by Prof.
Albert Norden, 2 member of the
Presidential Committee of the World Peace
Council, that the West Germam Magazine
“Der Spiegel” of 5th October 1970 has
reported  that General Steinhoff,
Commander-in-Chief of the West German
Air Force, had instructed German Forces
stationed in Portugal (as a part of NATO
forces) that the Portuguese  territory
included Goa, Daman and Diu which is
“‘temporarily occupicd by India™;

(b) whether this matter has been
taken up with the Government of West
Germany so that the wrong information
may be corrected; and

(¢c) ifsos the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes» sir.

(b) and (¢). The articale in **Der
Spiegel” of Sth October, 1970 which is an
cxiract from the *‘instructional leaflet for
visitors of Federal Defence Forces in
Portugal™ published by the *‘German
Centeral Information Office in Portugal™
state that according 1o the Portuguese
Constitution, Portugal is composed of
the following parts : (a) Mother
country with Azores and Medeina;
(b) Overseas Provincese in Africa; Cape
Islands, Portuguese Guinea. Island-group
Sao Tome and Principe, Angola, Moza-
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mbique; in Asia, Macao; in South Sea;
Timor: in India : (occupied by India)
Daman, Diu, Goa. The Government of
the Federal Republic of Germany have

stated that Lt. Gen. Steinhoff has not
made any statement on the former

Poruguese territories overseas, and in
particular with reference to Goas Daman,
and Diu. Furthermore Government of
India have becn assured by the F. R. G,
authorities that the F. R. G. regard Goa,
Daman and Dju as parts of India.

Proposal for Setting up of Coal Based
Fertilizer Plant in Uttar Pradesh

1871. SHRIMATI SUCHETA
KRIPALANI: Will  the Minister of
PETROLEUM AND CHEMICALS AND
MINES AND METALS be plcased to state
whether any Coal based fertilzer plant is
proposed to be set up in Uttar Pradesh
during the next financial year and if so,
the details thereof ?

THE MINISTER OF STATE INTHL
MINISTRY OF PETROLEUM AND
CHEMICAIS AND MINES AND
METALS (SHRI D.R. CHAVAN):
Government have no proposal for setting
up any coal-based fertiliser plants in Uttar
Pradesh.

Impact of Family Planning Programme
on Muslim Community in India

1872. SHRI N. SHIVAPPA: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) the impact of Family Planning
Sct&cn'tc upon the rural Muslim Community;
an

(b) the progress of Family Planning
in rural areas according lo percentage in
each Community 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY): (a)
and (b). The impact of Family Planning
Programme on all communities including
the Muslimss in  the rural areas, is
satisfactory. Community-wise statistics in
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respect of rural or urban acceptors of
family planning have not been maintained
so far. However, a few sclected special
studies have been made and they indicate
that all communities are involved in
Family Planning more or liess in
proportion to their numbers.

Jobs For Unemployed Engineers

1873. SHRI N. SHIVAPPA: Will the

Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to stale:

(a) whether he assured the Engineers
for jobs in his Ministry; and

(b} ifso, the number of unemployed
enginecrs given employment and when 7

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D, R, CHAVAN):
{(a) No.

(b) Does not aries. However, certain
schemes have been introduced by  this
Ministry to facilitate the employment of
unemployed engineers.

Sct back to expansion  Programme of
Koyali Refinery

1874. SHRI YOGENDRA SHARMA:
Will the Minister Jof PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased 1o siate:

(a) whether the proposal for expansion
of the Koyaly refienery from 3.5 million
tonnes to 5.5 _million tonnes is likely to
be dropped; and

(b) if so, the reasons therefor
THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND

METALS (SHRI D. R. CHAVAN):
(a) ana (b). A working Grpup is
currently examining the question of

expansion of Gujarat Refinery in tlhz
light of crude availability inthe coming
years from the Gujarat Qil Fields.
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Statement by Chairman, Neyveli
Lignite!Corporation

1875. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state:

(@) whether the Chairman of (he
Neyveli Lignite Corporation Lid. stated in
his specech at the 14th Annual General
Meeting that the original design of the
plant lay out and plant capacities proved
to be inadequate needing modifications
and imports;

(b) if so, the details about the faults
in the design of the plant lay-out referred
to by the Chairman; and

(c) who was responsible  for the
faulty design, the extent of loss to they
Curporation. whether any action has been
taken against the persons concerned and
how soon the defects would be set right ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS & MINES AND METALS
(SHRINITIRAJ SINGH CHAUDHARY):
(a) In his specch delivered ar the 141h
Annual General Meeting of the Neyveli
Lignite Corporation, the then Chairman
of the Corporation, while stressing the
need for additional equipment, referred 1o
certain inadequcies arsing oul of original
design of the Plant lay-out and plant
capacities. The statement is general and
docs not refer to any specific deficiency or
design fault.

(b) and (¢). Do not arise in view of
the reply to (a) above,

Delay in placing order for Import
of Chloramphenicol by State
Trading Corporation

1876. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state:

(a) whether some time back Govern-
ment decided to import 40 tonnes of
Chloramphenicol and entrusted the work
to the State Trading Corporation;



107 Written Answers

(b) whether there was delay on the
part of the State Trading Corporation in
placing the necessary order during which
time price of Chloramphenicol shot up in
the international market from 20 to 40
per kg.;

(¢) il so, the recasons for the delay;
and

(d) whether he has directed the State
Trading Corporation not to pass on the
higher cost of imperts to the common man
especially in view of the sizeable profits
made by it onthe sale of drug earlier
during the vear?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS & MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yus,
Sir.

(by Mo, Sir. The time lag was due
to the observance of nccessary formalities
such as floating of enquiries, acceptance of
the competitive quotations, procurement
of import licences etc. The price of Chlo-
ramphenicol in the international market
shot up as a result of shut-down of some
plants as a precautionary measure follow-
ing serious explosion in one of them. The
shortage in the international market was
sudden and unexpected and could not be
foreseen,

(c) Does not arisc.

(dy Does not arise. Chloramphe-
nicol is sold at *«pooled™ price arrived at
by taking the weighted average of indige-
nous production and imported stocks for
a given period. The State Trading Cor-
poration is not making any profit on the
sale of Chloramphenicol but is charging
the commission normally admissible to a
trading concern.

Supply of 20 Gauge Steel Barrels
to ICO by Hind Galvanising and
Engineering Company

1877. SHRI S. M. BANERIEE
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to refer to the reply
given to Starred Question No. 972 on the
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13th April, 1970 regarding supply of 20
Bauge barrelsto I. O.C, by the Hind
Gal_vanising and Engineering Company
against 18 gauge steel sheets and state;

. (a) when the Indian Oil Corporatinn
duli not  supply 80 gaude steel sheets to
Hind Galvanising and Engineering Comp-
any (P) Lid. for manufacturing oil
barrels, how did the latter supply barrels
to the former fabricated out of 20 gauge
steel sheets; and

. (b) if Hind Galvanising and Enginee-

ring Company (P) Ltd. supplied barrels to
the Indian Qil Corporation from 80 gauge
steel sheets received by them from  other
sources:  does it not tantamount (o a
Ihreach of trust to supply 20 guage barrels
instead of 18 gauge barrels?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND MET-
ALS (SHRI D. R. CHAVAN): (a) . The
supply could only be made out of steel
sheetsqreceived by the firm from other
suurces.

(by No.

Supply of More Tanks to Pakistan
by U. S. A.

1879, SHRI S. M. KRISHNA :
Will the Minister of EXTERNAL AFF-
AIRS be pleased 1o state:

(a) whether Government have seen
the press reports in the Hindustan Times
dated the 28th October, 1970 wherein it
has been stated that Pakistan President
during his recent visit to U, S. A. met the
PresidentJof | U. S. A. and had asked for
more tanks;

(b)Tif so, whether U.S. A, has
agreed to supply more tanks to Pakistan;
and

(¢) Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH : (a)
Yes, Sir.
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) (b) According to the information
given to us by the US Government, they
are not supplying more tanks to Pakistan.

) () Government feel that any accre-
tion to the armed strength of Pakistan,
which is already over-armed, is a direct
threat to India.

India urged to Work for Peace

1880. SHRI S. M. KRISHNA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the attention of Govern-
ment has been invited (o the Press reports
in the Hindustan Times dated the 28th
October, 1970 wherein Israel’s Consul in
India has stated that Israel wants Tndia to
work further for peace;
reaction

(b) if so. Government’s

thereto: and

(c) the steps taken or proposed to be
laken (o establish further peace in Asia
and other parts of the world?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PALSINGH) : (a]
Yes, Sir.

(b) and (c). The Government of
India is following with interest and concern
the developments in the West Asia crisis.
We are dedicated to the ideal of a just
peace and with this end in view, recently
co-sponsored the Resolution which was
adopted by the General Assembly on
November 4, 1970 recommending an exten-
sion of the ceasefire in West Asia for a
period of three munths in order to bring
about the speedy implementation of the
Security Council Resolution of November
22, 1967.

Qil Exploration in Bhutan by Oil and
Natural Gas Commission

1881, SHRI S. M. KRISHNA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether Government have given
any direction to Oil and Natural Gas

AGRAHAYANA 2, 1892 (SAKA)

Written Answers 110
Commission to start oil exploration in
Bhutan; and

(b) if so, the details of the scheme
and the terms on which the work will be
started there?

THE MINISTER OF {STATE IN
THE MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
and (b). A communi-ation was received
from the Royal Government of Bhutan
regarding Government of India taking up
the work of oil surveys in South-Eastern
Bhutan. The request is being given due
consideration in consultation with the

Governmenl.

Disposal Cost of Delhi Development
Authorlty Flats in Naraina
Residential Schemes

1882, SHRI B. K. DASCHOWD-
HURY : Will the Minister of HEALTH
AND{ FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to refer 1o
the reply given 1o Unstarred Question No.
6111 on the 13th April, 1970 and, state:

(a) whether it is a fact that as
against the “‘Disposal cost™ of Rs. 26,000/-
and Rs. 23,000/- mentioned in reply to
part (b) of the question, the Delhi Develop-
ment Authority has actually charged Rs.
27,000/- and Rs. 23,5C0/- from the allot-
tees of 150 sq. vds. and 125 sq. yds. flats
respectively in the 2nd lot of flats in
Naraina residential scheme;

(b) whether DDA"has refused to the
allottees even at this stage the amount
charged in excess (Rs. 1000/- incase of
150 sq. yds: and Rs. 500/-in casc of 125
sq. yds. flats); and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
& URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) The disposal
cost of flats on 150sq. yds. and 125 sq.
yds. plotsin Naraina offered for sale in
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the second lot was Rs, 27,000{- and Rs.
23,500/ respectively. These figures were
also mentioned in the brochure issued by
t_l'ac Delhi Development Authority at the
time of sale in June/July, 1969. However
in lha‘ reply to part (b) of the Unstarred
Question No. 6111, given in April, 1970
the hgurcs of Rs. 26,000/~ and Rs. 2,3,()[1)1’1
were inadvertently mentioned due to CIrc~

rical error in (he D:lhi Development
Authority .

() There has bzen no excess charge
from the allottees as explained against
Aqa) o,

(c) Question does not arise.

Drilling contracts abroad entered
inte by Oil and Natural Gas
Commission

1883, SHR1 B. K. DASCHOW-
DHURY : Will the Minister of PETRO-
LEUM AND CHEMICAL AND MINES
AND METALS be pleased to state :

(a) whether any decision has been
arrived at by the Oil and Natural Gas
Commission for the drilling contracts
abroad, especially in the West Asian il
areas; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND

METALS (SHRI D. R. CHAVAN, : ia)
Mo,

(b) Does not arise.

Modified version of MIG-21

1884, SHRI VIRENDRAKUMAR
S HAH : Will the Minister of DEFENCE be
pleased to state :

(a) whether MIG-23 series has

already been developed in U. S. S. R.;
and

(b) if 50+ the reasons for India going
in for production of a modified version of
MIG-21 Planes instead of MIG-23 planes?
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THE MINISTER OF STATE (DEFE-
NCE PRODUCTION IN THE MINISTRY
OF DEFENCE (SHRI P.C. SETHI) : (a)
We have no authentic information with
regard to development of MIG—23 series
aircraft in U.S.5.R.

(b) Does not arise.

Reservation of plots and build-up
Houses for Scheduled Castes

1885. SHR1 RAM SWARUP VIDYA-
RTHI : Will the Minister of HEALTH
AND FAMILY PLANNMNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether there is reservation in the
matter of allotment of plots and build-up
houses for Scheduled Castes, by D.D. A

(by if so, the percentage so reserved;

(c) the number of houses and plots
allotted to the Scheduled Casles during the
last three years and its percentage to the
total allotment;

(d) whether therc is any reservation
for Scheduled Castes for allotment of indu-
strial plots; if so, the number of plots so
allotted with its percentage; and

te) if not, the reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) Yes, Sir.

(b) 15% of plots in the low and the
middle income groups are reserved for
allotment to persons of Scheduled Castes/
tribes. As regards houses, 157 of the
houses built for the low and the middle
income groups, are reserved for Scheduled
Castes/tribes, widows of defence person-
nel, political sufferers and ex-servicemen.

(¢) Information is being collected and
will be laid on the Table of the House.

(d) Thereis no such reservation,
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(¢) Under the Scheme of large scale
acquisition, development and disposal of
land, industrial plots are disposed of (with-
out any distinction of caste or creed)
either through auction or are allotted to
non-conforming units to enable them to
shift industries from their present locations
in accordance with the provisions of the
Muster Plan, or 1o those whose lands have
been acquired for planned development of
Dethi.

Report on National Malaria Eradi-
cation Programme

1886. SHRT RAMAVATAR SHASTRI :
SHRI RABI RAY :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

{a) whether the team of international
experts invited by Government to review
the National Malaria Eradication Pro-
gramme has submitted its report;

(b) if so, the main findings and
recommendations of the team; and

{c) the decisions taken thereon ?

THE MINISTER OF STATE IN THE
MINSTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT
(SHRI B. 5. MURTHY) (a) Yes,
The international team consisting of
four experts from the World Health
Organisation, six experts from United States
Agency for International Development,
and onc Indian Scientist (Leader) from
Indian Council of Medical Research sub-
mitted its report on the 10th November,
1970.

(b) The main findings and recommen-
dations of the team are indicated in the
statement Jaid on the Table of the House
[Placed in Library, see No,LT 4352 ,:".-’0.]

(¢) The recommendations made by
team are yet to be considered by the
Government,
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Provision of Finance for upgrading of
the subjects in Posts Graduate
Class in Medicine and Surgery

1888, SHRI DHIRESWAR KALI-
TA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(aj whether for upgrading the subjects
in post-graduate classes in Medicine and
Surgery nccessary finance is borne by  the
Central Government ;

(b) if so, on whosc recommendation
finance is provided;

{c) whether Government of Assam
had recommended for upgrading some
subjects in post-graduate study in Dibru-
garh Assam Medical College and necessary
finance was provided too;

(dy if so, whether the Central Govern-
ment have found that the finance provided
for upgrading the subjects has not been
utilised at all and instead Assam Govern-
ment  nas spent the entire mony on
building purposcs only, and

(e¢) the steps Government propose Lo
take against this improper utilisation of
the money ?

THE MINISTLER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a)and (b). Under a
Centrally sponsored scheme, the Central
Government gives assistance to the State
Governments for the upgradation of
selected departments in Medical Colleges
including the Department of Medicine and
Surgery. The Scheme in the Fourth Five
Year Plan envisages 100; cent:al assistance
subject to a maximum of Rs. 10.00 lakhs
per department for five years of the Plan
period. The proposals for upgradation are
received by the Central Government from
the State Governments and after due
scrutiny by techmical officers orders
sanclioning upgradations are issued and
requisite funds released,
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() The Government of Assam have
recommended, a few days back, upgra-
dation of 3 Departments in Assam Medical
College, Dibrugarh during the current
financial year. Their proposals are at
present under consideration. They had
not sent recommendations for upgradations
of any department during 1969-70 i.c. the
first year of the Fourth Plan.

(d)and (e) . Since no department has
been sanctioned for Assam during 1969-70
and 1970-71 and no finance has been pro-
vided 80 far during the Fourth Plan, these
questions do not arise.

Agreement with Sud Aviation of
France for Manufacture of Anti-
Tank Missiles

1889. SHRI DHIRESWAR KALITA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether Government have signed
an agreement with the Sud Aviation of
France for the manufacture of anti-tank
missiles under licence;

(b) il so, the terms of the agreement;
and

(c) the estimated cost of the project?

THE MINISTER OF STATE (DEFE-
NCE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI P. C. SETHI) : (a)
to (c). It is not in the public interest to
give thisinformation,

Allotment of land to Tara Cooperative
Housing Society, Delhi

1890. SHRI HEM RAJ : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to refer to the reply given to
Unstarred Question No. 1164 on the 3rd
August, 1970 and state :

(a) the progress made for the allot-
ment of land to the Tara Cooperative
Housing Society, Delhi; and
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(b) the time by which the land will
be allotted to itand the place where it
will be allotted ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) and (b). The
Society is expected to be offered land in
Shahdara shortly.

Boundary of Yol cantonment board

1891, SHRI HEM RAJ : Will the
Minister of DEFENCE be pleased to
statc :

(a) whether Yol Cantt. Board has
extended its boundary to the four tikas of
Mauze Narwana, namely, Khalooie, Qasba
Narwana Khas, 4 of tika Joloh a small
Mauza of Balchar and two tikas of Mauza
Tangrote namely Khas Tangroti and
Bhater and Khad Darood divides them from
the Yol Cantonment ;

(b) whether these iikas and  their
population has been deprived of the bene-
fits of development the Himachal Pradesh
Government  and at the same time wholly
neglected by the Cantonment Board and
Taxing them;

(c) il so, whether Government propose
to release from and its agriculturist popu-
lation from the Cantonment Board Area;
and

(d) if not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRASINGH MAHIDA) :(a) No,
Sir. There has been no extension of
boundaries. The Cantonment as originally
formed included parts of villages Narwapa
Khas, Kholoi Barg, Qasba, Jaloh, Tangroti,
Bhater and Balehr.

(by No, Sir. Civic facilities have been
extended also to the aforcsaid Cantonment
areas.

(¢} Does not arise in view of the
answer to (b) above.
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(d) The Cantonment limits do notl
extend beyond one kilometre of the
military camp. It is considered desirable
to retain the aforesaid area within Canton-
ment limits to ensure Inter alia reasonablc
standards of health, security and discipline.

Chinese Relations with Asian Countries

1892. SHRI R. K. BIRLA: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a  fact that

China is seriously engaged in going
with planning for ties with key Assian
Countries;

(b) if so, whether the Indian Govern-
ment has asked for a detailed report in
this connection from the Indian Embassy
in Peking; and

(¢) il so, the details thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
to (c). This is a'matter for the Govern-
ment of China and Government of India
have no comments on it. Our Embassy in
Peking usually keeps the Government
informed of all important developments.

Donation of Eyes to Eye Banks

1893, SHRI K. K. BIRLA. Will  the
Minister of HEALTH, FAMILY PLANN-
ING AND WORKS HOUSING AND
URBAN DEVELOPMENT be plcased (o
slate:

(a) whether the Central  Govern-
ment propose Lo introduce measures
making obligatory for those patients who
die in hospitals to donate their eyes to the
eye banks in the country; and

(b) if so,» the action taken or
propesed to be taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENTS (SHRI B.S.MURTHY): (a) No
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such proposal is under consideration at
present.

(b) Does not aries.
Production of MIG

1894, SHRI B. K. DASCHOWDHURY:
SHRI SRADHAKAR SUPAKAR:
SHRI BENI SHANKER SHARMA:

Wiil the Minister of DFFENCE be
pleased to state:

(a) whether the Hindustan Aeronautics
Unit at Nasik has built the first India-made
MIG and Plane; and

(b) if so, the extent foreign material
used in the aircraft?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCF (SHRI P.C.
SETHI): (a) The first MIG-aircraft assembl-
ed in India was delivered in 1966. The first
MIG aircraft incorporating components
manufactured from raw-materials at Nasik
was delivered in october, 1970.

(b) The raw materials required for
the manufacture of components at Nasik
have been imporied. The cngine installed
in it has been assembled from imporied
components,  Most  of the clectronic
equipment has been manufactured in India
from imported raw-malterials. Other
cquipment and accessories which are not
normally produced in an  aircrafts factory
have been imported.

Constitution of Committee for Mincral
Development
1895. SHR)! DHANDAPANI:
SHRI N. R. LASKAR :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

{a) whether Government proposed to
appoint a committee to go into the

question of mineral development in the
country ;

(b) if so, who will be ils members;
and
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(¢) when the committee is likely to be
constituted ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI NITIRAJ SINGH): (a) A
proposal Lo appoint a committee to
coordinate various aspects of mineral
development 15 under consideration,

(b) The membership of the commitlec
has not yel been finalised.

(¢} The Committce is
constituted shortly.

likely to be

Deaths due to the Influenza in the Capital

1896. SHR1 DHANDAPANI : Will
the Minsiter of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT  be
pleased 1o state:

ta) Whether 1t is a  fact that
two hundred and seventeen  persons
died of influenza and other feversin the
capital during the month of October 1970;
and

(by il so, whether the doctors had
no medicine to cure this flu ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT;) :
( SHRI B. S, MURTHY ): (a) No
deaths due to Influenza were reported
from any of the hospitals and other
institutions falling under the administrative
control of Central Government, Delhi
Administration and Municipal Corporation
New Delhi Muncipal Committee in the
month of Oclober, 1970, except that the
Willingdon Hospital has reported two
deaths of suspected myocarditis due to fu.

As lar deaths due to other fevers, there
are a number of fevers that are unclassified
and the number of deaths due to these and
other fevers are not known.

(b) All medicines required for the
illness are readily available in all hospitals
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institutions functioningin  Delhi. But
there is no separate drug for curing flu.

Increase in Capacity of Mazagon Dock
Ltd. Bombay

1897. SHRI GEORGE
FERNANDES: Will the MINISTER OF
DEFENCE be pleased to  state:

{a) whether Government have in hand
any scheme to cxpand the capacity of
Mazagon Dock Ltd., Bombay;

(by if so, the details of the scheme;

(¢) the total numberof frigates
proposed to be built at Mazagon Docks;

(d) the total value of these frigates;
and

te) the saving of foreign change
effected by building frigates in India ?

THE  MINISTER OF STATE
(DEFENCF PRODUCTION) IN THE
MINITSRY OF DEFENCE (SHRI P.C.
SETHI) (a) and (b). A proposol for further
expansion of capacity is at present ala
preliminary stage of consideration with the
Management of Mazagon Dock Lid., and
detailed proposals in this regard have not
yel been submitted to the Government .,

(c) At present, Mazagon Dock Ltd.
have orders for the construction of six
Frigates.

(d) Estimated valuc of these six
frigates to be constructed by Mazagon Dock
Ltd. is Rs. 130 crores approximately,

(e) A saving ofRs. 53 Crores
approximately in foreign exchange is
expected to be effected by building these
six frigates in India.

Statement made by Dr. Dharm Teja
During Trial in London

1898. SHRI GEORGE FERNANDES:
SHRI RAM AVTAR SHARMA:

Will the Minister of
AFFAIRS be pleased to state:
(a) whether he has noted the claim

EXTERNAL
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made by Dr. Dharam Teja in a London
Court that he had undertaken diplomatic
missions on behalf of India during the
Sino-Indian War and on other occasions;

these

(b) ifso, the truth in

statemenis; and
(¢) the reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
({ SHRI SURENDRA PAL SINGH):
(a) Government  have  seen Press
reporis Lo this effect; the proceedings of
thecase in the London Court have,
however, not yet become available to us.
truth 1 these

(by There is no

statements.
(¢} Does not arise.

Sctting up of Project for Servicing and
Overhauling of Helicopters

1900. SHRIN. R. LASKAR: Wil
the Minister of DEFENCE be pleased o
state:

(1) whether Government have not yet
decided 10 s¢t up a project of its own for
servicing and overhaul  facilities for
helicopters E which  was  under  their
consideration; and

(b) if so, thesteps whichare being
taken in this regard ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) and (b).
Facilities for servicing/overhauling of Mi-4
helicopters have been set up within the
country and for Alouette helicopters are
being progressively set up.

Confiramation of Charge-men Working
in Ordnance Factories

1901. SHRI YAMUNA PRASAD
MANDAL : Will the Minister
DEFENCE be pleased to refer to the reply
given to Unstarred Question No. 8779 on
the 6th May, 1970 regarding confirmation
of chargemen working in the ordnance
factories and state :

(a) whether-the requisite information
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has since been collected;
(b) il so, the details thereof; and

(c) if not, the reasons for the delay
and by when it is likely to be collected ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DBFENCE (SHRI P. C.
SETHI) (a) to (¢). Yes, Sir; an
implementation statement containing the
requisite  information in  answer lo
Unstarred Question No. 8779 has been
laid on the table of the House by the
Ministar of Parliamentary Affairs on the
20th November, 1970,

Proposal to start Ancillary Industries
with Employment Potential
1002, SHRIMATI SUSHILA
ROHATGI Will the  Minister of

PETROLEUM AND CHEMICALS AND
MINES AND METALS be pleased to
stale:

(a) whether his Ministry has drawn
up a scheme to formulate proposals for
ancillary industries with special reference
to employment potential; and

(by if so. the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM AND

CEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) and (b). The Public Sector Under-

takings under the Ministry have been
asked to send proposals by the end of
this year about the ancillary industries
that can be developed to meet their
requirements or use their products. The
position will be reviewed after the
proposals are received.

Herb Treatment for radical
Cure of Asthma

1903, SHRI SHIVA CHANDRA
JHA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it isa fact that the Patel
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Medical Centre in New Delhi has
discovered any herb treatment for the
radical cure of asthma; and

(b) ifso, whether any experiments
have been made on the patients and
results achieved therefrom ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY ) :
(a) Clinical trials on a_herb are being
conducted at the Vallabhbhai Patel Chest
Institute for the treatment of asthma.

(b) Observations, and not experiments
are being made on patients and the
results are being evaluated by that
Institute.

of Short Shrifts on
by Pakistan

Making
Bombay

1504. SHR]1 SHIVA CHANDRA JHA:
Will the Minister of DEFENCE be

pleased to state:

(a) whether Pakistan is planning to
make short shrifts on Bomby;

(b) if so, the details thereof; and

(c) the reaction  of Government
thereto ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (2) to (c). The
Possibility of such atlempls cannot be
completly ruled out. FEach contingencies
are taken note of in formulating our

Defence plans.

Alleged difference of opinion between
Indian Authorities of IDPL and
their Russian Counterparts

1905, SHRIN. K.SOMANI : Will
the Minister of PETROLEUM AND

CHEMICALS AND MINES AND
METALS be pleased to slate:
(a) whether there arc differences

between the Indian authorities of the
Antibiotics Unit of the Indian Drugs and
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Pharmaccutical Ltd. and the Soviel
counterparlis over a number of matters

including the capacity of the plant; if so,
the details thereol: and

(b) whether his attention in this
regard has been invited to a reportin the
Hindu of the 12th Sptember, 1970 (front
page) and il so, (he reaction of
Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS ( SHRID. R. CHAVAN ):
(a) and (b). Government have seen the
report which appeared in the **Hidu™ dated
the 12th September, 1970. There is
nothing urusual as difference of opinion
do arise between collaborating parties parti-
cularly in projects of the magnitude under-
taken by the Indian Drugs and Pharma-
ceuticals Limited. The difference of opinion
is mainly with reference to the attainable
capacities for the various products, It
was found after actua! working of the
plants that the rated capacities cannot be
achived unless some technological problems
and equipment deficiencies are eliminated.
Soviet authorities have been co-operative
and they have agreed to supply free of cost
certain equipments required for removing
these deficiencies in attaning the capacities
and also to rectify the defective eqiupment.
Further,in the field of drugs and pharma-
ceuticals, obsolescence is normal featur.
Both the Indian Drugs and Pharmaceuti-
cals Lid. and their Soviet counter-parts
are actively considering how best 1o
utilize the equipments which were installed
for the manufacture of some items like
Chlorotetracycline  which have since
become obsolete.

Naval plane ploughed into a group
of Military Engineering Service
personnel at Dabolim

1906. SHRIV. NARASIMHA RAO:
Will the Minister of DEFENCE be pleased
to state :

(a) whether Naval plane ploughed
into a group of Military BEngineering
service personnel at Dabolim Naval air
strip on the 22nd October, 1970 ;
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(b) if so, the cause of the accident ;

(c) the total aumber of persons killed
and iniured as a result thereof ; and

(d) the amount of compensation paid
to the families of the dececased and those
injured?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM) :(a) A Maval
plane, which made an emergency landing
at Dabolim Naval air strip, swerved off the
runway and ran into some emplovees of

the MIES working on  the side of the
runway.

(b) The plane had to
mechanical trouble.

land due to

(¢c) Three were killed.
was injured.

No one else

(d) The families of the deceased have
been paid Rs. 1000/- each exgratia as
interim relief. Compensation according
to the Workmen Compensation Act will be
paid to them.

Harassment of Indian Tourists
in U.S.S.R.

1907. SHRI R.K. AMIN : Will the
Minister of EXTERNAL AFFAIRS be
pleased 1o state

(a) whether Indian tourists are being
accused by the Russian authorities of being
responsible for the current outbreak of
cholera in the Soviet Union ;

(b) whether_the attention of Govern-
ment has been invited in this regard by
several Members of Parliament ; and

(c) whether such allegations amount
to open harassment [of Indians who travel
with valid International health certificate
and the rcaction of the Government of
India in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) No, Sir.
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(b) Yes, Sir.
(c) Does not arise.
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Raising the issue of Russian catro-

graphic transgressions against
India at the U.N,

1910, SHRI SHIV KUMAR SHAS-
TRI : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the issue of Russia’s
cartographic transgressions against India
was raised by India at the Silver Jubilee

Sessions of the U.N, ; and
(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1I SURENDRA PAL SINGH) :
(a) No Sir,
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(b)) UNO is not the appropriate
forum for taking up such issucs,

Eviction notices served on allottees
of Servants Quarters, Kashmir
House, New Delhi

1911. SHRI JAGANATH RAO
JOSHI : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to refer to
the reply given to Unstarred Question
No. 4641 on the 31st August, 1970 and
state :

(a) whether the occupants of the
disputed servant guarters in  Kashmir
Houses New Delhi quarters and had all
along been authorised occupants thereof
until acceptance of the rent was refused
by the J. & K. Trade Commissioner's
office ;

(by whether they have been sending
the rent regularly by money order which
was also  refused by the Trade
Commissioner ;

(¢) in what circumstances they had
been originally allotted these quarters ;

(d) whether some of the quarters
which were lately got vacated have since
been re-allotted at  higher rent of Rs. 30
per month vide Trade Commissioner
J. & K. Delhi Bill No. 5/KTC/66, dated
20 February, 1967 and il so,in what
circumstances these were re-allotted ; and

(¢) whether any alternative accom-
modation is being given to the authorised
occupants ol the disputed quarters ; if
not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT
(SHRI PARIMAL GHOSH) : (a) No
Sir. except to the extent noted below:—

(i) Servant Quarter No. 33 was
allotted to an individual when he
was in the employment of the
Jammu and Kashmir Government,
He subsequently having given up
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the employment, became non-
entitled for the retention of the
accommodation and consequently
an unauthorised occupant ;

(i) Servant Quarter No. 48 was
allotted on 2Ist September, 1966
to a Barber on a rent of Rs. 30
per month as  a purely temporary
arrangement, subject to termina-
tion at the discretion of the Trade
Commissioner Jammu and Kash-
mir Government without notice.
An amount of Rs. 40 as rent of
the quarter was received from him
(Rs. 10 from 2Ist September,
1966 to 30th September, 1966 and
Rs. 30 for the month of October
1966). No rent was received
from him thereafter despite several
reminders. The tenancy was
therefore terminated on  11th
September, 1967 under Clause 7
(reproduced below) of the Agree-
ments  and a fine of Rs., 100
imposed on him:--.

“*Non-payment of rent within
one week after the receipt of
the bill for the month will
resultin the ejectment of the
tenant plus  fine of Rs. 100
per month™.

{iii) Servant Quarter No. 10 was in the
occupation of a Mali since before
1947.  He having dieds the quarter
isnow in the unauthorised occu-
pation of his family,

(b) After thesuits had been filed
against them in the Court, one or two
money orders for Rs, 15 or Rs. 20 were

sent to the Officc of the Trade Commis-
sioner, Jammu and Kashmir Government
by a few unauthorised occupants. These
money orders were refused as the cases
were subjudice.

(¢) Except 3 servant quarters as stated
in reply to’Part (a) of the Questions all the
remaining 11 out of the 14 were occupied
forcibly by the occupants in 1948-49

(d) No quarters have been vacated by
the unaythorised occupants. As such the
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question of their re-alloiment and at
higher rents does not arise. The Bill per-
tains to Quarter MNo. 48 which isin the
unauthorised occupation of a barber.
This bill i< not for Rs. 30, but for Rs. 120
representing arrears of rent for 4 months
from 1st October, 1966 to 31st January,
1967. The quarter was not re-allotted.

(¢) The State Government cannot
assume responsibility for Providing alter-
native accomodation to any one, -except
its employees.

Water supply scheme in Kuttanad
(Kerala)

1912. SHRI VISHWANATHA
MENON : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government have received
any representation from Kerala regarding
water supply scheme in Kuttanad ;

(b) if so, the reaction of the Central
Government

(cy whether Government will consider
to include the water supply scheme in the
Fourth Five Year Plan in view of acute
contamination of water in Kuttanad area ;
and

(d) if so, when the decision is likely
to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) The Government of
Kerala had requested the Central Govern-
ment to approach the International
Organisations, like the World Health
Organisation, etc., for giving financial
asgistance for the water supply scheme in
Kuttanad. The State Government had also
requested for financial assistance from the
Central Government.

(b) The State Government was advised
that thereis no programme of the World
Health Organisation or any other inter-
national agency under which funds for the
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scheme could be provided. Regarding the
financial assistance from the Central
Government, the Statc Government was
advised toinclude this scheme in the State
Fourth Plan as Central assistance to the
State Governments for Plan schemes is now
given in the form of block loans and block
grants without refcrence to any particular
scheme.

(c) and (d) . The scheme in question
has been included in the Siate Fourth Plan
and a Plan allocation of Rs. 50 lakhs has
been made.

Setting up single centralised agency
for canalizing crude Oil Imports
for Public and Private Sector

1913, SHRI M.N. REDDY : Will
the  Minister of  PETROLEUM AND
CHEMICALS AND MINES  AND

METALS be pleased to state @

{ay  whether the Oil Prices Commiliee
had suggested setting up of a single centra-
lised agency through which imports  of
crude  for and public sector
refineries can be canalised :and

private
(by 1 so. the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS AND MINES AND
METALS (SHRI D.R. CHAVAN):
(a) Yes.

(b) The recommendation made by the
Qil Prices Committee has been noted flor
appropriate actionin the fulure as circums-
tances may permit.

Revision of Darius Crude Agreement
with National Iranian Qil
Company

1914, SHRI M.N. REDDY : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) the price of Darius crude to be
supplied by the National Iranian Qil
Company for the Madras Refinery under
the agreement with that company ;

AGRAHAYANA 2, 1892 (SAKA)

Written Answers 134

(b) whether the price of this crude
has now fallen and if so, its price at
present ;

(¢) whether the National Iranian Qil
Company has been supplying the crude to
the Madras Refinery at the current price ;
and

(d) if not, the action Government
have taken in terms of the specific clause
in the agreement that the price of Darius
crude will be adjusted periodically so as to
be favourable to the buyer?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D.R. CHAVAN) :
(a) In terms of the Crude Qil Sales
Agreement  between the Government of
India and National Iranian Oil Company
& PAININTOIL concluded in November,
1965, Darius Crude Oil is supplied by
National Iranian Oil Company & PAININ-
TOIL 1o Madras Oil Refinery at 1.35 per
barrel.

(b) There are no regular quotations
of the price of Darius Crude in the world
market. Crude prices generally have,
however, fallen in the last few years.

(¢) The National Iranian Qil Com-
pany is supplying Darius crude oil to
Madras Refineries Limited at the price of
1.35 per barrel.

(d) There is no specific clause of the
kind mentioned in the question. The
Government are. however, considering the
matter in all its aspects and it is not at
present in the public interest to disclose
the nature of possible steps.

Supply of Steel Furniture to
Government Departments

1915. SHRI MANGALATHU-
MADAM : Will the Minister of SUPPLY
be pleased to state :

(a) the present system of rate contract
for the supply of steel and iron furniture
to Government Departments,
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(b) whether there has been any com-
plaints from some Departments regarding
this present system ; and

(¢) theaction taken by Government
in this regard ?

THE MINISTER OF SUPPLY (SHRI
R.K. KHADILKAR) : (a) Open tenders
are invited for the conclusion of rate
contracts for steel and iron furniture. On
the basis of the tenders received, rate
contracts are concluded with the firms
whose prices are considered reasonable.
Thereafter, the Direct Demanding Officers
are allowed to place supply orders directly
on the firms concerned without theinter-
vention of the DGS & D, This system
enables the Direct Demanding Officers to
make purchases of the furnitures directly
from the firms as and when required by
them. Rate contracts have been concluded
for a number of items of steel and iron
furniture such as steel tables, chairs, map
cabinets, sidc racks, book shelves, kit
boxes, sicel benches, sieel letter racks,
hospital furniture etc.

(b)y There has bzen no complaint
against the system ol rate contracts as
such but there have been complaints on
account of the dclays in the supply of
furniture,

(¢) The delay in the supply of steel
furniture is mainly attributable to the
acute shortage of steel sheets and this
difficulty will, therefore, continue until the
position regarding the supply of  steel
sheets improves. A watch is, however,
being kept on this matter, Government
departments have also been advised that
they should not depend solely on steel,
furniture and that they might adopt alter-
native arrangements also wherever feasible
by purchasing wooden furniture clc.

Grant of Loans under middle Income
group housing scheme

1916, SHRI YASHPAL SINGH :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :
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(a) whether it is a fact that the upper
income limit for eligibility for the grant
of loans under the Middle Income Group
Housing Scheme has been raised; and

(by 1if
raised ?

so, how much it has been

THE MINISTER OF STATF IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) and (b) . Yes
Sir. The upper income limit for  e¢ligibi-
lity for the grant of loans under the
Middle Income Group Housing Scheme
has been raised from Rs. 15,000 per
annum, to Rs. 18,000 per annum.

Construction of New Cachar Road
and Churachandpur Tipaimukh
Road by Border Roads
Organisation

1917. SHRI M. MEGHACHANDRA :
Will the Minister of DEFENCE bc pleasced
to state :

(a) the progress made in the construc-
tion of New Cachar Road and the Chura-
chandpur Tipaimukh Road by the Border
Roads Organisation ; and

(b) whether the said New  Cachar
Road will be commissioned and open for
public use?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM,) : (a) The pro-
gress of works on the construction of New
Cachar Road and the Churachandpur-

Tipaimukh Road wupto 30-9-1970, is as
under :
(fy New Cachar Road.

Widening of formation  93.80%
1o 20 feet width
Soling 3L.75%
Metalling 33.76%;
Blacktopping 24.33%

1n addition, 5 bridges, a large number of
culverls and other protective works have
been completed.
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(iiy Churachandpur-Tipaimukh Road.

New construction
(20 feet width)

0.67%

(b) The completed portions of the
road are alrcady open for public use for
i-ton traffic during fair weather, A
through fair weather access islikely 1o be
established by May. 1971,

Employment to Retrenched Work-
Charged P. W. D. Staff of
Manipur

1918, SHRI M. MEGHACHAN-
DRA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state:

{a) whether the Government of Mani-
pur have made any plan to give employ-
ment to the retrenched work-charged staflf
of Manipur, P.W. D. during the Ist
3 years; and

(b) if so, the nature of the plan and
the number of workers so far given re-
employment in P. W, D. Manipur ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) and (b). The re-
trenched work-charged stalf are proposcd
10 be absorbed as and when vacancies
arise. Two workers have already been re-
employed by the Manipur P. W, D, The
lists of retrenched staff have also been sent
to the Border Roads Organisation and the
Loktak Project for their absorption in
those organisations.

Distribution of Plots by QOutgoing
Imphal {Municipal Board

1919, SHRI M. MEGHACHANDRA.:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be plased to state :

(a) whether the outgoing Imphal
Municipal Board gave away shop p!ots
over the area covered by the Pond lying

.

AGRAHAYANA 2, 1892 (SAKA)

Writine Answers 138

west of Rupmahel and South West of the
Assembly premises;

(b) if so, the basis of the gziving the
shop plots and the list of persons getting
the land;

(¢c) whether the land was disposed
of by the Board just before its resigna-
tion; and

(d) il so, the date on which the Board
met to give away the plots and the members
who accepted the giving away of the plots
in the said Board mecting 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) Yes.

(b) The plots were given Lo those who
had no plots,

The names of the persons are given in
the statement laid on the Table of the
House. [Pluced in Library, Sce No.
LT-4353/70.]

(c) No.

(d) The required information is given
in the statement laid on the Table of the
tHouse., [Placed in  Library., See No, LT-
4353/70.]

Disposal of Discarded Aerodromes

1920. SHRI M.MEGHACHANDRA:
Will the Minister of DEFENCE be pleased
to state:

(a) whether Government have finally
decided on the matter of disposal of the
two discarded aerodromes at Koirengai
and Palel; and

(b) if so, whether Government have
informed the Government of Manipur of
the same ?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM): (a) It has
been decided to retain the abandoned air-
fields at Koricngai and Palel for Defence
purposes.
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(b) No, Sir.

Value of Purchases made by D.G.S. &D.

1921, SHRI M. L. SONDHI : Will
the Minister of SUPPLY be plcased o

state :

(a) whether Government have adopted
the recommendations of the Monopolies
Enquiry Commission that in the interest of
deconcentration of economic power, Gov-
ernment purchasing should be used to
favour the smaller firm; and

(b) the value of purchases made by or
through the Directorate Ciencral of Sup-
plies and Disposals from India Tobacco
Co. Ltd. and other cirgaretle manufacturers
separately after the submission  of
the Report of Monopolies  Inquiry
Comunission?

THE MINISTER OF SUPPLY (SHRI
R. K. KHADILKAR) : (a) A resolution
on the report of the Monopolies Inquiry
Commission was issued by the Govern-
ment on 5th September, 1966 in which it
was stated inter alia that the policy of
Government of Indiais to encourage acli-
vely the growth of small scale units in the
industrial sector. The Directorate General
of Supplies and Disporals buys 166 items
of stores exclusively from the small scale
sector units. More items for exclusive
purchase from these units are added to the
list after review from time to time. In res-
pect of stores where offers are received
both from the small and large scale units,
the small scale units are eligible for a price
preference from the DGS&D up to 15 %
on a tender to tender basis. In a number
of other ways also, like registration, wai-
ver of security deposits, testing of sam-
ples, etc., special facilities are given to the
small scale units. In fact, the DGS&D
purchase procedure, as a deliberate act of
policy, is oriented towards encouraging the
small scale sector in the country.

(b) No purchases of the tobacco
and cigarettes have been made by the
DGS&D from 1967-68 onwards.
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Growing Demand for - Barat Ghars'
in Government Colonies in New
Delhi

1922. SHRI M. L. SONDHI : will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING

AND URBAN DEVELOPMENT be plea-
sed to slate:

(4) whether Government’s attention
hus been drawn to the wide-spread demand
among residents of Government Colonics
in New Delhi for *Baral Ghars;

(by whether itis a fact that the Com-
munity Halls existing in these colonies are
not allowed to be used for wedding arran-
g_cmenls inspite of the repeated assurances
given to the residents; and

(¢) whether Government would take
steps to provide Barat Ghars or allow the
use of Community Halls in the same con-
text in Sarojini Nagar, Ncraji Nagar,
Naroji Nagar, Laxmibai Nagar, Kidwai
Nagar, Seva Nagar as a pilot scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) Yes, Sir.

(by The Community Halls are not
being allowed to be used for marriage
purposes for the reason that the limited
covered space available is hardly sufficient
for the need based regular welfare progra-
mmes. Howevers those gquarters which
arc in the process of alloiment are made
available for marriage purposes to Govern-
ment servants in occupation of gencral pool
accommodation or those sharing accommo-
dation with them generally for aperiod not
exceeding one week on payment of rent.

(c) There is at present no proposal to
provide Barat Ghars in Government colo-
nies. Community Halls cannot be allowed
to be used for this purpose for the reason
already stated.
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Construction of C. G. H. S. Dis-
pensary block in Sarojini Naga,
New Delhi

1923, SHRIM.L. SONDHI : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be plea-
sed to state:

(a) the latest position regarding the
construction of a C, G. H. S, Dispensary
Block in the space earmarked for the pur-
pose at the end of *‘Z' Block and Arya
Samaj Mandir in  Sarojini Nagar, New
Delhi;

(b) whether he is aware that the exist-
ing factlities of the Dispensary at Y 342—
3-8 are grossly inadequate and cause much
inconvenience; and

(¢) whether any effort is being made
to keep the space earmarked for the Dis-
pensary frec from encroachment by enclos-
ing it with a wall?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) The space
carmarked for construction of the C. G.
H. S. Dispensary in Sarojini Nagar isat
the end of +Y' block (not ‘Z’ block) and
Arya Samaj Mandir. The approval of the
Municipal Corporation of Delhi to the
layout plan is awaited. The detailed esti-
maleis under preparation,

(b} The C.G. H.S. Dispensary at
present housed in Government gquarters
No. Y 342-348 is functioning satisfactorily,
No complaints regarding existing facilities
of the dispensary have been received.

(c) There is no encroachment on this
site. Necessary steps» however, are being
taken for the construction of a compound
wall.

Complaints from Residents of ‘C’,
‘D’ and ‘F’ Blocks of WNetaji
Nagar; New Delhi

1924, SHRI M. L.SONDHI : Will
the Minister of HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) the total number of residents in
C.D. and F Blocks in Netaji Nagar New
Delhi:

(b} whether any complaints have
been received that doors, windows, venti-
lators and verandaha used by these residents
have no protection from rain water;

(¢) whether it is also a fact that these
residents * suffer from smoke nuisance on
account of defective ventilation of kitch-
ens: and

(d) the steps proposed to be taken to
remove the inconvenience and hardship
experienced by these residents?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) The total
number of residents is not known. How-
ever there are 1480 quartersin these blocks

as detailed below:—

Type I Type  TI Total

*C" Block

432 40 472
‘D" Block 488 128 616
‘F* Block — Bl6 816
920 984 1904
(b) Yes, Sir.
(c) Yes, Sir.

(d) According to availability of funds
for this purpose, steps are taken from time
to time to execule additions alterations to
remove the difficulties of the occupants of
the quarters.
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Setting up of Statue of Netaji Subhas
Chandra Bose in Netajl
Nagar, New Delhi

1925. SHRI M. S. SONDHI : Will
the Miniser of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVEI.OPMENT be plea-
sed to stale:

(a) whether Government have received
a proposal 1o set up a statue of Netaji
Subhas Chandra Bose in Netaji Nagar New
Delhi;

(by if so, whether Government have
concluded examiniation of this proposal;
and

(¢) the steps suggested to implement
the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI

PARIMAL GHOSH): (a) Yes. Sir.
(by No, Sir.
(¢) The matieristo be concidered

by the statues committee constituted
for the purpose of recommending suitable
sites for Installation of statues of freedom
fighters in Delhi.

India accused of Expansion by
a Cevlonese Leader

1926. SHRI BENI] SHANKER
SHARMA : Will the Minister of

EXTERNAL AFFAIRS be pleased to
state:

(a) whether a Ceylon People's Libe-
ration Front leader has in a statement
accused India of expansionism and a thre-
at to Ceylon;

(b) if so. the reaction of Government
thereto; and

(c) the steps taken or proposed to be
laken to remove the misgivings?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
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(SHRT SURENDRA PAL SINGH ) : (a).
The Government of India have seen
reports of the statement referred to by the
Hon’ble Member,

(by and (¢).  Government of India
do not feel called upon to react to the
views of an individual as they feel that the
correct position is well understood in
Cevlon,

Deputationists at Khetri Copper
Project

1927. SHRI BENI SHANKAR SHA-
RMA : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) the number of cases in which the
term_of deputationisis 1o Khetri  Copper
Project expired after the 22nd December.
1969;

(h) the number out of them who have
been semt back to their Parent offices:
and

(c) the reasonsgwhy the services of
the remaining deputationists have not been
placed at the gdisposul of theirgparent
departments?

THEIMINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI NITIRAJ SINGH) : (a)
The term of twenly persons on deputation
{0 the Khetri Copper Project expired
after the 22nd December, 1969,

(by Three deputationists have been
sent back to their parent depariment.

(¢) The services of the remaining 17
deputationists have not been placed at the
disposal of their parent departments for the
following reasons:—

1. One deputationist has been per-
manently absorded in the service
of the company.

2. The term of deputation of 12
persons_was extended upto 3lst
December 1970, They are  likely
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to revert Lo their parent cadres on
expiry of the extended period.

3. Parent departments of two deputa-
tionists, whose term has recently
expireds have been requested to
extend the period of deputation by
one year.

4. The cases of remaining two depu-
tationists are under consideration
for their permanent absorption in
the service of the company.

Visit of Pak President to Nepal

1928. SHRI BENI¢ SHANKER
SHARMA : Will the Minister of EXTER-
MNAL AFFAIRS be pleased to state:

{a) whether the Pakistan President's
visit to Nepal in September, 1970 was
marked with criticism of India for
allezedly not permitting transit for Nepal-
Pakistan trade through her territory;

(by if so, the reaction of Govern-
ment thereto; and

(c) the action taken or proposed to
be taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir.

(by and (¢). Do not arise.
Prime Minister's Speech at UN

General Assembly

1929, SHRISHRI CHAND GOYAL:
Will the Minister of EXTERNAL AFFA-

IRS be pleased to state:

(a) whether the Prims Minister omi-
tted to refer to aggression committed both
by China and Pakistan against India in
her speech made at the U. N, General
Assembly recently;

(b) if so, the reasons therefor; and

(c) whether she had mentioned in
that speech about the aggression on Viet-
nam by the U.S.A. 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). It was inappropriate to raise
such issues at the Commemorative Session
of the General Assembly.

) (c) She suggested that the complete
withdrawal of all foreign forces, beginning
with American forces, could lead to pur-
poseful negotiations.

Demand for revision of grades for
Resident and House surgeons of
post graduate Institute of
Medical  Science  and
Research Chandigrah

1930. SHRI SHRI CHAND GOYAL:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether the residents and House
Surgeons of the Post Graduate Institute of
Medical Science and Research, Chandigarh
are getting Rs. 370/- per month only while
they are manning the medical service of
the post Graduate Institute hospital;

(b) whether they have demanded on
upward revision of grades and submitted a
memorandum to the authorities for that
purpose; and

(c) the
demands?

response, if any, to the

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT : (a)
The Residents and House Sutrsons are
getting Rs. 300/- per month and not Rs.
370/- per month.

(b) Yes, Sir.,

(¢) The Finance Committee of the
Institute has recommended to raise the
stipends of House Officers and Post
Graduates of the Institute from Rs, 300
to 330 per month. This recommendation
has already been approved by the Govern-
ing Body and Institute Body.
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Achievement of Famlily Plannig
Targets in rural areas of
Chandigarh

1931, SHRISHRICHAND GOYAL:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

ta) whether the Family  Planning
targets  have been achieved inthe Union
Territory of Chandigarh specially in the
rural areas; and

(b) the steps taken by Government to
popularise  Family Planning in the Urban
arcas and in the rural areas?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.g. MURTHY): (a) A statement showing
the progress in the achievement of Family
Planning targets in the Union Territory
of Chandigarh for the years 1967-68 to
1970-71 (upto  October, 1970) is laid on
the Table of the House. [Placed inlibrary,
See No. LT—4354/70.)

(b) Every effort is being made to
popularise Family ®lanning in urban as
well as in rural areas of Chandigarh.
Al media of display publicity are being
utilised, apart from the conventional
media like Radio, Press, films etc.

Hoardings and wall paintings have
been pul up al vantage points in the local
language. Full  use of other display
‘media like riskshaw plates/metallic tablets
/display boards has also been made to
popularise Family Planning in the Union
Territorv,
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Exploitation of Depositsin Sea-bed
of Indian Ocean

1935. SHRI MANIBHAIJ. PATEL:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) whether it is proposed to exploits
deposits in the sea-bed of the Indian occan
with the help of the latest mining techni-
ques;

(b if so. the details of the proposal ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI NITIRA) SINGH
CHAUDHARY): (a) and (b). The Marine
Geology Unit of Geologicai Survey ol
India set up in 1965 is carrying out explo-
ration work in ofl-shore arcas in Indian
ocean. As a result of the work so far
done, sixteen million tonnes of high grade
calcareous sand have been proved in two
lagoons in Laccadive Islands. The ques-
tion of exploiting mineral deposits in sea-
bed will be considered after the survey in
the off-shore areas is completed,

Setting up of Diagnostic Centre
for Children in New
Delhi

1936, SHRI MANIBHAI J. PATEL :
Will the Minister of HEALTII AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DECVELOP-
MENT be pleased lo state:

(a)  whether there is a4 proposal (o set
up a diagnostic centre for children in New
Delhi with the funds raised by the sale of
T. B. seals;

(b) il s0. the location of the Centre
and the estimate expenditure 1o be incurrea
thereon; and

(c) what precisely would be the fune-
tions of the Centre?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) The Delhi T.B.
Association is considering a proposal o
start a  Diagnostic=cum-treatment Centre
for Chest Diseases in Children out ol the
funds raised by the T.B. Scal Sale Ciunpaign
in Delhi.

(bv The proposed location ob this
Centre will be in the institutional arca,
Lodi Road, New Delhi. The wstimitad
expenditure has not been worked out so
far.

(c) The functions of the proposed
Centre will be the diagnosis and 'reatment
of Chest Discascs in Children.
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Nuns from India iu U K,

1937. SHRI MANIBHAI J. PATEL;
Will the Minister of EXTERNAL
AFFAIRS be pleased to state ;

(a) whether the top catholic leader in
the United Kingdom has said that nuns
particularly from Kerala are happy there;

(b) whether a report from the Indian
High Commissioner U. K. has been rece-
ived in this respect; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. The Head of the Roman Catho-
lic Church in Britain did make some such
statement.

(b) and (c). Government's enquiry in-
to the matter of girls sent from India to
join convents in Ecrope is under way, The
House will be informed of the findings of
enquiry when it is over.

Effective Media for Birth Control

1938. SHRI MANIBHAI J. PATEL :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state ;

(a) whetherit is a fact that a promi-
nent expert from U.N, Population Trust
Fund has recommended the use of pill
which according to him would prove to
be a very effective media for birth control
in India;

(b} whether he has also stated that the
U.S. Government can supply pills accord-
ing to the entire need of India;

(c) if so, the reaction of Government
thereto; and

(d) whether Government have made
sure of the efficacy of the pill and whether
it does not have any side effects on the
health of the user 7

THE MINISTER OF STATE FOR
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT (SHRI B.S. MURTHY):
(a) General Draper of the U. N. Popula-
tion Trust Fund recently visited India. In
his opinion the Pill could be an effective
coutraceptive in India.
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(b) Yes.

(c) and (d). The Government of India
approved 447 Pill Pilot Projects, out of
which 311 have been commissioned. Depth
studies to assess the use-acceptability of
the Pill and its side effects on Indian
women are in progress. Final results are
cxpected in January, 1971,

Preparations of Short Hit and Run
Israeli-Type of War against India
by Pakistan

1939, SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of DEFENCE
be pleased to state

(4) whether Pakistan is making pre-
parations for a short ‘hit and run Israeli-
type of war” against India,

(by il so, the steps taken or proposed
1o be taken o protect big citics like Cal-
cutta, Madras, Bombay, Baroda, Delhi
and Lucknow from Pakistani’s possible
air attacks;

(¢) whether any protest has been
made to Pakistan in regard to the repor-
ted preparations; and

(dy if so the result tnereof ?

THE MINISTER OF DEFENCE
(SHRI JAGIJIWAN RAM): (a) to(d).
Government  are aware of the Military
preparations by Pakistan, the threats ari-
sing therefrom and the possible forms
which they may assume. These have been
taken into accountin making our defence
arrangements. It is neither customary
nor worthwhile to deal with such matters
by means of diplomatic protests.

International Control Commission

1940. SHRIR. BARUA : Will the
Minister of EXTERNAL AFFAIRS be

pleased to state :

(a) the functions being performed by
the International Control Commission in
the Indo-China situation at present;

(b) whether India has taken any steps
to revitalise this Commission in order to
make it more useful and effective; and
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(c) ifso, the details of the steps
taken and the results achieved therefrom ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
There are three International Control Com-
missions, onc each for Vietnam, Laos
and Combodia. These Commissions were
set up under the Ceasefire Agreements of
1954 and 1962 and entrusted with super-
vising the implementation by the parties
of these Agreements. In Vietnam, the
conditions for functioning under the
Geneva Agreements do not obtain, as ins-
tead of the cease-fire there is an outright
war. The Cambodia Commission was ad-
journed sine die on the 31st December,
1969, at the request of the Government of
Cambodia. The Laos Commission has not
been very active in the past owing to hos-
tilities between the parties. However, it
may be able to assist in the dialogue bet-
ween the Laotion parties, and is making all
possible efforts in that direction.

(b) and (z). Government of India are
constantly in touch with all the concerned
parties and governments to make the Inter-
national Commissions more effective and
useful. This is, however, r.ot easy because
of lack of agreement among parties to res-
tore the conditions envisaged in the Geneva
Agrecments. However, the very fact that
none of the partiesin Laos or Vietnam
want to close down the Commissions makes
it possible fer the Commissions to conti-
nue as a symbol of Peace.

Crisis in West Asia

1941. SHRI CHENGALRAYA
NAIDU :
SHRI H. AIMAL KHAN :
Will the Minister of EXTERNAL

AFFAIRS bc pleased to state :

(a) whether Government have made
an assessment recently of the prevailing
situation in West Asia and if so, the details
thereof ;

(b) whether India has taken any ini-
tiative to resolve thecirsis in the West

Asian region; and
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(c) ifso,ths details thereof and the
results achieved therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
( SHRI SURENDRA PAL SINGH) :(a)
Yes, Sir. The situation in  West Asia,
particularly the continued occupation of
Arab lerritories by Isracl and the
non-implemeniation of the Security Coun-
cil Resolution of November 22, 1967, con-
stitutes a threat to world peacc.

(b) and (c). The Government of India
recently  co-sponsored the Resolution
which was adopted by the U. N. General
Assembly on  November 4, 1970, calling
for an extension of the cease-fire fora
period of three monthsin order to bring
about the resumption of talks under the
auspices of Dr. Jarring for ihe speedy imp-
lementation, in all its parts, of the Secu-
rity Council Resolution of November 1967.
The General Assembly Resolution also
“‘recognises that respect for the rights of
the Palestinians is an indispensable element
in the establishment  of a just and lasting
peace’ in West Asia.

Setting up of an Institute for Teaching
Building Technology in the country

1942. SHRI CHENGALRAYA
NAIDU : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to slate :

(a) whether there is a shortage of
expertise in the building and construction
technology due to lack of adequate faci-
lities in country;

(b) whether Government proposes to
set up soon an Institute for teaching buil-
ding technology in the country; and

(¢) if so, the details of the decision
if taken, in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) and (b). No.

(¢) Does not arise,
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Expenditure on Indian Delegation to U.N.

1944, SHRI CHENGALRAYA
NAIDU: Wil the Minister of FXTERNAL
AFFAIRS be pleased to state:

(a) whether a Chartered Plane was
engaged for the Prime  Minister 1o go to
New York recently to participate in the
25th Anniversary Commemorative Session
of the UNO;

(b) ifso, the reasons therefor; and

(¢) whether huge amount spent on
other requircments  of  the Inaian
delegation and, il so, whether any estimate
has been made ubout the total  amount
spent on Delegation to the UNO ?

THE DEPCTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir, for the flight Delbi to New York
and on return from Geneva to Delhi,

(b) In view of the threats ol hijacking
and bomt scares, it was  considered
desirable for security reasons for  Prime
Minister to travel by a Chartered Plane  on

certain sectors.

{¢) No, Sir. The estimated expendi-
{ure on the Prime Minister and her party in
New York was Rupees one  lakh, sevently
four thousand.

Adverse  Publicity about [India
in Foreign I’ress
1945, SHRI CHENGALRAYA

NAIDU: Will the Minister of EXTERNAL
AFFAIRS be plcased to state:

(a) whether it 1s a fact that the
Indian events arc given adverse publicity
to tarnish the image of the country abroad
by certain hostilc elements;

(b) Whether only e¢vents which can
defame the country are being published in
the foreign press whercas no or negligible
mention is made about the other creditable
achievements in India; and

(c) 1f so, whether Government have
given attention to such reports and taken
appropriate steps to present the things in
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their true perspective and to project correct
image of the country abroad ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA P'Al. SINGH): (a)
and (b). No, Sir. The publicity about
India abroad is both [favourable and
unfavourable,

(¢} Government keep this matier

under constant review.

Progress in Scoial Housing Schemes
in  West Bengal

JYOTIRMOY  BASU:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

1946. SHRI

(a) whether a1t a fact that the rate
of progress in respect of the implemen-
tation  of  Goverrment’s Social Housing

Schemes in West  Bengal  is  lowest in
India ;
(b) ifso, the reasuns therefor; and

(c) the State-wise progress of cach
Social Housing Scheme. including slum
improvement and other Housing Schemes,
till date, since those schcmes cume into
being ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN "NEVELOPMENT (SHRI
PARIMAL GHOSH): (a) No, Sir.

(by Does not arisc.

(c) Two statements giving the financial
and physical progress, State-wise, under
various social housing schemes of this
Depar:ment are laid on the table of the
House. [Placed in library. Sec No LT.
4356/70.] The statement giving physical
progress is bascd on progress reports so
far received from the State Governments.

The siatement of financial progress
gives details of Central assistance drawn
by the States upto 1968-69. During the
Fourth plan period beginning from 1969-70,
Central assistance to the States for all the
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States Sector programmes, including the
Social Housing schemes, is being given in
the form of block loans and block grants
without being tied to any Particular
devclopment programmec. It is upto the
State Governments to allocate funds for
any of the programmes according to their
own order of priority and requirements.
The schemewise break-up of the Central

assistance  utilized for dJifferent Social
housing schemes during 1969-700  has not
been yet reccived from various  State

Covernments,

Pictures of Russian Leaders only in Lounges
ol Indo-Sovier Collaborated Projects

1947. SHRI SAMAR GUHA: Will
the Minister  of PETROLEUM AND
CHEMICALS AND MINLS  AND

METALS be pleassd to state:

(a) whether the pictures ol the past and
present Resssian leaders only are Leing dis-
played in the lounge used by the Russian
experts working in  the Rishikesh Anti-
biotics Plant;

(b) whetherin all other places where
Russian experts are working in Indo-Soviet
Collaberated Projects, similar picrures  of
only Russian leadars are  found in the
lounges nsed by them:

(t) whether in these Russian lounges
in our country no picture of the father
of the Nation: or ary other Indian  leader
is displayed;

such practice of
exclusively
lounges on

(dy il sa, whether
displaying the  pictures of
Russian leaders in the Russian
the Indian Soil outside the Russian di-
plomatic enclave, is against the National
sentiment of Indiz, as also against diplo-
matic couriesy;

(¢) if so, whether the attention  of
the conceracd Russian authority has been
drawn to this matter; and

(fy if not, the rcasons therefor ?

THE MINISTER OF STATL IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a) to
(f). Information is being collected and will be
laid on the table of the house.
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Survey for Oil in the West Bengal
1948. SHRI SAMAR GUHA: Will
the Minister of PETROLEUM AND

CHEMICALS AND MINES AND
METALS be pleased to state:
(a) whetheritis a fact that different

experis expressed their opinions on the basis
of various survey reports that possibilities

of finding oil in West Bengal should be
explored.

(B) ifso, the latest schemes under
taken by Government for the purpose; and

(¢) the resu'ts of the finding of
preliminary  cxplorations where  already
undertaken and the plan for oil exploration

in other probable oil fields ?
THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM

AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) :(a)
Yes.

(b} and (c). One exploratory well
was drilled to a depth of 4,179.5 metres
on the Bodra structurc. It did not give
favourable indications of the presence of
commercial hydrocarbons on that structure.
Further drillng in the area was suspended
since the seismic surveys carried outso far
did not indicate any other suitable structure
in that area for drilling. Sophisticated
digital seismic equipment and data process-
ing system are being procured by ONGC
for further intensificd seismic exploration
using four ficld parties in the geologically
promising areas in West Bengal in the
current field seasons, Two digital seismic
units have alrcady arrived and would be
put into fisld operation in a few weeks
time. Two more units are expected to be
received during the current field season.
Drilling operations would be resumed soon
after these intensified seismic surveys with
sophisticated equipment lead to the
discovery of structure suitable for drilling.

Development Plan for Kotla
Mubarakpur, New Delhi

1949, SHRI S. M. BANERJEE:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
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MENT be pleased to refer to the reply
given to unstarred Question No. 2322 on
the 24th November, 1966 regarding Plan of
Kotla Mubarakpur, New Dclhi and state;

(a) whether the Redevelopment plan of
Kotla Mubarkpur finaliscd recently by
the Delhi Municipal Corporation has
been approved by the Delhi Development
Authority and the Delhi Administration;

(b) if not, the target period by
which the said plan is likely to be
approved by the Administration;

(c) whether in the aforesaid Plan, as
recently finalised by the Municipal
Corporation of Delhi, a sufficiently large
area has been proposed for providing
alternative plots for all those plot-holders
of the erstwhile approved Triloki Colony
whose plots have alreadv been notified for
acquisition by the Administration several
years ago; and

(d) if not, the reasons therefor and
the details of the specified area site
where the remaining persons of the

above mentioned category are proposed to
be accommodated ?

THE MINISTER OF STATE IN THE
MINISTRY OF HELTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT ( SHRI
PARIMAL GHOSH): (a) The Municipal
Corporation of Delhi prepared only a plan
giving broad features of redevelopment.
The Delhi Development Authority are
preparing a detailed plan. In the
meanwhile, the Authority has incurred an
expenditure of Rs. 2 lakhs on provision of
community facilities in the area.

(by No target date can be fixed,
However, the Authority is proceeding
with the matter ¢xpeditiously.

(¢) and (d). Till the detailed
redevelopment plan is finalised by the
Authority, it is not possible to give

datails thereof.
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N. D. M. C. Probe into Sale of
Sub-standard Drugs in Delhi

1950, SHRI LAKHANLAL KAPOOR:
Will the Minister of HEALTH AND
FAMILY PLANNIG AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether the New Delhi Municipal
Committee has requested Government for
assistance into their probe into the sub-
standard medicines sold in the Delhi Drug
Market; and

(b) if so, whether Government have
made available such assistance ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) No.

(b Does not arise.

FrmE WAATHT & oy wew AW w1
*E T wgae

1951. st 7. =, dtfwa - 97 EAew
ey afcare fratea stz fwfor, srrne, s
ardra fawrw HAY a7 AR K FA FA
fw .

(%) #Fr @ 1 aat & Hex AW
a7 7 Rt wErg grar & fAr wr
F751g gaTaar A g

(w) af: g, ar mada aat ¥
wias aw ¥ far feadr o7 wfw &
ggraar whit & ; &%

(7) F= awmT A, AqErT, fEadT
gv ufir FrFzmardr g 7

wreey a1 afeae ot sz freate,
Hrars ey qriy fawr AAT TG
st (oft afcrer W) (%) & () . 9qd
Gaadfa g §qd, fafew s a-
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i & fau Tow gl ar gyt
W ATFIA & Jaei fo 1o qrefas
q F A 9T, IEW geraar S or
TE A | B 1967-68 TUT 1968-69 &
FITA, Hew 939 TLEHIT X 35.80 AT
7 3 39917 AT & FAANRA ATF-
= & farfq #ww 2975 @M@ 9O
AT 34.79 17 7T FY HFeEy qgaar
& 4T | =g avAT F wrew @ fafee
U GIAAT &1 (FTa™ FrAqa1 afgq)
F fao =2 agmAar o=t #1 Ar-m
qar ‘gzl & w98 faAr e
faera sraar 1%0 & =9 faag I g46-
fa 217, 4Y 91 Wr 1 UST AFTL
I ATIIAFATHT Fgr  afaFFet w17
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At g7 Ay ot wfe =gy #03 % fag
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FATH ACA THIL T AT FNAE
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fafea sma=im =141 F 9=wq 83.55
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qETfss AT AT T 9T wTA
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1% ¥9F, 50 =19 T4 qGT 55 A4
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For fF
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(=) afzzr, &t 99t wer ary aa
¢ an
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(¥) =1 = Wmw F 37
afer= wrawt ¥ fa7 a=q-fe qwr-
AT F 1 qaeqT F1 A5 §; A

(71)=fr af, av3av Aty =7 ¥ 7

wareem aa. qfvar fagiem aiie Fater,
srrame Aqr A faw a snes § e
wAl (srw g afd) - (F) 9 (7). "o
HTTo FT4 TATAT-HETHT & Af 37 7o 737
&1 0F FeaT-feetar 3 g urfea fra
AATE | HTATA HEE BT ars H
Ted §IF.C 4 ol g% srgAr A A8
FAAAT |

Fire Incident in Vithal Bhai Patel
House, New Delhi

1956. SHRI K. LAKKAPPA : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) whether a fire broke out in the
second storey in the Vithalbhai Patel

House, New Delhi on the 29th Octuber,
1970;

(b) if so, the extent of damage to
the property;

(¢) whether the intimation of the fire
was reported to the Fire Brigade by the
C. P. W. D, Enquiry Office; and

«d) if nots whether the C. P. W. D,
Office was closed for Diwali 7
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOP-
MENT (SHRI PARIMAL GHOSH):
(a) Yes, Sir.

(b) Approximate cost of damage is
Rs. 375/-.

(¢) Yes, Sir.

(d) Does not arise.

Statue of Mahatma Gandhi at
India Gate, New Delhi

1957. SHRI RABI RAY: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) whether a high level commitiee
was appointed to select a model for the
proposed statue of Mahatma Gandhi at
India Gate in New Declhi and if so who
are its Members;

(b) whether the Committe¢ has told
that the sculpture of the said statue
would definitely be installed in place of
king George's statue at India Gate, and
if so, the details thereof; and

(c) when Government are going to
announce their decision about this ?

THE MINISTER OF 5TATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNNIG AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) Yes, Sir.
The following were the Members of the
Committee:—
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1. Dr.P.B. da;e;ﬁrssadl;:-a-r
2. Dr. Jivraj N. Mehta

3. Dr. Mulk Raj Anand
4. ShrilJ. R. Bhalla

5. Snri Satyajit Ray

6. Shri Vithal Bhai Javeri
7. Shri C. Sivaramamurti
8. Shri A. P. Kanvinde

9. Shri H. Rahman

10, Shri C. M. Correa

(b) The sculptors selected to submit
designs for the staiue of Mahatma Gandhi
were  lold that the statue would be
installed at the same place from where the
statue of King Georpe V near India Gate
had been removed; and the Committee was
aware of this stipulation,

(¢} The Committec has not found
any of the dzsigns submiticd by the
sculptors as suitable and Government has
accepted this view of the Commitiee.
The question of obtaining fresh designs
is under consideration,

Geological Investigation made in
Sundargarh District

1958, SHRI RABI RAY: Will the
Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state:

(a) whether the geological investiga-
tions of the Sargipalli old working in
Sundargarh District were taken up by the
Geological Survey of India in 1966-67;

(b) if so, the findings of the survey;

(c) whether the Hindustan Zinc Ltd.,
sent one of its officers to examine the
possibilities of the utilization of the iron

ore; and
-

Chairman
Member

do

do

do

do

do

do
Member-Secy.

Coopted Member

(dy whether the officer concerned
discussed with  the Government of
Orissa on this score and if so, what are
his findings ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS ( SHRI NITIRAJ SINGH):
(a) Yes, Sir.

(b) As a result of Survey conducted
by the Geological survey of India, 4.74
million tonnes lead-ore reserve have been
estimated in the Sargipalli area in
Sundergarh district.

(c) and (d). An ofticer of the
Hindustan Zinc Ltd. has wvisited the area.
His report is awaited.

Assignments of Diplomatic and
Trade Missions

1959. SHRIP. C. ADICHAN: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) The precent percentage of diplomatic
and trade mission assignments manned by
persons drawn from Services and political
field; and

(b) on what basis such assignments
are distribuled between the said two
categories of people 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) At present 83 Diplomatic and Trade
Missions are headed by persons drawn from
Services and 10 are hecaded by persons
drawn from the public field.

(by No formula for distribution of
such posts has been fixed; appointments
are made on the basis of suitability.

Submarine Base on West Coast

1961. SHRI LOBO PRABHU : Will
the Minister of DEFENCE be pleased to
state:

(a) whether there is no submarine
base on the West Coast;

(by why thereis no Naval base near
the Pakistan border in the same way as
there are air bases;

(c) whether Vizag base is reserved
exclusively for the Russian craft and there
is @ ban for this craft being taken to
other bases; and

(d) the reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM): (a) to (d).
Base facilities for Navy have been created
both on East and Woest Coasts  at
locations considered as most advantageous
from Naval point of  view. These
bases are available for all types of naval
craft. The deployment of the Fleet is
determined  with  reference to  the
operational and other requirements of
the Navy.

Defence Production in Private Sector

1962, SHRI LOBO PRABHU: Will
the Minister of DEFENCE be pleased to
state the percentage of defence production
now given to the private sector and ths
increase which il represents from the
previous year ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI P. C.
SETHI):
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Statement

It is not quite clear whether the
Question refers to the production of
finished items of Defence requirements or
raw materials and components which go
into the finished items. The manulacture
of finished armaments and ammunition
essentially falls within the province of
the Central Government in accordance
with the Industrial Policy Resolution and
is not, therefore, entrusted to the private
sector. Only production of certain spare
parts and components is farmed out to the
private sector and that too where capacity
for the production of these does notl
exist in the Defence  Production
Undertakings. The private sector do
supply raw materials and consumables
like paints, varnishes cte., to the Defence
Production Undertakings but this is not
a direct contribution to defence production.
Il the value of supplies cffected by the
private sector in the shape of spare parts,
components, raw materials  and
consumables etc., has to be ascertained
and its percentage to the total value of
defence production has to be worked out,
if would involve a great deal of time and
labour with which the results would not
be commensurate.

Idle capacity in Defence Faciories

1963. SHRI LOBO PRABU: Will
the Minisier of DEFENCE be pleased to
state the percentage of idle capacity in
defence factories and whether there is
any system of constantly evaluating it
and of finding other production for it ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI P. C.
SETHI):

Starement

The problem of idle capacity is
mostly related to the Ordnance Clothing
Factories as a result of dwindling orders
from the Services. To meet this situation,
the production in these factories has been
diversified and the wvarious Civil Depart-
ments of Central Government ctc. have
been approached and some orders have

-
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been secured. Efforts™ are also being
made to enter the Export Market as well
as the Internal Market for the sale of
ready made garments. As regards other
ordnance factories, surplus capacity may
occasionally result due to lack of raw
material and when this happens remedial
action is taken as necessary.

2. As regards Defence Public Sector
Undertakings, owing to a gencral
recession in the engineering industry
there has been idle capacity particu'arly
in the Praga Tools Limited. This
Undertaking has embarked on diversifi-
cation programmes and undertaking
surveys of market potential and trends.

3. Since the idle capacity varies from
factory to factory and from time (o time in
the same factory, itis not possible to work
out the percentage. The idle capacity is
constantly reviewed and is ascertained on
the basis of adequacy of workload.

Talk of P, M. 's of India and
U. K. at New York

1964, SHRI D. N. PATODIA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whetheritis a fact that the British
Prime Minister held discussions with the
Indian Prime Minister at New York about
the supply of arms to South Africa; and

(b) if so. the nature of this discussion
held and Government's stand thercon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) and (b). The British Prime Minister,
Mr. Edward Heath, ‘'met our Prime
Minister during her recent visit to New
York and had a discussion with her.
The discussion was confidential and it would
not be proper to disclose the details of
the talk between the two leaders.
However, Government of India’s views
on the British intention to supply arms to
South Africa are well known o the
House.
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Alleged Irregularity committed in the
Grant of Advance to a Contractor by
I. O, C.in Eastern Region

1965. SHRI D. N. PATODIA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that the
Indian Qil Corporation in the Eastern
Region gave an advance of Rs. 28 lakhs
to a contractor for construction of three
floors of a multi-storeved building and the
said floors are not yet rcady;

(b)  whether the money was in an
irregular way, .f so, the reasons therefor;
and

(¢c) the reasons for delay in the
completion of the huilding ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS ( SHRI D. R. CHAVAN ) :
(a) A total of Rs. 27.96 lakhs, comprising
of Rs. 26.31 lakhs as advance and
Rs. 1.65 'akhs as sccurity deposit was
made by the Indian Oil Corporation to
the owner 0 the multi- storeyed building
at No. I, Theatre Road, Culcutta, as per
agreement. The advance of Rs. 26,31
lakhs hears ai interest of Re 8} % per
annum. The I. O. C. has taken three
floors in that building and the offices
of the Lastern Branch have since shitied
there.

(b) WNo.

(c) According to the landlord, the delay
wits on account of the non-supply of
power.

Suspension of Jarring Pcace Mission

1966. SHR1D. N. PATODIA: Will
the Minister of EXTTRNAL AFFAIRS be
pleased 10 stalc:

(@) whetherit is a fact that UN has
suspended jarring Peace Mission for
Middlc-East;
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(b) whether the suspension of the
mission means withdrawal of all UN

activities to bring about peace in Middic
East;

(cy whether India has been 1o able
ascertain  the position from the UN

headquarters; and
(dy if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) No, Sir. Dr. Jarring was appointed
Special Representative of the U. N.
Secretary General for the purpose of
bringing about a peaceful and accepted
settlement in accordance with the Security
Council Resolution of November 22, 1967.
This Resolution of the Security Council
has recently been reaffirmed by the U. N,
General Assembly in 15 Resolution
adopted on November 4, 1970, calling
upon the parties t. the dispute 1o
resume  contact  with  the  Secrctlary
General’s  Special  Hepresentative in
order to cnable him to implement, in
all its  parts.  the Security Council
Resolution of November 22, 1967,

(b} to (d). Do not arise.

Alleged Indonesian gift of MIG
Aircraft to Pakistan during
1965 Indo-Pak Conflict

1967. SHRI D. N. PATODIA: Will
the Minister of EXTERNAL AFFAIRS
be pleased 10 state:

(a) whether itis a fact that during
the Indo-Pak conflict of 1965, Tudonesia
had given a gift of 8 MIGs to Pakistan;

(b) whether Government have tested
the veracity of the news report published
in the Timss of [India dated the 20th
October, 1970; and

(c) if so, the truth of the matter and
Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
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(a) to {c). Government are aware that
Pakistan had received some MIG-19
aircraft from the then Government of
Indonesia in 1965, but after the
Indo-Pak conflict. Government  have
accepted the assurances of the Indonesian
Government that 1t has not supplied
Pakistan with anv  defence supplies
recently.

Officials’ Delegation to Saigon

1968. SHRI D. N. PATODIA : Wil]
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that some
high ranking officials of the Ministry were
sent to Saigen on October, 1970 10 find
out the grounos of agreement between
the two sides of the Vietnam wir so that
the International Contral Commission of
which India is the President, can be activi-
sedt to play an  effective roll in prace
making;

(hy if so, the details of the report sent
by the official to the Ministry; and

(¢) whether on the basis of the
report the ICC has found it possible to
initiate any action to cflect pence 1n
Vietnam and if so. the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH; :
(a) An ofricial of the Lxternal Affairs
visited Saigon on a routine inspection of
the Indian mission and the Indian Dele-
gation to the International Commission for
Vietnam during October 1970, He did not
go with any specific mission to find gro-
unds of aercement or to activise the Com-
mission .

(b) Does noet arise
(c) Doces not arisc,

Diplomatic post lying vacant in Indian
Missions abroad

1969. SHRI D. AMAT : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :
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(8) the details of diplomatic and other
higher ranking pos's which arc Iving
vacant in the Indian Missions abroad, and
for how long they are lying vacant; and

(b) the sieps laken or proposea to
be taken to fill them and the names of the
proposed incumbents therefor?

THE DEPUTY MINISTER TN THE
MINISTRY OF EXTERNAL AFFAIRS
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(SHRI SURENDRA PAL SINGH) :(a)
and (b). Details of the posts of Heads of
Dilomatic Missivns/Posts at present vacant,
and the other particulars asked for are
given in the attacherd statement,

The posts mentioned at items 1 to 3
and 5 to 7 in che statement are expected to
be filled shortly by the officers mentioned
against them. The filling of the post men-
tioned at item 4, is under consideration.

Starement

S. Country/Place Postin
No. Indian Mission
1. The Federal Republic

of Germany Ambassador

2. Madagascar Ambassador

3. Poland Ambassador

4. Switzeriand Ambassador

High Commis-
sioncr

5. Tanzania

6. Berlin (GDR) Consul Genceral

7. The Mongolian
Pecople's
Repuhlic

Counscllor/

CDA a. i,

which vacant

Name of officer selected
for the post

Date from

7-11-1970 Shri Kewal Singh
10-12-1969 Shri N. Kesavan
12-10-1970 Shri K. Natwar Singh
B-10-1970 Appointment under
consideration
13-11-1970 Shri J. S. Mehia

Newlv created Shri J. C. Ajmani

Newly created Shri Sonam Narboo

Incentive Schemes for Increasing Sale
of TIndane Gas and Gas Cylinders

1970. SHRI MANGALATHUMA-
DAM: Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased Lo state the incentive
schemes proposed for increasing the sale
of Indane gas cylinders and gas among the
public, especially in the Governmert colo-
nics of major citics ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRID. R. CHAVAN) : No
incentive schemes for increasing the sale

of Indane Gas and Gas Cvlinders have
been  introduced.

Increase in price of Medical preparations
due to prohibitive duty

1971. SHRT MRITYUNJAY PRASAD:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be plased to state :

(a) whether it has come to the notice
of Government that despite nominal redu-
ction in scheduled prices, the effective
retail prices of many medical preparations,
particularly invalid foods, protein and
vitamin additives like protinex, threptin,
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cnr_nplan etc. have very much gone up due
to imposition of prohibitive duty; and

(by if so, the action Government pro-
pose to take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINE AND
METALS (SHRID. R. CHAVAN) : (a)
A preliminary ~tudv of the impact of the
Drugs (Prices Controly Order, 1970 and
other orders issued in pursuance of that
order, shows that the selling prices of
majority of the drugs have either been
reduced or maintained at the levels prevai-
lingin May, 1970. Prices of some pro-
ducts such as ‘Complan’ and *Threptin’
may have gone up, but these are fond pro-
ducts and are not treated as *drugs’ within
the mezaning, of the Drugs (Prices Control)
Order, 1970, As regards ‘Protinex’, infor-
mation is being colleceed. In the absence
ol any nomanclature of the duty referred
to in the question and the items covered
by it,it is not possible to give any definite
information in reply to the latter part of
the question.

(b)y Dues not arise.

Cost of production of Iron Ore at Kiriburu
Mine and loss incurred on export thereof
1972. SHRI MRITYUNJAY
PRASAD :
SHRT K. P. SINGH DEO :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whethar his attention has been
drawn to a news item in the Times of India
dated the 29th Octlober, 1970 “most efficient
mines a losing propasition';

(b) whether it is a fact that the cost
of iron ore production 2t Kiriburu mine
comes to about Rs. 16/- per tonne and its
entire output is cxported to Japan at
Rs. 62/- per tonne yet the country losses
about Rs. 4/- per tonne;

(c) if so, thetotal loss incurred by
this mine, the reasons therefor and the
steps taken to minimise the loss;
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(d) whether the ores called ‘fines’ not
wanted by Japan, are to be used at Bokaro
Steel Plant when commissioned; and

(¢) whether a much higher price is
being demanded from a sister concern for
goods rejected by Japan, than for goods
supplied to them, if so, the details thereof
and the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI NITIRAJ SINGH
CHAUDHARY : (a) Yes, Sir.

(b) The F. O. B. T. cost during
1969-70 was Rs, 61-25 per tonne. The
B. F. O. B. T. realisation wes Rs. 5694
per tonne resultingin a loss of Rs. 431
per tonne.

(¢) The sale of iron ore is nowon
F. O. B. T. basis. Out of the sale price
realised on export, the railway freights

port charges, export duty and MMTC's
commission is paid and National Minc-
ral Development Corporation gets only the
balance. This amount falls short of the
production cost incurred by the National
Mineral Development Corporation and
therefore results ina loss to the Corpora-
tion. The project has iucurred a cumula-
tive loss of Rs. 552.08 lakhs on export of
iron ore since its inception till the
31st March, 1970.

A proposal to sell iron ore on F,O.R
basis to MMTC is under consideration.
Ultimately, iron ore from Kiriburu is to
be diverted to Bokaro Stcel Plant, These
steps are cxpected to eliminate the
losses.

(d) and (e). The contract for the ex-
port of iron ore from Kiriburu is in respect
of sized ore only. However, during the
production of sized ore for export, ‘fines’
are generated. These areal present
stock-piled. The Bokaro Steel Plant is
designed for the use of these ‘fines’ as well.

The sale price at which the iron ore
will be supplied by the National Mineral
Development Corporation to Bokaro Steel
Plant is still under negotiation.
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Diplomatic relations with North
Vietnam

1973. SHRIE.K. NAYANAR : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government propose to
establish full diplomatic relations with
North Vietnam ; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MIiNISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) and (b). Government of India favour
the strengthening of our bilateral relations
with the Democratic Republic of Vietnam.
The wvarious forms and methods of
doing so consistent with our other respon-
sibilities in Vietnam are under constant
review,

Development of Domestic Techno-
logy for Plants being set up
hy Hindustan Organic
Chemicals

1974. SHRI YOGENDRA SHARMA:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to siate :

(a) whether the Hindustan Organic
Chemicals propose to sponsor the develop-
ment of domestic technology for some of
the plants going to be set up by them; and

(b) if so, the details of the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D.R. CHAVAN): (a) and
(b). Hindustan Organic Chemicals Ltd. have
established Acetanilide plant based on
technology developed by the National
Chemical Laboratory, Poona., They also
propose to establish Monochlorobenzene
plant based on NCL's technology. In
addition, they propose to sponsor develop-
ment of technologies at NCL for the
following :

t1) C-Toluidine.
(2) P-Toluidine.
»
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(3) C-Anisidine.

(4) P-Anisidine.

(5) Beta Napthol.

(6) P-Aminophenol.

(7) P-Nitrophenol .

(8) M-Phenylene Diamine.
(9) Nitro Anisoles.
(10) P-Phenecidine.

Nuclear Summit

1975. SHRI BIBHUTI MISHRA ;
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government's attention
has been invited to the news item under
the caption *China proposed nuclear sum-
mit" published in the Times of India New
Delhi of the 2nd November, 1970; and

(b) if so. the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
{a) Yes, Sir.

(b} The proposal fora conference of
all the countries of the world to discuss the
prohibition and destruction of nuclear
weapons was first made by China in 1963.

The Government believe that the
problem of General and Complete
Disarmament, and in particular nuclear
disarmament, is onc of the crucial problems
facing the world to-day. We have consis-
tently supported all proposals which would
facilitate the carly conclusion of a treaty
on General and Complete Disarmament
under adequate international control.

Setting up of a Hospital for Treatment
of Cancer at Nagpur

1976. SHRI N.R. DEOGHARE :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :
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(a) whether some social organisations
of Nagpur have requested the Central
Government for setting up ofa hospital
for treatment of cancer;

(b) if so, the names of the organisa-
tions and the period since they have been
requesting; and

(c) theaction taken by Government
on their request?

THE MINISTER OF STATE IN THE
MINISIRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) to(c). The Cancer
Relief Society, Nagpur, have approached
the Government  of Maharashtra for
assistance. Mo request is pending with the
Government of India.

So far, the Maharastra Government
has given some Government land to this
Society for the purpose, according to
information received from them in August
1970. No (further intimation has been
received from that Government,

Purchase of Submarines and Naval
Vessels from USSR

1977. SHRI N. R. DEOGHAREL :
Will the Minister of DEFENCE bc pleased
Lo stale

{a) whether Government have decided
to purchase submarines and naval vessels
from U.S.S.R.

(b) if so. the details of the decision;
and

(c) whether Government are taking
steps towards self-sufficiency in these arti-
cles, particularly in view of threats from
the enemy countries?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM) : (a) and (b) .
The matter is stlll under consideration.

(c) Itis the Government's policy to
develop the indigenous construction of
Naval vessels and to develop self-sufficiency
in this respect,
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Policy regarding dehiring of Houses

1979. SHRI LAKHAN LAL
KAPOOR: Will the Minister of DEFENCE
be please to state :

(a) whether Government have taken a
decision in or about February, 1968 and
circulated the same by the Army Head
Quarters with the approval of the Ministry
regarding policy to be pursued in dehiring
the houses under the Ministry; and

(by il so. whether a copy of the same
would belaid on the Table?

THE MINISTER OF DEFENCE
(SHR1 JAGITWAN RAM) : (a) Reference
is apparently intended to the letter
addressed by the Army Headquarters to
the Commands on 23rd February 1968 in
pursuance to the discussions during the
Chiefs of Staff (Commands) Conference,
This letter was issucd by the Army Head-
quarters on their own and indicates the
points which the Commands should parti-
cularly look intoand the form in which
informnation should be sent by the
Commands in cases of dehiring forwarded
by them to the Army Headquarters for
consideration,

(b) Does not arise in view of answer
to (a) above. Further, the letter deals
with internal administrative matters.

Jhala Commission Report on Teaching of
Medicine in Patna University

1980, SHRI MRITYUNJAY PRASAD:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government’s attention has
been drawn to has the report of the Jhala
Commission of the Indian Medical Council
on the teaching of medicine and surgery and
grant of M. B. B. S. degree by the Patna
University;

(b) if so, Government's reactions the-
reto; and

(c) whether any similar inspections
have been made of other medical centres ?



181 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF HELTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) Yes.

(b) The report of the Jhala Commitice

is under consideration of the Medical
Council of India.
(¢) Yer. Anirregularity in the results

of M. S. (Ophthalmology ) cxamination
conducted by the Bihar University in 1965
was pointed oul by the Council and as a
result thereof, the wrong result was annuled
by the Chanccllor of the University
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Bill regarding Free Supply of Glasses,
Teeth and Eyes

1985. SHRI ABDUL GHANI DAR :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

{a) whether it is a fact that Govern-
ment arc introducing a bill that every
Indian will he provided free glasses, teeth
and eyes 10 the hour of need; and

(b) il »0, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a) No.

(b) Does not arisc.

Demolishing of Houses built in Govindpuri
Extension Near Kalkaji, New Delhi

1986. SHRI BAL RAJ MADHOK :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) wheher he has given any written
assurance to thepeople of Govindpuri
extension ncar Kalkaji, New Delhi that

houses built therc before 1967 will not be
demolished ;

(b) whether it is also a fact that
Ministry of Rehabilitation is insisting upon
demolition of some of the houses built long
before 1967 in that colony; and

(c) if so, what steps have been taken
by Governmen! to see that assurances given
by one Ministry arc not flouted by the
other ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELNOPMENT (SHRI
PARIMAL GHOSH) : (a) to (¢). The repre-
sentatives of Govindpuri Colony Associa-
tion were told during discussions held in
April, 1969 that all land of the Govindpuri
Extension colony would be acquired and
the plots would be leased out to owners,
As lar as possible, demolition of standing
structures would be avoided unless the
land ozcupied by them was required for
the provision of community facilities. This
is as per policy of the Delhi Administration
o Jeal with unauthorised colonics set up
before 1si February, 1967.

It has, however, been reported that
some persons encroached upon the land of
the rehabilitation Department acquired by
them in 1949 and which has been developed
by them at Kalkaji, for the rehabilitation
of displaced persons from East Pakistan.
Such encroachments amount to upauthori-
sed squatting on public Jand and are dealt
with under the Jhuggi and Jhopri Removal
Scheme. Accordingly, the site of the colony
for East Pakistan Displaced persons has
been clearea of cncroachments and the
evictees rehabilitated under the said Schenc.

As caplained, the two issues are diffc-
rent and there is no question of one
Ministry flouting the assurance of the
other Ministry.

Manufacture of Jet Fighter Plane with
Dutch Collaboration

1988. SHRI BAL RAJ MADHOK :
Will the Minister of DEFENCE be pleased
10 slale :

(a) whether the Dutch Manufacturers
of Fokkar Friendship acroplanes have
offered to collaborate with India for tne
manufacture of jet fighter planes in India;
and

(b) il so, the exact terms of the offer
and the responce of the Government
thereto ?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI P. C
SETHI) : (a) No, Sir.
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(b) Does not arise,

Houses on hire-purchases basis for
retired Government Servants

1989. SHRI BAL RAJ MADHOK :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that a large
number of Government employees living
in Guvernment colonies in Delhi for
decades find themselves on the roads
alier retirement for want of accommo-
dation; and

(br whether Government have any
Scheme for providing permanent houses to
them on hire purchase basis during and
after their retirement ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVLLOPMENT (SHRI
PARIMAL GHOSH) : (a) The near re-
lation such as son, daughter, wife, husband
or father of the retired Government
employec is allotted accommodation from
the general pool on ad hoc basis provided
such relation isa Government servant
eligible for Government accommodation
and had been sharing accommodation with
the retiring officer for at least six months
beforc the date of retirement.

(b) Government Servants can  avail
themselves of the facility of acquiring
houses on hire-purchases basis under the
Low and Middle Income Group Housing
Schemes. In addition land is allotted to
Cooperative House Building Societics of
the Government employvees for their
members and such Government employees
can get loans or advances for house
building purposes.

Dispensaries in Jhuggi Jhopri Colonies
and other Slum Areas of Delhi

1990. SHRI BAL RAJ MADHOK :
Will the Minister of HEALTH AND

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :
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(a) whether any scheme has been
drawn up to provide dispensaries in
Jhuggi Jhopri Colonies and other slum
areas of Delhi; and

(b) ifso, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY):1a) and (b). A scheme
has been drawn by the Delhi Development
Authority to open dispcnsaries in various
Jhugei Jhopri Colonies. Under this scheme
9 dispensarics are proposed to be opened
at the following places :—

1. Seelampur.

[

Pandu Nagar.
3. Nangloi.

ES

Wazirpur,
Hasisal,
Simapuri.
Madipur.
Madangir.

oo =) S L

Budh Nagar.

The dispensarics have already been
opened in Scelampur, Pandu Nagar and
Nangloi. In addition, 10 more dispensarics
are proposp to be opened by the Delhi
Administration in different areas of Delhi.
Their location is under consideration.

2. The slum areas in main urban
areas are covered by a chain of dispensaries
run by the Deihi Municipal Corporation,
It includes Ayurvedic, Unani, Homeopathic
and allopathic dispensaries. Besides these
dispensaries, the Maternity and Child
Welfare Centres are also  providing
medical aid to the visiting patients.

3. It is proposed by the Municipal
Corporation to open 13 Ayurvedic and
Unani dispensaries and 7 Sub Centres
during this year under the Plan Scheme a!
sclected places in the Corporation area.
Seven of these dispensaries arc proposed
to be opened at the following places \—
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Village Bakhtawarpur.
Village Takri Khurd.

Pataudi House, Darya Ganj.

W

Between Ajmeri Gatc and Lahori
Gale.

5. Chah Indara (Fountain).
6. Kotla Mubarkpur.
7. Raja Garden.

The location of the remaining dispensarics
and Sub Cenucs is being finalised.

Alleged threat to use of U.S, Arms by
Pakistan against India

1991. SHRI K. P. SINGH DEO : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the Press Report
appearing in the Sunday Standard dated
the 25th October, 1970 regarding  the
letter written to the New York Times by
the Pakistan Embassy in New York thre-
atening that Pakistan will use American
arms 1o *‘force™ India to scttle the Khshmir
issue; and

) (b) if so, the reaction of Government
in regard thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) This letter clearly justifies our
stand that Pakistan’s arms purchase have
nothing to do with her requirements but
are designed to assist her in maintaining
an aggressive posture and an intransigent
attitude against India.

Winding up of Department of
Pakistan Enemy Property

1992. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether Pakistan after having
disposed of Indian properties and assels,
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wound up the Depariment of Pakistan
Enemy Property; and

(b) if so, the which of Department of
Pakistan Government is dealing in the
matter and holding the money of Indian
Mationals ?

THE DEPUTY MINISTER IN THC
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir.

(by Does not arise,

Complainis against ‘H" type quarters
of Sriniwaspuri, New Delhi

1993, SHRI D, AMAT : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) the number of complaints that
Government have received during the lasi
2 years against the ‘H' type of guarters in
the Sriniwaspuri Colony, New Delhi;

(b) in how many cases the decisions
have already been taken and Lhe nature of
the decisions in cach case; and

(¢} the number of cases under consi-
derations and the number of the quarters
and progress of enquiry in cach case 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARTMAL GHOSH) : (a) 13, 919 com-
plaints were received during the 2 year
period from 1st November, 1968 to 31st
October, 1970.

(b) and (c). Most of the complaints
periained to  day-to-day maintenance and
such complaints were attended to promptly.
In addition to the day-to-day complaints,
the Srinivaspuri  Welfare Association
asked for certain general amenities for all
the quarters and out of 18 such demands,
9 were sanctioned and 6 were rejected. 3
of the demands do not concern the C.P.
W.D. The amenities sanctioned are
enumerated below :

1. Repair/replacement of Cement
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pipes for draining out rain water.
2. Pepair/replacement of water tanks.
3. Repair of roofs and porches.

4, Replacement of covers of the
broken chimnies

5. Replacement of water taps which
are out of order.

6. Diversion of water from the bal-
cony of the upper storey 1o avoid
inconvenience to ground floor
tenants.

7. Rectification of the delcctive slopes
in some rooms,

8. Fixing of glass panes in venti-
lators. ’

9. Repair of wall plaster.

#7s A9 wWYT H FEQ@ R JAF
HraguTery @rean

1995 st F'w M I FA
Tateen v wfca frgrwa st famter
yraTg aq e famrg g gz .09
4 397 fF

(%) a1 T+4id WIFTT A R AT
FIATI T AT & T 7 AT F AL
u 77 @A F1 Zftz & @ oAl F 74
eqor foay ar;

() =fz gt a1 adqo £7 fHar w0
oar;

(7) sTrmg off 72 & fF oaEww
F qrara_ /7T H 09T @ATAATR

(7) Fv gz M a=a? fF frAg7 &
aft qF FqAAT AZ AAC A AT

(%) afz A (%) F71 IT7 FAFET-
mE A IAT A gt

wareey wa 1 afcany fadte sty frarto,
amaTe xer Ao fawme wAem ¥ Tog
ot (st o qouf) @ (%) N7 (7).
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#T5 R/ 99T A =W @req gy
F NTIr=m @r=a F 1 3fer 7 1968-69
# oF wdaw faor war o aqifs s
Farr § gaar yifrw ww §# A sueer
gdezaf@ragl ¥ #1g 7 oF A
T PR ST AT R

(r) =3 1971 FF 995 F FAT
ey grRar %] Fra & faww @
i Aafaa 2o fas s

(7) &7 (). z71 41990 T %7
TTET W F Avmar 7 frar v
W2 1 TWET 473 ® = 47 f27 A
& A7 AT F IO AT TATH T
FEN ATYRT F ATFAT | 5Fqrfy ae 97
FTAYT F FeE07 T2y AYFAT T 197 1-72
Fom ava w f=Ee fenomm 29
FIAqe § T A57 fRg W1 @ Aqmw A
TAAT A AT A AT 2

faeett # Toogt afedi F RS ¥
werfeat &t sathve srfewre 3

1996. =t FfEIToMA  aCAT: AT
wreey aar qfne  frdem aite faf,
uETR 531 AT faww 797 g7 a9
FI 39T &7 o 2

(%) 7ar 72 7= & iy =) = 7@7
FATTT 9z §  ATE 7wt
aferdi & #3270 97 =aifaer sferre 3
F1 9747 far & Az

(=) afz zr, a1 zma afy g AT
#q7 q (7T 27

wareey et qfcare faatwa st fasto,
AR AAT AT fawre weAvem ® T
wot (oft afrer &vw) @ (%) o, @

(@) wearT ®Y E4IFTT FAT qPAT
TE TIAT T |
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i il & fm w1 w1 o ¥
WIWTT CaTeey AAT & WHATAT wY
afwws 3

1997. St WiwTgemsr  aTav ;|
Ty A4 T fagrmm i fmia
sTaTe @At AT fawm qE 2 @AIF AT
FT Faar faro:

(%) @1 =TFrT 7 1w [y
¢ fx wefy gfgar swafs nwwrew fras,
471 R A7 mgrear w97 fRag
9y #14 FTH % fag Iafeaqg g 97
FI19 GYRT FEEY AAT T FAATVG1
&t gfgwv fzar @y,

(m) afz af, a1 %3,

(7) 7 Bfezdis fem fran
FHAT w97 F1d & faw gufeaa gn
atT 30 7 frad Awbar @1 gfFEe
Fa faar mar; W

(%) ofz o0& Faarfal &1 gfqwe
47 g1 far war A1 IqF FAT H*TOT F 7

Taeeg aqn qfcart frgraq st o,
smame g AT fawre W § T
w91 (st qo go ufd) : (F) = (=), A
gh, 27 Ta7a%, 1969 #1 1

() atz (7). 1970 % @3 usi
gfazai a1 F7fm Tawer AT F 538
suwafaa sH=fel 7 (A5 Uq A
erzre ot gfemfor §) sgrar | sq8
¥ wa aw 39 FAA@l T ufafaa-awg
AT Abar g g7 FEAE IW R

F@t w1 gAEER # feafq 1 qar
T AT OTET Y
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Regular establishment of C.P,W.D.

1998, SHR1 ESWARA REDDY :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to stale :

(a) whether it isa fact that according
to orders issued in January and June 1965
by the Enginecr-in-Chief, C.P.W.D. non-
industrial staff borne on regular establish=
ment wpto the level of sectional Officer
and Caretaker are cntitled to only those
holidays which are allowed to the work-
charged staff; and

(b) il so, whether it is a fact that in
certain Divisions under Delhi Central Ele-
ctrical Circle No. I and under Delhi Central
Circle No. II the non-industrial Stafl
borne on regular establishment up to the
level of Sectional Officers or Carctakers
are being given holiday on second saturday
of the month, whereas Lhe workcharged
are not being given this holiday, and the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) and (b). Orders
provide that only such of the non-industrial
staflf borne on the regular establishment
uplo the level of Sectional Officer (inclu-
ding the E&M Superintendent and Care-
taker) whose attendence is considered
necessary in order that the industrial staff
may maintain normal output should enjoy
only those holidays which are allowed to
the work-charged establishment. The
remaining non-industrial staff borne on the
regular establishment are allowed the
same holidays as are allowed to the regular
staff of the Government. Accordingly, the
non-industrial staff whose attendence is
not considered necessary, are allowed
holiday on second Sarurdays.

Muster-Roll Employees of C. P. W, D.

1999, SHRI ESWARA REDDY:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:
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(a) the number of workers employed
on muster roll or daily wages in each
section of ‘B’ Division and Parliament
Works Division of C. P. W. D. on the
first of every month during the years 1969
and 1970;

(b) whether there is any proposal to
create posts on the work charged or regular
establishment against such posts which
are continuing for more than a year on
muster roll; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) The information
is given in the statement laid on the Table
of the House. [Placed in Library. See. No.
LT-4357/70 |

(by and (c¢). The muster-roll stafl
are employed on jobs of purely casual
nature and for short duration. At times
it becomes necessary 1o employ such staff
for longer duration on account of exigencies
ol works. Instructions, however, exist
that for works likely to continue for more

than a year, workcharged staff should be
employed.

Bill regarding Licensing the Quacks
as Registered Doctors

2000. SHRI1 K. HALDER: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) whether Government propose to
introduce a Fill for licensing the quacks
as registered doctors;

{b) if so, the reason therefor;

(c) whether the I.M.A. protested
against this proposal; and

(d) if so, the Government’s reaction
thereto ?

THE MINISTER OF STATE IN
THE MINISIRY OF HEALTH AND
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) and

(b). The Central Council of Health,
consisting of the representatives of the
Siate  Governments{Union  Territories,

after careful consideration has recommen-
ded that unqualified medical practitioners
who fulfil certain conditions may be
allowed restricted practice. A proposal
to enlist unqualified medical practitioners
is accordingly under consideration in
consultation with the State Governments.

(c) and (d). In view of the general
opposition to the registration of unqualified
medical practitioners, it is now proposed
to  enlist the unqualified medical
practitioners separately in a list to be
maintained by the Principal Medical
Officers of the States and not on the
register on which medical graduates are
registered.

CORRECTION OF ANSWER TO
USQ No. 1476 DT. 4-3-1970 RE:
COLLECTION AND PRESER-
VATION OF MILITARY MATER-
TAL OF AZADHIND FAUJ

THE MINISTER OF DEFENCE
(SHRI JAGIIWAN RAM) : It was
stated in the answer given to parts
(a) and (b) of Unstarred Question
No. 1476 on the 4th March, 1970, that
during 1944-45, several badges, epaulettes
of various ranks in the I. N, A,, arms and
ammunition and magazines and pamphlets
brought out by the Indian National Army
were captured, and that these had been
kept in the Historical Section of the
Ministry of Defence.

It has now come to notice that
although some badges and epaulettes of the
INA, and copies of some magazines and
pamphlets brought out by the I. N. A.
are in the custody of the Historical
Section, the arms and ammunition
received from the I. N. A. are notin the
possession of that Section. It has not
been found possible at this late stage to
ascertain the ultimate disposal of the
arms and ammunition.
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The arms and ammunition used by
the INA were similar to the ones used
by the Japanese Army. These arms and
ammunition were issued 1o the various
messes and units as trophies in accordance
with the policy at the time.

12 hrs.

CALLING ATTENTION TO MATTER
Or URGENT PUBLIC IMPORTANCE

RerorTED CLosure oF CLEARING Houses

oF Baxks IN  Biiar RESULTING IN

INDUSTRIES AND TRADE CoOMING TO
A STANDSTILL

Al awrmETr wmest (qEAT) o K
sfgarda # wged ¥ freafatas
faqg %1 17 faa 541 71 =7 fgmar g
W g §7a7 g frag g7 @ § oF
Tl T

ofagre B %1 F FATAMEA FET
(femrafon 2138) & @A &1 A0 AT
37 ¥ wAFARq Azl IAN-HE 6
TITATT 27 2T AT F A

THE MINISTER OF FINANCE
(SHRI'Y. B. CHAVAN) : Mr. Speaker,
Sir, Work in the clearing house in Patna
came to be suspended from the last week
of August 1970. This was on account of the
employees of most of the banks in Patna
refusing to accept the instruments of the,
State Bank of India, which had suspended
four of its employees for alleged acts of
indiscipline. The clearing work at some
other places in Bihar was also affected.
The suspension of clearing work put the
trade and Commerce in Bihar and consi-
derable i nconvenience.

The Assistant Commissioner of Labour
(Central), Patna, mediated in the matter
but did not succeed in his efforts.

The State Bank of India, after consul-
ting recognised union, has reviewed the
position and withdrawn orders of
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suspension on the four employees. Normal
working in the clearing houses is also ex-
pected to be resumed immediately .

I appeal to the Hon'ble House 1o ex-
tend its co-operation in strengthcning the
atmosphere of goodwill and understanding
created in the wake of the latest develop-
ments, so that full banking facilities are
availahle to the people and particularly
trade and commerce in Bihar as early as
possible.

»l THIEATT WEAY ;O HEel WgIET,
@A ar= wAAT F arg fag 3% & feafa
&7 faarEor g1 o <@r 2, 9% fau #
Wt wEET F1 ggaTT qt A¥L AT ATRAT
¢ afg 1A famz & 28 wRer T
FTT qIT F1 LA ATFRE FAT FEAN

gt gt wgrEw A a0 g & quA
fagred% ¥ Fwarfaar ¥ g, o1 €22 4%
F qrfee g1 47 g, WANHEALEAA KT AAZ
& feqfa weas gf, IAF f@A1% FTEAEN
F i o g7 FAME &1 qAGT fan
wat | 1 Gdr A8 g1 s B 3 afia
Trgza, wfawdd, #1 e ¥ faafeq 7 &
ag @A ITZH( | 30 IT HAZ HATEI
X @I R | IA & A2 AT ARG AETL
¥ frga adyi 7w Far o= fean, X
auAYAT F7 @ f7o §MT AE Y, AT 28
HIET § g2AT 1% weq G 7 fFara
gr3faw 7 F17 209 AT OF gIAAT | 74T,
e FAdgIY, Aiwar 979w, A,
AATHTGT A g ATfE AR AL
§ 497 % famgfr geafas &1 W
ax g1 o | fagre &% qEHards qEr-
faage wR mia-  gfEar S5 orgarss
oEifgdes A @mare  RaAl #0
wrfnw w7 | &7 Wt ggt 94 AT § AT
# oz 7zt 3’5 ¥ e aig whawfai
& ara A fo el @ & g, 3 afa
TEed ¥ fag 9 A F eeands F1 A a9
& o <@ g, ww IfNa A 5 T wged
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fazre &t staan &1 sgfawr & 4@ I
gy e fagre & sroE s 4@ A
AT A1 | T |F qATH F araoyz feafa
o1 frreor 71 g | fagre Sraw e
IE T grer AT FET AMH
FE afe § smard & wfer AR
afaar 71 fafezar fra #7 it a2
FF1T w1 e feafa 1 wamwar a1 aos
&1 | § FA9 grRer AT T A%
FHE & aF a7 & 4% F@T qwa g,
w1 397 wrew fafreze, gm fafaes ol
ga fefree<i &1 @9 | 39 & Fer v -
**Trade and commerce paralysed due to
closure of clearing houses in Bihar.
Huge consignments of goods. lying
with Railways uncleared. Shortage of
consumer goods and public difficulty
mounting. Request immediate inter-

vention for restoration of normal
banking services'

T/ AT & @37 &1 feafq 1 wamsar @ gl
SrFTar &1 ST Arfgn | ag | #7 arg
2 fF g ¥ o= fogfa 1 wea g3 o1 w@r
2, &1 FTIATT 37 971 AT , AT HA A7
2o W 4% owars & faw Jari #1
wafaa faar qar a1, 3a&r faqrnd F
qv faar Sr w7 2

AT AT oEgA €S AT 9fT wEAAT
qafaw 2 gaF @& TEg @ faw
w R | & 7z wAar Tgan § fF s e
ag To= w07 6 978 7@ qara wafy f
g8 aretz &1 wnAr |

T EH RAT AT &9 99 R E 1 TF
e w2z §% oAk F1 g | AU o
gfeqq 356 qaifa Twa 3 sme-gfear &=
wrre{s qaTfaTaT & drr IweaT § g
wrd-qreisz gatiE & garfas amy §w
& saarfat w fom @ @ @R dew
agraty fagre i gy wv o
i3z &% T owfmw gr Ay § 1 & 9g WA



199 Reported Closure of

[ TwmEaTT WA )

aEaT g f& w1 atete a7 feafe
¥1 29d gU 9 w2z dF F wAwfQ@l &
T 27 & fog dae @ ar ardarei

TiiAE ¥ A=A a7 fFd TF FITAT |

4 gFR F 7w facga figwaw
IA E, q TH A AT ZET & WIT
STAT FT AFATT G0 ¢ | HOT I IHAE
F1 fagfaat 7 e o fRenard & a0
Fifadt age #T, T A § AR ;T
FEAFr FAT AR g, arfw fagrT ar
fareft sr=y =37 & ot teafa fog gam a1 g1

& amar g fF oWl wgew & faw
AVF F a1 and 2 I qT FY AW
wog fast & qg =7 wzA1 7 9 @@ )

SHRI Y. B. CHAVAN : [He asked
some question at the end, but his first
statement was a long one. I do not want
to say anything aboutit, Possibly he is
satisfied with my statement but he wants to
be on record. 1 am glad he is.

He is trying 10 raise some other de-
mands about the merits of which I cannot
say anything.

As far as the payment for suspension
period is concerned, I am surc as the sus-
pension is withdrawn the bank will con-
sider the matter on merits,

As far asfuturc action is concerned,
he has made some suggestions which T will
certainly consider. But I would also like
to make a countcr-suggestion to the hon.
Member and his colleagues that they
should also see that troubles do not con-
stantly arise in the working of banks.
Particularly there should be good relations
between the Unions which are minority
unions and those which are recognised.
If they also show some understanding
in this matter, most of the trouble will
not be there. . (Interruptions). 1 am certainly
prepared to play my part but much depends
on the Union leaders also.
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ot wo fwo wewx (Fwfar) @ &
FTHAT ATEAT WY FRIAAE FT AT T@T
? AfFmgmt o §5 § 97 & weSrfen
W F=T HFHT AW A IAHT A
W 7@ g fomd 3% 91X eaE A
FH FTF I CRATEA & 419 § 7S §a4
g ®a & | IR "EY AL A1 AT AR
Fq7 A F 2 | IAY TTH ATH T
F A1 AT 9 T [GEIT FIG § | FaT
f& =tdigrdr, foer awarea # & qz Smar
g fw agia vz A% 5 qie o1 § IREW
FME GF AET | W A FY A &
qEA gQ AT 71 agq Hfearzar 1@
FT GTFTE A0 TAT & 7 77 GLFTCHI G
F FAEE E P AU AAFIE & AT AT
TG OF FIATT FT IS0 AL T HSATEAL
FIFTE F fAq AR F9 & FrEAd
AT FTH AT & 7

SHRI ¥. B. CHAVAN : He says,
there snould be gond relationship between
the management and the siaff officers and
the lower staff. [Iiis an indisputable pro-
position. [ entirely agree with it.

SHRIS. M. BANERJEE (Kanpur):
1 take this opportunity congratulate both
the hon, Minister and the representative of
the Bank Employces Association for arri-
ving a negotiated settlement. Isita fact
that these employees of the erstwhile Bank
of Bihar were getting particul ar scales of
pay under the Bipartite Agreement? I would
like 1o know whether after the merger of
the Bank of Bihar with the State Bank
they will not stand to lose anything, but
rather, they would gain something, out of
the merger.

SHRI'Y. B. CHAVAN : I don't have
the details now on these matters but these
are all matters which are sorted out bet-
ween the Management and the Unions con-
cerned.

siaver mat (amaww) o wers
wgreg, faw wdr & g5 @qon & fx A
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Faards aufas fFg 1g 7 93 qEwed @
g1 ¢ "k feewmfar grew &1 s0 WA
araror feafa & wrsmar, 3947 v Q0T
H ¥F SIATFGO AT FT SEE T g
i 1 gw faa wft £ = wdem F1 @
aa w7 ¢ f& gfaa sfewfal s
a% sfgwifal & &9 qreeafior sgdm o
g1 arfs ¥fen afas aar #1 afax &
afas fae 791 ga 947 g7 i w0
AT F AT IAFT a7 T1EA §
f& ga & & ghwrr g/ ava Y Fifma
g i za AN & fawbrs 7 o Fifaw
#i 2| HT AU @A &1 mar zafaa gw
ATS Fi 41T TGl T AL AT 2T | Al
UF R 9T 84 FF wfuwfat & A
gfara afawrfEi @ gw & agr ax war ar
fF WT 27 q07F F1 AT wORT ¥ AT
afaai & ot € §ifve, wrrwmy &%
afuzifral § za &1 75 @ @FL F7
fear | & ag amarr Tgar g fr gw an
#1 gfeFmr ghwr r9ms w@ ¢ aifs
gtwm & 1 wfas segm swar €71 fae
Fai | Helr HERT H A M UF AT Fi g
fa srs=sr Gt S T grar zav fasfad
#gH a1 a9 W19 § 9eAT 9Rd £ 1 us
ar gz fx w7 fagrz &%, Red s aF
sfean & gwaayz g a1 FAATRAA F Al
T W% THiAT 4 #97 faq @) wgEd 48
w24 fF ag woa wfasrfa &1
wRw i, wuq wfesfr & fqaan
FOT arfd ag e o6 A%, QAT F7
TR FT T IEET 9=A g v wiwar
¥ W ave ¥ A Ad0 g

gaq 9% ag £ f& &mlor grea &
FT9 av5 &1 91+ & fagre 7 adt € sfersai
&1 W § ¥R 99 T wfeamat g @ §
wa fF fagre &ﬂfaa’*éﬁ:fagﬁ
¥ faaq fwmaaest W & fenfeeo

*#Expunged as ordered by the Chair vide Col.

Adjournment

grr & guar frdh 25 sfagm fagre & i
#1 #fez Ffafadr fasd; ¢ 1 o g &
WY1 T FHWIT graw a2 g1 U Iy MY
ot wfearzat v 1 a1 737 faa w47 I®
faste #fzar 130 w7 & fag 718 fadiw
TR W gfaar & fawfas & fagre & fag
3sTaT !

SHRI Y. B. CHAVAN : As far as

the inconvenience to industrics and trade
is concerned, ilis certainly a matier of

regret for all of us. Taerefore, 1 had
discussed this matter with ihe hon. Mem-
ber when he had come to me. 1 had wold

him ihat we were making all efforts, and
I can assure the hon. Mcmber that per-
sonally T was personally taking keen
interest in this matter. But in the light of
cxperience, we have learnt  that however
complicated the questions may be they are
capable of solution by understanding cach
other and trying to find waysin a constru-
clive manner.

I would, therefore, request the hon.
Member that 1o avoid such things in
future.  instead of straightway  resor-
ting tw a sort of exireme action,
some time must be allowed for such ef-
lorts, and if ultimately those efforts fail,
then, certainly, a trade union can go its
own way which is permissible  under the
trade union Act itself. We are quite aware
of this situation, and 1 am thereforc keen
1o see that such situation du not arise again,
and for that purposec [ am trying to
remain in touch with the All-India leader-
ship of trade unions in banking.

12.16 hrs.
RE : MOTION FOR ADJOURNMENT

SHR1 JYOTIRMOY BASU (Diamond
Harbour) : 1 had given notice of an
adjournment motion on the murder by the
police of 11 young men in Calcutta, But
you have rejected it. ** We want the
adjournment motion to be admitted. 11
young boys have been shot dead by the
police.

No. 208
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MR. SPEAKER : I have not said
anything yet.

SHRI JYOTIRMOY BASU : You
cannot make mec sit down, [ am npot
going to hear you..... (Iuterruptions).

MR. SPEAKER : [ have not said
anything. Why has the hon. Member
suddenly got up and started yelling?

SHRI JYOTIRMOY BASU : You
have rejected our; adjournment motion.
** And the reign of terror that they hawve
unleashed. . ... (fnterruptions)

SHR1 HEM BARUA (Mangaldai) :
1 had written to vou this morning about
the discovery of the 11 dead bodics.
........ {Interruptions)

SHRIJYOTIRMOY BASU : 1am not
interested in what he says. We want to
hear why vou have rejected it

MR. SPEAKER : Let one Member
speak at atime, please,

SHRI JYOTIRMOY BASU : **

SHRI INDRAJIT GUPTA : This
kind of thing had ncver happened even
during the British times; we had never
heard of such atrocities being committed
even during the British times......

SHRI H.N. MUKERIJEE (Calcutla
North-East) : T would beg of you to give
me a little time. We¢ had given notice
of this adjournment motion this morning
because something has happened in Bengal
which shows that civil society has ceased to
exist.... (Interruptions) Something has
happened in West Bengal, as 1 said a
little earlier, to which cverybody should
give his or her attention. Civil society
has ceased to exist, and for this situation
this Government is answerable. When
Parliament is sitting, we cannot allow in
a very important segment of our Indian
community things to happen which go
against ihe grain of civil living. Quite
apart from intelligently living, something
is happening in West Bengal which has
got to be taken note of, namely 10 dead
bodies of young men... ..
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SHRI JYOTIRMOY BASU : 11 dead
bodies.

SHRI H.N. MUKERJEE : At five
different places, and charges have been
made by very responsible people that the
police were responsible, the police which
is being armed with tremendous weapons is
now being charged.. . ..

SHRI JYOTIRMOY BASU :**
(Interruptions)

SHRI H.N. MUKERJEE : All of us
speaking together cannot help. But this
Parliament has got to take note ofit. |
wish Dr. Ram Subhag Singh and all other
jeaders and even leaders of the party in
power should come forward and say whal
is going to bc Jdone, what investigation is
taking place and what remedial measures,
apart from the puaitive legislation of a
scandlous sort which they got thejPresident
to sign are being adopted. We saw the
President yesterday, and within hours of
it, they got the President to sign on the
dotted line, This is the sort of thing that
is happening. Sos we must have a
discussion.

SHRI JYOTIRMOY BASU : You are
protecting them,

MR, SPEAKER : Will you please sit
down?

SHRI JYOTIRMOY BASU : ##

MR.SPEAKER: You are unnecessarily
disturbing the House.

SHRT JYOTIRMOY BASU :#=*
(Interruptions)

AN HON. MEMBER : This is highly
objectionable.

MR. SPEAKER: There is nothing
before the House. I must know what you
are lalking about. - -

SHRIJYOTIRMOY BASU ; Everyday
they are murdering people, shooting them

*% Expunged as ordered by the Chair vide Col. No. 208.
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down.
there.

There is a guerilla warfare on

DR. RAM SUBHAG SINGH (Buxar):
This is a case of gruesome murders.
Everyday we are  hearing of something or
other of this nature. Therefores we have
been saying that there is no law and order
in West Bengal and this Government are
thoroughly incompetent to deal with the
situation. Things will go on like this
unless a permanent solution is found.
Therefore, this is a fit case to be gone into
by a judicial inquiry. Because the whole
thing has happened due to the fault of this
Government, it is this Government and this
Government alone which is responsible for
the chaotic conditions that have been
created in West Bengal. It is the concern
of the entire nation now to scc that law
and order is re-established and young and
valuable lives arc not Jost there. The
police are murdering people there. There-
fore, a permanent solution should be found,
But first there should be a judicial
inquiry.

SHY! JYOTIRMOY BASU : 19 voung
bovs have been shot dead by the police
during the last 4 days, before their mothers
and fathers.

SHRI SURENDRANATH DWIVEDY
(Kendrapara): Whether in your wisdom
you have rejected the adjournment motion
ornot, I am not going into now. But
this is a matter of grave concern not only
to Bengal but 1o the whole country. 1
was in Calcutta day before yesterday. Not
a single citizen there [eels secure for his
life or property or anything. Since murders
have almost become a daily routine affair
in Calcutta and the rest of West Bengal, I
would like Government o0 make a state-
ment in Lthe House. Automatically, as they
do in the case of railway accidents, they
should have come forward with a state-
ment (Ineerruptions). They should have
explained how these murders have taken
place because there are allegations that the
police have done it deliberately because
they are armed; there are also allegations
that other parties arc involved in this.
We would like to know whether in this
particular matter when 11 persons were
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murdered, there was any other reason
behind the conspiracy. After such a state-
ment from Government, we can have a
discussion on it.

SHRI JYOTIRMOY BASU : #**
(Interruptions)

AN HON. MEMBER : What is this
Sir?

MR. SPEAKER : You must
properly.

behave

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhanpore) : This is too
serious a matter to be ignored. Four
days have passed without the police doing
anything or finding out any satisfactory
theory. Crlcutta is inthe pail of panic,
It is widely suspected that the West Bengal
police are building up a case to cover it
up. Our suspicion is that the police had
a hand in these murders.

This is a caily occurrence there, and
the way the police and the Home Depart-
ment of West Bengal are making state-
ments, Our suspicion is that they are trying
to suppress evidence. If a public judicial
enquiry is not immediately held, the whole
thing will be suppressed. I can tell you this
is too secrious a matter. The whole of
Bengal will rise in revolt if this Parlia-
ment does not do anything about it,

SHRI INDRAJIT GUPTA (Alipore) :
We have, in the last two days, received
dozens of telegrams from people living in
that area where these bodies have been
found, and everybody is so agitated that
normal life is not found there. Everybody
is saying that none but the police could
be behind these murders. Such things have
not taken place even in British times, that
eleven young men with hands tied benind
their backs were shot dead point blank
and the bodies have been thrown out.
Now they have been identified, and they
are reported to be Naxalites or suspected
Naxalites. We do not care wno they are,
but nobody has authorised the police to
commit cold-blooded murder like this.
They are passing laws here for preventive

*%* Expunged as ordered by the Chair vide Col. No, 208,
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[ Shri Indrajlt Gupta ]

detention, but our fear is, and we have
been telling them for the last three days,
that the police are resorting to preventive
shorting and killing people in a cold-
blooded way. The Police Commissioner
has issued a statement saying that PD Act
orno PD Act, they will go on shooting.
This is what is happening there. We
demand that a discussion must be held.

You must allow as to have a discussion,
(Interruptions)

SHRI A. K. GOPALAN (Kasergod) :
It is a serious thing that has happened.
People are shot and thrown on the road-
side. When such a serious thing is happe-
ning, all thatis asked for is only a
discussion. Only a discussion will show
who shot them. Today's paper definitely
says that it is by the police. We do not
know why an adjournment motion is not
allowed and a discussion is not carried on,
when Bengal is under President’s rule.
People will be naturally agitated, and
nobody will be able to stop them.

SHRI JYOTIRMOY BASU :
17th till 21st they have shot
men.**

From
19 young

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Mr. Speaker, why are you keeping
silent ?

MR. SPEAKER : This is avery sad
reflection There is a limit to what, .

SHRT JYOTIRMOY
limit.

BASU : No

MR. SPEAKER : You will have to
withdraw this word.

SHRIT JYOTIRMOY BASU ; I don't,
because they have been murdering young
men.

MR. SPEAKER : May I request Mr.
Gopalan to ask him to behave well ? Can
you request him to withdraw these words 7
There are a number of things coming here,
very important, very urgent, and we
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discuss them here every day, but it is not
the way that you cast reflection on the
whole House, and even on myself and
everybody else,

Will Mr. Jyotirmoy Basu kindly with-
draw what he said 7 He is absolutely
defiant today and in his defiance he is very
much persisting.

I have to invite the attention of the
House as to the action that they propose
to take. I leaveit to the House,

SHR1 RANDHIR SINGH (Rohtak) :
He must withdraw that expression; other-
wise he must be thrown out.

&t Ho #o wio (FTAAW) : A 3T
gEara #7ar § fF A oF s ¥
fan gedre Fx fagr @rT )

SHRI A. K. GOPALAN (Kasergod) :
Members from Bengal are agitated because
of these happenings. On his behall I with-
draw what he said.......... (Interruptions)

DR. RAM SUBHAG SINGH : Those
words may be expunged.

MR. SPEAKER : All these words and
observations stand expunged in view of
the regrets expressed bv Mr. Gopalan on
behalf of his party. 1 thank him very
much.

st sltwmew @t (mTRTEE)
FEqE WEEA, TARY d WeR AW WA
Trfed

MR. SPEAKER : This is the last
chance 1 give to Mr. Basu. This is very
unfair.

SHRI RANDHIR SINGH : He must
apologise.

MR. SPEAKER : We have discussed
many things; many times Members get
excited. But thisis not the way. Anything

**Expunged as ordered by the Chair vide Col. No, 208,
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from him will not from part of the

records.

SHRI J. B. KRIPALANI (Guna) :
By his behaviour he has proved that.

MR. SPEAKER : It is unfortunate.
We can argue with each other, but this is

not the way of talking in this august
House.
it wy fem@(797) : wemer wETET,

FAFA A AT A AT T § 377 facga
% g1 TET @ fF Aegemd) FomaEl &1
HFTIAT F33 F A9 a7 faged Arsrarai
Tt gferm & gy gear g7 TEr & | AT
FFT T H IAGAT G27 g€ & A A
wEard § gav Wt g 5 oweafy S A
Al #1977 a0 oAy sffa 2 @
g | O TEF FIT A qT BT TA[ FLAFI
wYFT fagar arfzgn ) zafao ad oo &
argr & & gz St AT § S gar
& 11 A &Y 7w aar g S A
AT, . (SANA) . A AT A FIH
AEN TOAT | A AT FT AT EAT T |
.. (wwEwmA) .. §T FEEEE A T
qfaa &g T o1 A Zr T E w9
qT TEA F1 ATH &Y F=91 FIA FT AT
fear Sy &5 s A AMAT A 0. L.
(smwaw) . .

AN HON. MEMBER : We want a

public enguiry.

ot wew fagrd avday (a=emye)
OET  WEIEA, W UFT TEATT TATHRT
FTAT AT T FAT g Afawre 1 am
grogiaw 11 &uit e fawy FT
o @, gureETeoRi ¥ g At 2 fE
et & AR g ¥, NG EFWw AT gwoy
wafay wwar & afza g g 21 e
T mRgAdy A qF 9 T30, A O
AT FEEFT F FETATL ATAT A FALT AR
Fha FTOT & TEATOT AT aE & fE
T gfam 7 &t Afew gaw A R
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fF ag garanom A A mé & 1. (wme) -
Fifs wrafedt F & geam & F
geaw a1 v 3 ofam &1 e @® E
gafa aFgafagl F agar e ¥ faw o
gad &t # v faaza i fe o a= §
ag fafT FHorA & @A @ Wt SATfET
atld g@ &y &1 931 70 a% fF 77 ecanan
Fie fFar srag a1 ..

st Forte FwAl . FHMWT 1 T H
FAM, qg qI gW T@H F |

ot | fagrQ Y ¢ sEFT adiaT
agr g & 11 geel & are W o9gw &
qTVA TETC LA, HA IW O qFAT
7 T feT Ia% Fax wal Iorf ar awdt
21wz oy I wwd A1 qE wE
arafa adt &, T8 AT IAAR AT
Ffe

SHRI S. M. BANERJEE : Let Par-
liament discuss it.
SHRI SAMAR GUHA (Contai) :

Sir just one minute. Violating the
directive of the doctors I have come to
this House today. because I have consi-
dered my life not more valuable than the
lives of the heaming young men who have
lost their lives nor the lives of their

parents.

Please kecep the
time, Come

MR. SPEAKER :
cloquence for some other
with your suggestion now.

SHRI SAMAR GUHA : I was so
much exercised over it that I have viola-
ted the directive of the doctor and have
come here Sir, it is an unprecedented
situation, that 11 dead bodies were thrown
at different places on the way where no
private car could pass through the octroi
centre or the check post. If atnight any
private car carrying any dead body or
anything had passed through the octori
centre or the check post, the police would
have taken notice of that and also the
name-plate of those cars of the number of
those cars. So, thereis a suspicion; there
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[ Shri Samar Guha )

is no check post there, either octroi pnst
or a general check post.

MR. SPEAKER :
details.

Do not go into

SHRI SAMAR GUHA : No police
inspection is mads. So, I say that the
whole murder has been done in conspira-
torial circumstances, in an intriguing way.
S0 many possibilities may be there; will be
there. (Interrupion). Tt may be a political
reprisal by the other opponents; it may
be murder by the police. It may be even
reprisal by those people, of the party 1o
which they belong. There may be other
reasons also. Therefore, this is a very
important matter. [ have also given
notice of an Adjournment Motion. This
Adiournm=nt Motion should be accepted.
I think that Shri Mullick, the retired Chief
of the Central Intelligence, should be sent
there immediately to enquire into the
matter, and say what has happened.
(Interruption) So, 1 request that my
Adjornment Motion be admitted and the
matter discussed immediately.

SHRIS.M. BANERJEE : 1 have one
submission. [Either you agree to the
Adjournment Motion or allow a discussion.
It isnot asif a Call Attention is enough.
We want a discussion. I would urge upon
you that the Adjournment Motion should
be allowed, because, the statement made
by the parents clearly show that those
people were wanted by the police, and they
were boys of 15 or 16 years of age. They
were the best boys and they have been
brutally murdered. The entire conscience
of Bengal has been shaken. and this sort
of violence will beconie more violent and
the students will become more violent if
such things go on. (Interruptiony, Violence
will be met with violence, and blood can
be met with blood; if they want it they
will have it. (Inrerruption)

SHRI J. B. KRIPALANI : Sir, has
the Government nothing to say about
this?

SHRI HEM BARUA : I wrote to You
this morning.
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MR. SPEAKER: I know that.

SHRTI HEM BARUA : About the
discovery of 11 de:d bodies at Barasat in
West Bengal. Thisis a very disturbing
thing. They are young people of 15 to 17
years of age, Who has murdercd them is
not the matter; they have been murdered.
Therefore, there should be a judicial
enquiry into the entire incident, and the
Government should clarify the position.

Wt frrer wr (wwadt) o ospmer
WEraT, 2 qvE T oFEi W 11 “ITAFT
wr gt AR o 3Ac WA HER O
7% fa¥ § tqq a7 ag faag= &% &
aa ¥ afead dva 5 ety v
£ 4gr ¥, sgIrkAr w1 & @A Ad 3
wf1g @@t T AAEA A WA @ 1 Ema A
AT KT AT B AT ET R

¥ "ErET, WA oF fasaw 9%
aegafa A & sy drgfe 702 fam
9z fF g =91 77 FT gagv 9% wWH
#Ef far nar | AT FT a0 °v ¥ g
TEF I T AZH FAA T A7A7 {21 v
d a7 wegafa 3 ey srar =fgg
qr | T Ay mifaa gar & v oamEe
agt qfygdYdma § swA=Arg @7 A wAT
A FTF A2 97 TACH TA FIAT ATEAY
2 offm o= wTar gAY @ wifs Te
g § W8z &7 T qEad owan F
¥ % AgT 3 TufAg & wgar g S
teatafe WT qrRA @A AT W E 9w
T7 gzi @ # oagw gt wifgm afe
qlf 992 ¥ TV AHAT 957 & HIAT AT
ARSI

SHR1 J. B. KRIPALANI : Has the
government nothing to say about this?
Thisis a very serious matter. Were they
killed by the polilical opponents or by the
police? Something must be said by the
Government.
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ft e | (stewm ) gz ARl
9T 11 AIMaET H1 TH 4G 4 gAr F
& 7€ Fg oF sl e qmward o
¥9 qY UTWEEZ HOE F A0 2139 §
=i ger =ifgy | & # adz e 9w
Ter €, qfaq wea v+ @1 & 1 ZAIT OF
ardt #ft Hzq fagrdr arodr 3 ag W
g g%z frar ¢ & g1 avar € f& ag
A AT AFgaqdr gaw g1 s gfaw 7
¢ WX FLHRFT & 7 F21 2 fF gferm
TSy ¥ TH ave ¥ far safsw & "
fgena agt grir f& sF71 A0 FT AR
ATNT T IET T %% £ | TAfAT Fa7 i
FFT qg AT AFHTT ATAST § AT AIA A
TH 9X URWHAT HIgA & Ffg ==t &
qrwr szt fear s

SHRI RANDHIR SINGH : The
whole matter must be gone into by a
judic:al inquiry. The clections are coming
not only in Bengal but all over the coun-
try. Some political partics may Lry lo
make capital out of it. So, 1 want the
whole thing to be sone into by thejudicial
inquiry so that the persons or agencies
who have indulged in it can be exposed
and we know the real position,

SHRI AMRIT NAHATA (Barmer) :
It is really a wvery scrious matter because
ghastly and dastardly murders have taken
place. Ewvery party is likcly to interpret it
in its own light. Some accuse the police
and some accuse the Naxalites for having
murdered defectors. All sorts of stories
are in the air and everybody is interpreting
itin his own light. It is most essential
that the government must come forward
and announce a public judicial inquiry into
the whole matter. Unless that is done, the
air will not be cleared. So,» 1 would
request the government to order a judicial
inquiry.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE DEPARTMENT
OF ELECTRONICS AND SCIEMTIFIC
AND INDUSTRIAL RESEARCH. (SHRI
K. C. PANT) : There is no doubt that
it isa serious matterr. Il anything exem-
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plifies the tragedy of Bengal today, it is
that young lives should be lost in this
manner., It is of deep concern to all
members of this House. We had no notice
of this. We shall certainly collect all the
information and come forward with a
statement tomorrow, If you would like
usto place before you the facts by this
evening, we will do so, I am entirelyin
your hands,

SHRI L. K. NAYANAR (Palghat) :
We want you to allow an adjournment
motion. (Jnferruptions)

MR. SPEAKER : Will you please
sit down or not? This is not the way to
doit. Iam on my legs.

Now, when I heard of these murders.
personaully speaking, I was so much shoc-
ked. But thercis a method and a manner
of discussing these things, No citizen of
this country should have a feeling as to
what is going on in this country, specially
in West Bengal. Every times whenever
you demand a discussion on anything, it
is not denied to this House, We had
discussions twice during the last fortnight.
1 am not going to deny it in future also,
This is something which is continuing all
the time.

I may tell you that this is not because
Mr. Jyotirmoy Basu was so much out of
temper and even threateningor anybody
else. My reaction is quite independent of
that. 1 would only advise the hon. Mem-
bers that they should not exhibit such
tempers when serious matters come
before the House. You should not
exhibit tempers and cow down evervbody,
including the Chair. That leads us no-
where. That does not lead to a proper
functioning of this House.

When 1 received this motion, 1
thought I must bring it before
the House as to what do they want, 1
was not sure asto what was the position
from the Government side. Normally, I
do get information from all sides. Asyou
know, this has been the practice. Even
on the Call Atient'on Notices which are
submitted to me, I get the information from
the other side. In this case, It is not beca-
use of the merits of the motion or anything
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or anybody exercising discretion in any
manner, but I personally think that some-
thing has happened which makes us hang
our heads in shame. There should be a
way out to find time to discuss it today
or any time convenient to the House. ...
(Interruptions)

SHRI SAMAR GUHA : 1tisa spe-
cific case of an adjourniment motion. It
can be discussed in no other form.
(Interruptions)

MR. SPEAKER : Ionly wanted to
know from him as to whether they have
instituted a judicial inquiry......
(Interruptions)

SHRI K.C. PANT : Sir, this matier
has come up before the House. I will have
to consult the Prime Minister and discuss
the matter. If you want, I will come for-
ward with a statement.

MR. SPEAKER : At what time?

SHRI K, C. PANT : If you want, T
will come forward with a statement in
the evening and give all the facts.

MR. SPEAKER : Say.30' Clock?

SHRI K. C. PANT : Later. Then,
I will have more facts. 50 Clock.

MR. SPEAKER : I will have a state-
ment from him...... (Interruptions)

SHRI A.K. GOPALAN : Are you
allowing the adjournment motion or not,
Sir ?

MR. SPEAKER : I have not given my
ruling on it yet. I will just hear the state-
ment of the Minister and let you know.

,,,,,, (Interruptions) From the Home
Minister,
SHRI J. B. KRIPALANI : The

Minister says that the Prime Minister is
not present and he has to consult the
Prime Minister........

MR. SPEAKER : Let me know first
whether there is any judicial inquiry
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pending. After that, I will let you know.
v vo o (Interruptions) In that case I will
place it before the House and I will go by
the wishes of the House.

SHRI H.N. MUKERJEE : In the
course of the discussion on the adjourn-
ment motion....(Iaterruptions) that the
matter merits an adjournment motion....

MR. SPEAKER : No, No, I will hear
the statement and then decide.

SHRI H.N. MUKERIJEE : Merely by
hearing what Government is going to do
about it ? Something has happened, the
implications of which have to be discussed.
The Government may suggest a remedial
measure including judicial inquiry. That
isa different matter,

SHRI E.K. NAYANAR : Are you
going to shut out the discussion on
adjournment motion ?

SHRI KAMALNAYAN BAJAJ (War-
dha) : 1 have to make a submission.
While giving the statement not only on
these cleven MNaxalites killed—a statement
should cover police and other individuals
also killed.

MR. SPEAKER : Itis only about the
recent incident .

12.51 hrs.
PAPERS LAID ON THE TABLE

STATEMENT REGARDING FIRE AT
BARAUNI RAILWAY  STATION

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI M.
YUNUS SALEEM): On behalf of Shri
Nanda I beg to lay on the Table a state-
ment ( Hindi and English version) regarding
fire at Barauni Railway Station on North-
Eastern Railway on the 11th November,
1970. [Placed in Library. See No, LT. 4348/
70].
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oft farreem &t (wgad): a0 F
AT AT F 11 AIFIF, IAF AL F A7
wzHE WA 14T & Jad Aaifemw &
§O FgAr GEaT § | B A fawd ¥ agr
TEF! IZMAT 91 | AT HAT WEIEA A
wEne Tfear g 1 28 g ¥ gw @i #1
99 FI F A1F1 Agt fwdar g 1 z\
IR WH GAMAT T F FFd | W09
F1 A1 FI Eww  Afed zmF fag dr
7€ 4T AT IAFTAAT FILAT HIT IA
¥ 41T A5 wgRg wETH W AT W 9A
T HaT FT AG | AT oa A FeAl AgRA
F1d @z & d4 A9 HEG FT HATH
FIA FT OAVET T | WIS AN E2IHZ G @I
g IES AL H T gH AT HAIH FA A
TEEA 1 F@ E ? 79 g9 fwEr At
¥ AT H FIH qeTA ANCH 3T & a7 1
TZ IHFTAAT FT fAAT I I@ F AR
qd WgIE FT q@AIA |1 ToOAT &Y
[y |

Nt TrRTAATY et (92AT) ¢ g Edr
9T &) A AT 9T fa7 W ¥ ww
2o Arfeq fear a1 3zaT @1 fF ga7
9gd qEH ® F A1 faEr srar guE
ae 71 wERy =EHT ¥ | @A A M
¥ g | &11 &1 91 TE T qryaAw |

avqw RENQ: §a 4T T H9eT 9T
9T AT AFT &

off TTHIRATT WOENY ¢ THE AT H AT
19 g Arfeq & € § A0 qgw I
FT AT F a9 fHT wer w@EHE T 0

WEST BENGAL (PREVENTION OF VIOLENT
(ACTIVITIES) ACT.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE. DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND 1NDUSTRI¢?L RESEARCH
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Amendmenr) Bill

(SHRIK. C. PANT) : I beg to lay on the
Table a copy of the West Bengal
(Prevention of Violent Activities)
Act, 1970 (President’s Act No. 19 of 1970)
published in Gazette of India dated the
22nd November, 1970, under sub-section
(3) of section 3 of the West Bengal State
Legislature (Delegation of Powers) Act,
1970. [Placed in Library. See No. LT—
4349/70).

12.52 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following message received from the
Secretary of Rajya Sabha :(—

“*In accordance with the piovisions ol
rule 111 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, I am directed to enclose a copy
of the Air Corporations (Amendment)
Bill, 1970, which has been passed by
the Rajya Sabha at its sitting held on
the 17th November, 1970."

AIR CORPORATIONS (AMEND-
MENT) BILL

As Passtp BY RAJYA SABHA

SECRETARY : Sir, I lay on the Table
of the House the Air Corporations (Amend-
ment) Bill, 1970, as passed by Rajya
Sabha.

12.53 hrs.

ADVOCATES (SECOND AMEND-
MENT) BILL

As PassED BY RAJYASABHA

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAQ) : Sir» I beg to
move for leave to withdraw the Bill
further to amend the Advocates Act,
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1961, which was passed by Rajya Sabha
on the 16th December, 1968 and laid
on the Table of Lok Sabha on the
18th February, 1969,

The other day the House on my motion
agreed to go to Rajva Sabha and obtain
the concurrence of that House for with-
drawal of the Bill, This concurrence has
been given. Therefore, 1 have come for-
ward to make this motion under Rule
110, second proviso,

Wt fwmerz a1 (wyadr) o owmgw
HEIZq, A ATE T 1% H37 £ | fAaw
110 # g fx a7z grgm 771 faFaeema
qIAT

After the motion is adopted by the
House and concurred in by the Council,

the member in charge shall move for
leave to withdraw the Bill,

w2t famws 7F gmr 2 3Aan FEw
fasat & a1z 77 7T 9T ATGA 1 IR
w71 7 wiwiaa faar g o fras
gg 2 f=:

When a Bill pendingin Lok Sabha is
sought to be withdrawn by Governmznt, a
statement  containing the reasons for
which the Bill is being withdrawn shall be
circulated to Members by the Ministry
concernced sufficiently in advance of the
datle on which the motion for withdrawal
is sought to be madc.

@M adz a1 g fEoat faaer
FIT & | 9 AT FT IAFT qFAC FEAT
Tifz 7 afpfanzat 579 ceaw 1 a9 @A
FT 2T § 31 FT AT =7 127 fa=
Fi faugy W & | AT LT qIC F7
@y | I Ho 5T faw @ ag 16
fe@ea?, 1968 1 qrd gAT 91 USF AT
H | fogy & @A 1969 T ag A&
a1 ¥ Ffaztwa & fag amar ar faw 9
3% Amfeas &7 A1 FF 9T W
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wEl g M ugag @ f& uwm awra
Fiaed § & g o Usg qU1 FF KA
1T IFFT qANT FIGT THA TT A5 T
Az oA wifzd | IfF o=l awE
Tl aadIg 7, gAfagag I @A A
qréi awg aa=1 #1907 faw Az a@wi
T g an & fad wmr s arfeorse
F7 W1 37 9T fa=T #75 ;1 9= faF
adr gz faa®r fagrgzasa g 1 9f%
ag frgm F fams 317 T g § =feg
# zasr fatm w1

SHRI JAGANATH RAO : May |
submit that in the last session, 1 moved the
Motion for withdrawal 7 A statement
was circulated to hon. Members. We
have given there the reasons Tor the with-
drawal. That was done by me already.
Then the House guve me the direction to
move Rajya Sabha for concurrence and
now I am only following the second
proviso of rule 110.  Rajya Sabha having
given the concurrence I now come to  this
Housefor giving permission for withdrawal,
All these formalitics have been gone
through during the last session,

SHRI BAL RAJ MADHOK (South
Delhi) : 1 want to submit onc thing. When
a Resolution comes up before the House
or when a matter goes before the Select
Committee, much timeis spent and much
money is spent; you should not bringit in
a slipshod way without giving due thought
to the subject under consideration and I
would only wish that such a thing should
be avoided in future.

sl e AY: ST ATAT S AT
agr frar 1 IgE gw A &1 afsfage
zrzw 771 fagr | ag fam wsq A9T H 16
feawaz, 1968 %1 qrer gaAT X AT wAAT
za® faggraq & fay o9 s iz
four d9 i 1T IAR! A TG
FawET wifgn | g fF w7 9gT w9 FAT
%, =a fay ag fam w1 faggraa fraw &
qArfas gl wrg
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Faamag 2 fx I 7z fadgw
fawgr fear srver ¢ w7 Az AAw
q3ar £ & aww &1 o ars 781 2
T AT FIAT GIFT7 &1 qA74T 3 A7 FH
A AT FAAT 2

WON RERT C 3H AT HAT Werid
FEAF Al qF F | WY AT WT E5T
dI9 A Wi owT E 7w H AT FE EEr
FTIFT 2

The question is :

““That leave be granted to withdraw
the Bill further to amend the Advocates
Act, 1961, which was passed by Rajya
Sabha on the 16th December, 1968 and
laid on the Table of Lok Sabha on the
14th February, 1969,

The motion was adopted.

SHRI JAGANATH RAO : Sir, 1 with-
draw the Bill. (farerruprion)

MR. SPEAKER : The Bill is withdrawn
(Interruptiony A number of things come
up during the Committee stages, It is not
a bad practice. I they had withdrawn,
they had shown good grace. But, in fulure,
when Government bring forward a Bill,
rather than that these things should
come up lateron.. .. ..

13 hrs.

SHRI JAGANATH RAO: Mayl
explain the position? I had explained on
the last occasion why I had to withdraw
the Bill. The Rajyva Sabha had passed the
Bill and when it came to Lokh Sabha, the
Members of the Lok Sabha wanted a Select
Commiltec, amd accordingly, a Select
Committee was constituted by this House,
and the course of the Select Committee’s
deliberations, some new amendments were
suggested not only by the Members of the
Select Committee but also by several
Bar Associations, but those amendments
and suggestions could not come within the
ambit of the Bills, and, therefore, the then
Law Minister had agreed to withdraw the
Bill. !
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13.01 hrs.

SCHEDULED CASTES AND SCHE-
DULED TRIBES ORDERS
(AMENDMENT) BILL—contd,

MR. SPEAKFER : The House will not
take wup further consideration of the
following motion moved by Shri K. Hanu-
manthaiya on the 17th November, 1970,
namely :—

“That the Bill to provide for the
inclusion in and the exclusion from
the lists of Scheduled Castes and
Scheduled Tribes, of certain castes and
tribes, for the readjustmeni of repre-
sentation and redelimitation of parlia-
mentary and assembly constituencies
in so far as such readjustment and re-
delimitation are necessitated by such
inclusion or exclusion and for maltters
connected therewith. as reported by the
Joint Committee, be taken into consi-
deration, ™

Shri Molahu Prasad was on his legs
last time. He may contlinue his speech now.
The hon. Members is not here. I chall call
him after lunch.

13.02 hrs.

The Lok Sabha adjorrned for Lutich
till Fourreen of the Clock.

The Lok Subha reassembled after Lunch
at Five Minutes past Fourteen of the Clock.

SHR1 VASUDEVAN NAIR in the Chair,)

SHRI INDRAJIT GUPTA (Alipore) ;
May 1 have your permission to mention
w0 vary important matters, to draw your
attention to them, so that vou can decide
how these can be discussed ?

MR. CHAIRMAN : If , gave permis-
sionto you, I have to give permission to
others also.

SHRI INDRAJIT GUPTA : I am not
making a speech. I just wantto mention
two things. They are known to you, they
have appeared in the press. Once is the
resumption of United States bombing of
North Vietnam which is precipitating a
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very serious situation., We should have
some statement or discussion on that. The
other is the news that in the camp al
Deoli in Rajasthan which has been opened
for East Pakistan refugees, over 150 people,
men, women and children, have died due
to extreme cold, and it was admitted in
the Rajasthan Assembly that they were not
provided with adequate clothing. This is
a matter which concerns directly the
Ministry of Rehabilitation, We should be
told something about it. Let the Ministers
concerned make some statement. If they
do not make stalements, we will be
compelled later on to raise these questions
again.

MR. CHAIRMAN : [ hope Members
have sent proper notices for the same. If
s0. these notices will be considered by the
hon. Speaker, and naturally, when notices
are sent, the concerned Ministers also get
intimation about them.

SHRI INDRAJIT GUPTA Ina
matter like the bombing of North Vietnam,
I think they should come forward them-
selves and give their reaction.

MR. CHAIRMAN : The hon. Minister
of Parlimentary Affairs has taken note of
all this.

it TTEATT TTERt (qeAr) ¢ awmfT
werey, fagre & w1l & qiT gerT drae
T #TE AT A @w F gy
w=EF 0T 21 & Wrgar § fr i &
ar} & uF &g % arfe fae & dafos
o ® Ar g% &, sl g faAr @
e

MR. CHAIRMAN : We arcin the
midst of the discussion on the Scheduled
Castes Bill. Let us change the rules.
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14,08 hrs.

SCHEDULED CASTES AND SCHE-
DULED TRIBES ORDERS
(AMENDMENT,) BILL—Contd,

Molahu
Bhan-

MR. CHAIRMAN Shiri
Prasad. He is not herc. Shri
dare.

SHRI R. D. BHANDARE (Bombay
Central) : The Bill has two purposes.
One is that there should be two Lists in
order to determine the population of the
Scheduled Castes and Scheduled Tribes,
and the other is to enable the Election
Commissioner to have delimitation of con-
stituencies according to these Lists. If
the Bill is passed, I do not know whether
there will be sufficient time for the delimi-
lation of constituencies, so that the
benefits of delimitation on the basis
of population would accrue to the Sche-
duled Castes and scheduled Tribes.

Shri P. Govinda Menon, Minister of
Social Welfare announced Government's
policy regarding the inclusion of communi-
tiesin this Bill, thus:

“Itis the policy of the Government
not to include more and more com-
munities in the List, but to delete them
as far as possible if they have attained
a certain phase of development. The
inclusion of a community which appe-
ars to be relatively more advanced
would adversely affect the interest of
the more primitive tribes and inclu-
sion of such communities willbe a
retrograde step.™

Looking at the Bill, I am surprised and
shocked to see that there isa race for the
inclusion in this List or this Order of the
Scheduled Castes and Scheduled Tribes.
We know the criteria for the inclufion or
exclusion of a particular community; I
doubt very much whether these critaria
had been followed in compiling this list.
The criteria are two fold; if a person suffers
from the disabilities of pollution and isola-
tion because of the extreme stigma of
untouchability, then that community
should be included in the Scheduled Castes

.
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list; extreme poverty is also a factor that
ought to be taken into consideration along
with pollution and isolation. The stigma
ol untouchability has also to be taken into
consideration becausc there had been some
misunderstanding in the minds of some
Members in this House and outside that
since the question of pollution is no longer
present especially in cities this  factor
should not be taken into consideration.
The stigma of untouchability has acquired
during the last few centurics two meanings
literal meaning and notional mcaning.
The literal meaning, touch-me-not, may
not be applicable in some places butl the
notion and the attitude that is found in the
minds and literature is still persisting and
continuing.

SHI K. N. TIWARY (B:ttiah) : Not
everywhere.

SHAIR. D. BHANDARE : [very-
where, more especially in Bihar, and
Bihar is the most backward in this res-
pect. My friends who are members of the
Committee on the Welfare of Scheduled
Castes and Tribes have travelied all over
the country; their expericnce was bitter;
it was morg bitter in Bihar than elsewher,

SHRI K. N. TIWARY : Somewher
he had some bitter experience; not cvery-
where.

SHRI R. D. BHANDARE : What is
the use of hiding the fact 7 If we are
sincere in removing it or destroyving it or
demolishing untouchability, we must be
sincere 1o ourselves. Untochahility still per
sists in the villages. Even water is not
allowed be taken; leave aside the question
of village system. The two village system
prevails in every village. I need not tell
our Panditji that in every village there are
two parts-one inhabited by caste Hindus
or the G:neral communities and the other
part, in the same village, inhabited by the
Scheduled Castes; it has never been
broken; the walls have not broken,

MR. CHAIRMAN : not in our
state.

SHRI R. D. BHANDARE : 1 shall
have to come your state to see whatis the
position there. Coming to the criteria of
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determining a  tribe habitate is the
man  criterion that  ought to be
takan into consideretion in deciding

w.iether a person or & community belongs
to the Scheduled Tribes or not. There
place of residence, geographical isolation
is the main factor. Along with this main
factor, there are two other consideration
which should also prevail: indication of
primitive traits and the backwordness of
the community. There has been a
controversy going on in this House and
out side that the tribals who had embraced
Christianity should not be allowed allowed
to cnjoy the facilities available under
the Constitution. I beg to differ with them
because faith or religion has never been
taken into consideration as a factor for
deciding whether one belongs to a Sche-
duled tribe or not. Some persons have
brought in unnecessarily the factor of
religion.

Some of the tribals have embraced
Christianity and the argument advanced
here in this House and out side in that
because they have embraced Christianity,
they are advanced. May I give you what
is the percentage of Scheduled Tribes
who have been converted into—

AN HON. MEMBER : What about
Buddhists ?

SHRI R, D. BHANDARE : Leave
aside Buddhism. T do not want Buddhism
to be onc of the castes of the Hindu social
system. 1 beg your pardon. Some friends
were advising me, and I discussed the
matter with our leader, the precident of
the Congress Party, and heis of the same
view: why Bhuddhism, a religion, should be
brought into a cast system and be included
as one of the castes. Therfore, do not mix
up the issues and do not confuse your
own mind. Sir, I was trying to emphasise
the fact that a few of the Schedule Tribes
members becomes Christians and therefore
it is argued that they are getting all the
benefits, and therefore Christian tribals
should |be excluded from the list of
Scheduled castes and Scheduled Tribes.,
I beg to differ with them in all humility
because a tribal is a tribal; he has certain
characteristics; because he is backward;
because he is living in jungles. Their
lands have been grabbed and looted by
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those who are the advanced classes, and
they are living in jungles., Because some-
body gets converted to Christianity, and
because of that, if he is deprived of his
rights, then this house will be doing in
justice to him, and to such people.
Therefore religion is no criterion so far
as Scheduled Tribes are concerned. For
Scheduled "Castes, ves; it is  Hinduism.
Because of untouchability, because of the
cast system, thatis the sasis of deceding
and determining whether onc belongs to
Scheduled Castes or not. But so far as
the tribes are concerned. religion has
never been the criterion. Some research
students have brought in the word *faith’
and say that it should be taken into
consideration. Do you know. Mr. Chair-
man. how many tribes are there in  this
country and how  many faiths they are
following? Every tribe has its own faith,
and they worship their own kuladevata.
Kuladevata cannot be considersd to be
the basis of any religion. Your Kuladevata

is different from mine. Similarly.
Kuladevata differs from tribe to  tribe.
Some of them are animists. Some of

them o not even belicve in some religions.
They are simply believing in jungle Gods.
Therefore, so far as the tribals are
concernzd, religion should never be taken
into consideration as a factor for
determining and deciding a tribe.

So. this factor must also be taken
into consideration, namely. indication of
primitive traits such as customs. There
is a judgment of the Supreme Court in
which thesc words are used, Indication of
primi*ive traits includes customs, marriage,
birth, razz, warship, occupationand habi-
tat. If this is the fact then, [ think some of
the states have done injustice to some of
the castes in taking them out of the
Scheduled Castes and including them
among the Scheduled Tribes and taking
them out of the Scheduled Tribes and
including them among the Scheduled
Castes. It is really a strange phenomenon
to be found after 23 years of Independence.
If any person gets up and says that his
community should be included in Scheduled
Castes or if any wise person, because of
his political reasons, gets up and says
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that  his  tribe or caste should
beincluded in the Scheduled Castes or ex-
cluded from Scheduled, area then it is realy
a strange phenomenon found nowherein
any country whatsoever. There should,
therefore, be no race for the inclusion or
exclusion either in the Scheduled Castes
nr Scheduled Tribes.

The object of the bill wasto remove
all the area restrictions. Some of my
friends, especially, Shri Deorao Patil.
might be aware of one thing. Speaking
for myselfs when we were in the Opposi-
tion, when the tribals suffered from the
resiriction of areas. we had taken a
position against the Government for the
purpose of removing that area restriction,

We have to lay down a simple propo-
sition that a Scheduled Caste will continue
to be o Scheduled Caste irrespective of
whether he is in Kashmir or Kerala, He
should not be considered to be of a diffe-

rent caste merely because he has gone
from one State to another. So also in the
case of Scheduled Tribes. The area rest-

tirction should not be there either  for
Scheduled Castes or Scheduled Tribes,

The words need in articles 341 and
342 have specific purposc and specific
meaning. They are not meant for doing
injustice to any class. The area restriction
was put in the Constitution so that a person
may not go to a premitive or backward
area to take advantagz of the facilities,
That should not be interpreted to  the
disadvantage of the Scheduled Castes and
Scheduled Tribes when they go from onc
area to another, The aren restriction
should be completely removed. As shri
Khobragade has said, a mahar will conti-
nue to be a mahar be he in Bengal,
Delhi, Maharashira or Mysore. A person
belonging to the Scheduled Caste does not
cease 1o be a Scheduled Caste if he goes
outside that State, because the stigma of
untouchability is the criterion.

MNow the government have comefor-
ward with about 330 amendments for
inclusion or exclusion of so many commu-
nities, 1 have never seen a Bill which has



229 S.C. & §.T. Orders

been tampered with so much by the
government, and that too after it has been
referrd to a Joint Select Committee. I do
not understand why they have come for-
ward with so many amendments. The
criteria or determining factor for taking a
decision as to who belong to th: sched-
uled Castes or Tribes are well known.
So, why <hould therebe so mucn
confusion?

A lot of injustice has been done to
many communities by this Bill, Take the
Wadar community in my distritg, which
isa backward communiy. When )| was one
of the members of a committee appointed
by the Maharashtra Government the report
of the committee came to be of 35 pages.
I appended a note of dissent which runs to
115 pages because I wanted to  do justice
to  the nomadic tribes who move
from place to place so  that they
could get the benefits  under  the
Constitution.  In my  district as well as
in Mysore they have removed  this commu-
nity from both Scheduled  Castes  and
Scheduled Tribes, Sucha thing is sought
to be done. Let us not tamper with the lives
and the lot of this unfortunate people who
have been suffering from  disabilities lor
ages together because of the stigma of
untouchability, Let us not tamper with the
lives and the lot of Scheduled tribes be-
cause they have been living in Jungles,
They are not advaneed  at all. Therelore,
with great deal ol care and caution  this
Bill ought to be discussed. 1 would appeal
to the Law Minister to pay careful  atten-
tion and go through the hst properly  and
apply critenia either 1o include or exclude
from the list,

With these words, I have done.

SHRI C.K. CHAKRAPANI (Ponnani):
Mr. Chairman, Sir,I welcome the Bill.
But at the same time I would like to
point on certain things. The Panian
community of Kerala has becn rccomm-
ended by the Select Committee for inclu-
sion in list of Scheduled Castes. The
Government has now comc forward with
an amendment that this community should
be omitted from the list. I do not find any
justification any reason, for that. This
community suffers from the stigmaof
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untouchability. Socially and economically,
they are very backward. Even politically
they are also very backward. So, the Select
Committee thought that this community
was a fit case for inclusior in the list of
Scheduled Castes. Having considered all
the reports about this community, ofter
going through the representations of com-

munity the Select Committec decided that

this community should be included in the
list. I do not understand why the Govern-

ment has come forward with an amend-

ment that this community should be omit

ted from the list. I want the hon. Minister

to consider this aspect, 1t is a small com-

munity which suffers from the stigma of

untouchability.

Another point that 1 would like 1o
point out is about 2ZA in the Second
Scheduled, It is not a fact that  Christian
tribuls have become advanced or civilised
or rich because have embraced Christia-
nity. Though these people hive been con-
verted Christians, they have suficred all
sorts of backwardness and thercis no
justification jn  having 2A in Second
Schedule.

Then, i regard to Bhovi community
of Mysore, the Select Commitice has
recommended for the inclusion in the list
of Tribes. There arc sume  reports about
this community. The authoritative books
“The Mysore Castes and Tribes™ by Shri
L..K. Ananta Krishna Iyer and ©The Castes
and Tribes in Southern India™ by Mr.
Ldgar Thurston have stated the lollowing :

“they livein a primitive life semi-
naked; the women-folk do not use
cholies or upper vests at all, They wear
bangles made of bronze......

This is sofar as Bhovi community is
concerned,  So, this Bhovi community
should be included in the list of Castes.

As far as Rajgonds arc concerned,
some say that they belong to royal families.
That is not true. So, Rajgonds should
also be included in the list of Tribes. These
Raj Ghonds as Adivasis form a distinct
group. of course, they lack the intellectual
alertness, adaptability and educational
culture which is found in the more sophisti-
cated communities. So it is a fit case for
inclusion in tribes.
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Altogether, 1 would like to say that
Panian should be included in the Sche-
duled Castes as lar as Kerala is concerned,
the Bovi community should also be
included as far as Mysore is concerned
and the Raj Ghonds should be included
in the Tribes as far as Maharashira is
concerned.

One word about the 2A of Schedule
II. If we adopt the proposed amendment,
it is contrary to the Constitution of India.
The Constitution says :

“+The Stawe shall not discriminatc
against any citizen on grounds only of
religion, pace, caste, scx, place of birth
or any of them,”

The Subject of recognizing Christian
tribals as tribals has already been dis-
cussed thoroushly and the Constituent
Assembly decided that they should be
included in the Tribes. So this matter has
been definitely closed and now some inter-
sted parties arc raking it up and itis not
in the interests of the Consitution if we
decide to adopt this amendment which is
contrary to the Fundamental Rights.
It is contrary to our Constitution,
Simply because they are converted Chri-
stians, these converted Christians do not
lose their trible character. So I want
that this 2A of Schedule [I1 should be
omitted.

SHRI SONAVANE ( Pandharpur ):
I support the Bill before the House and
commend the hard work done by the
Joint Select Committee on this Bill Un-
fortunately, I was not a Member of that
Committee but I know the Committee
went round contacted several communities,
discussed s0 many memoranda, made
inquiries, met the Government represen-
talives and after a thorough inquiry and a
thorough investigation, they have come to
this conclusion and they have produced
this report. Therefore, I really compli-
ment the Committee for its excellent work.

Now I remember also the late Shri
Govinda Menon for his sincere efforts for
the ameljoration of the lot of the Schedu-
led Castes and Scheduled Tribes. Du-
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ring his life-time and during his tenure,
we arc very happy to say, that he was ins-
trumental in establishing a statutory
committce for the welfare of Scheduled
Castes and  Scheduled Tribes and for
extension of reservation for Scheduled
Castes and Scheduled Tribes. There are
50 many other things, He was very reaso-
nable and immediately he got a point, he
strik 1o it whatever the officials might say
once he was convinced. The late Mr.
Govinda Menon did justice to them, 1
remember him on this occasion for his
zeal and sympathy for the weaker sections.

Now, in my opinion, there are two
very welcome features in this Bill. One
that was mentioned by the hon. Minister
Hanumanthaivaji himsell when he said that
for the social development, this provision
is welcome and | also appreciale that,
That provisionison page 5 of the Bill
which says:

“Not withstanding anything contain-
cdin any law for the time being in
force or in any custom or usage to the
contrary, a woman who marries a
person belonging to a casle specified
in any Part ol the Schedule shall be
deemed to belong to that Scheduled
Caste to which her husband belongs."

This is a very good provision,

1 would take a reverse case. The
Committee has forgotten that case. What
isthat case¢? Hereis a lady who marries
a person belonging to a caste specified
outside these lists. If  she marries a
scheduled caste person she gets those ad-
vantages. But the case 1 am referringto is
this, If the woman from the scheduled
caste marries a brahmin, will she be a
scheduled caste or non-scheduled caste?
(Interruption)

SHRI SHIVAJIRAO 8. DESHMUKH
(Parbhani): That Brahmin should become
the scheduled caste.

SHRI RANDHIR SINGH (Rohtak) :
It is a privilege to bea scheduled caste
these days. (Interruption)
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SHRI SONAVANE : What 1 am
saying is this. The lady from the scheduled
caste married a non-scheduled caste person.
Suddenly if she divorces, what happens?
(Interruption) 1 am basing my argument on
logic. Let us logically argue the case.
The logic is this. Suppose she marries a
Brahmin and then after some time they
disagrce and divorse. What  happens?
She will have to be recognised as a person
having privileges of a scheduled caste
person. I think the Select Commitice
should have thought over this matter. |
would recommend that the Government
should go into this point, What happens”
A woman from the scheduled castes mar-
ricd & non-scheduled caste person.  She
carries certain stigma; the parents of that
man do not like that marriage. Therefore,
what I say is this,  If they marry in love,
that is all right: we wish them well, We
should not deprive them of all  the privi-
leges she gets as a scheduled caste woman.
That is my point,

My second point is regarding the mig-
ration ol scheduled castes, This migration
from one State to another s now reco-
gni sed, which was not done so far, 1
welcome it,  The provision is this :

“Any  person who belongs to any
casie incluoded inany Part  of the
Schedule and who o ceases 10 reside 1n
the Union Terrmtony to which he be-
longs and migrates to any State shall
continue to be a member of  the Sche-
duled Caste in the State where he
voluntarily resides notwithstanding the
fact that the caste to which he belongs
is not a Scheduled Caste in that other
State.™

This is a welcome feature.

SHRI SIDDAYYA (Chamaraja Nagar):
Government  have moved an amendment
not accepting that,

SHRI1 SONAVANE : Itisfor us, to
accept the amendment or reject it. I
our logic is correct, if our arguments are
correct, we go by those things. This House
this Parliament is asovereign body and it
is for us to decide what we want to do.

Certain crite-
These are recog-

My next point is this.
ria have been laid down.
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nised by the founding-fathers of our
Constitution. Thereis a mad rush by the
officials for inclusion of communities. Why ?
I'do not understand. I wish to draw
attention to a portion of the well-thought
out report of the Commitlee which appears
at page (viii). There are certain  well-
known criteria. 1 do not know why this
fact has been ignored or by-passed. | do
not know what the confusion is in the
Government's mind. what pressures, politi-
cal or otherwise are brought in, 1 do not
know. The Committee has done its job
well in saying this,

The Commitiec have stated:

“*The Committee devoted considerable
time in deciding the criterion which
should be adopted in order 10 deter-
mine whether a community should be
includedin the list of Scheduled Castes,
The Committee are of the opinion that
extreme social, cducational and econo-
mic backwardness arising out ol the
traditional practice of untouchability
should be the criterion for including a
community in thelist.”

I do not know of any other commitlee
which has donc this work. As such, the
critaria are clear and they should be accep-
ted in full,

As regards Scheduled Tribes also, there
are very well-laid down criteria, and, there-
fore, 1 do not know why there should be
any confusion in the mindsof so many
people and there is a mad rush for inclu-
sion of some more tribes inthe list of
Scheduled Tribes. The Committee have
stated at page x of their rcport:

“For the specification of communi-
ties as Scheduled Tribes, the Commitice
adopted as thecriteria indications of
primitive trajts, distinctive culture,
gevgraphical isolation, shyness of con-
tact with the community at large and
backwardness. As a further guideline,
the Committee feel that in dJeciding
whether a comimunily should be inclu-
ded in or excluded from the list of
Scheduled Tribes for a particular State
or Union Territory it should be cxa-
mined whether the community salisfies
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the criteria laid down in that parti-
cular State™,

These are the clear criteria that the
Committee have adopted in their report,
Therefore, | would submit that no com-
munily tiat satisfies the criteria fur inclu-
sion or retention or exclusion as the case
may be should beleft out. For hundreds
of years, the Scheduled Casles have been
suffering humilation and untouchability.
But now suddenly we find that as a result
of soma pressure from some people and
some political decision, some now untouch-
ables are being created. T do not under-
stand why ? There are certain people here
who have not suffered from the stigma of
untouchability at all and yet they arc on
the list of Scheduled Castes, [ would
submit that they should be mercilessly
thrown out. Only people who have suffered
or whosc parents have suflered Irom unto-
uchabili ty should find a place in the list
and should have the right to enjoy the
benelits so rightly given to them by the
framers of the Constitution. Similarly, in
regard 1o Scheduled Tribes also, only
those communities which satisly the crite-

rion laid down for inclusion or retention
should  be considered for that
purpuose, and those that do nol satisly

out.  Government
tw any pressure for

them should be left
should not succumb
inclusion or exclusion.

The hon. Minister has said that 1t is
for Parliament and for this House to
consider the matters before it. Now, all
these amendments are there. The hon.
Minister was very rcasonable in saying that
no matter what the amendments were,
Governments  would consider (hem on
merits. Therefore, we hope that when we
go into the details of the clauses, he will
tuke into confidence all the Scheduled
Castes and Scheduled Tribes before and
and tell us what amendments he is going
1o accept. If possible, after the House
rises today, let him call a mecting of
the Scheduled Castes and Scheduled Tribes
Members for the purpose. Otherwise, there
will be a lot of confusion. end a lot of
time of the House would be wasted.

NOVEMBER 23, 1970

(Amd: ) Bill 236

Therefore, 1 would suggest to the hon.
Minister that he should be good cnough
to call a meeting of the Scheduled Castes
and Schednled Tribes Members and take
them into confidence and stick to the crit-
eria laid down and leave the whole matter
1o bejudged by the House, without allow-
ing any gquestion of prestige to stand in the
way but by considering the amendments on
merit and giving effect to them.

Lastly, the criteria laid down by the
Committee in their Report should find a
place in the body of the Bill for furture
guidance. Otherwise, pressures will mount
up and God knows what will happen later
on; all sorts of people will come into the
list,

Therefore, the amendment tabled by
Shri Siddayva and others should be wel-
comed and it should from part of the Bill.
With these words, 1 would request  the
hon, Minister to go through all this pro-
cess very carefully and wisely.

*SHRI MANGALATHUMADAM
( Mavelikara ) : Mr. Chairman, Sir,
1 generally welcome this Bill,

This Bill clearly proves the sincerity
and interest this Gosvernment his gol in
the matter of giving protect and uplift
1o the backward class of people in our
country who are suffering from many dis-
abilities.

It was in August 1967 that this Bill
was introducced in this House. 1t has been
tuken up for consideration after forty
months. s not this fact an indication of
this Government's lack of interest in
matters connected with the uplift of our
backward classes.

Sir, the next General Election in the
ordinary course will be conducted in 1972.
This truth is known to all including the
Government. It may happen earlier also.
Much before the General Elections the
constituencies will haveto be demarcated
as envisaged in this Bill. Not only that,
carly in 1971 the next census will also be

*The Original Speech was delivered in Malayalam.
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taken. When we consider all these things
1 doubt whether, even if this Bill becomes
an Act now, the provisions contained
in this Bill can be enforced fully and
action taken before the next Elections.

The fact that the hon. Minister himsell
has tabled more than 130 amendments is
clear evidence of the fact that so far this
Government has not considered with any
seriousness the matters that constitute this
Bill. I do not think any other Govern-
ment will handle such a serious question
in this sort of a light hearted manner.
The only reacon 1 can  find for such an
attitude on the part of the Government is
that this relates to poor and backward
people in the country.

Sir, 1 oppose with all the strength at
my commind an amendment suggested
by the hon, Minister to a recommendation
of the Select Committee in their Report.
I submit that the recommendation of the
Seleet Committee should be adopted with-
out incorporating this amendment. [ am
referring 1o the recommendation of the
Select Committee that a Scheduled Caste
or Scheduled Tribe person should be trea-
ted asa Scheduled Caste or Schaduled
Tribes as the case may be even if
he chooses to go and reside in another
State.

At the same time [ support another
amendment suggested by the hon. Minister
1 am referring to the amendment which
seeks to allow Scheduled Caste people to
be recognised as Scheduled Castes even if
they are converted as  Christians or Mus-
lims., I am unable to agree with the
opinion expressed by the Select Commit-
tee that this facility which was there till
todav should suddenly be taken away.

When Christian missioneries are wor-
king for the uplift of depressed classes, we
have to seriously view the statement of Puri
Sankaracharya, who is the head of Hindu
pandits, that the depressed people should be
considered as equal to dogs. It is not correct
to confine the list of Scheduled Castes
only to Hindus and Sikhs, There Scheduled
Caste people who have converted themsel-
ves as Christians or Buddhists should also
be included in the list of Scheduled Castes.
Sir, in our country—Bharat—which takes
pride in declaring itself as a secular State

-
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it jsnot correct to classify the backward
classes on the basis of caste.

It was said, Sir, that there are 1700
names of castes in thislist, But [ doubt
whether even now it is a complete list.

Another point that I want to mention
is, when the names in regional languages
areincluded in this list in English many
regional difficulties arise. I will give one
or two examples from Kerala. There are
Iwo names— Man- nnan and Aannan, Out
of these two the first oneis a Scheduled
Caste and the other is a Scheduled Tribe.
Similarly, there are the names Velan and
Velfan and when they are written in Eng-
lish they look alike. To remove this
dispute it is necessary to enter them as
two separale names in the list,

In Orissa there is a casle called
Dheewara. These people earn their liveli-
hood of fishing. Last time, because
instead of DHEWAR in the previous list
it was entered as DEWAR they ceased to
be Scheduled Castes with the resull in
this list there is no mention of their name.
I submit, Sir. that their name should be
included in this list of Scheduled Castes.

The late Panampalli Govinda Menon,
who knew everything about the Scheduled
Castes and Scheduled Tribes in Keralay
when he was  Minister of Law  at the
Centre had included the Pania community
in the list of Scheduled Castes. Perhaps
it may be because the present hon, Law
Minister does not know anything about
the Scheduled Castes and Scheduled Tribes
in Kerala that the name ol Pania commu-
nity does not find a place in the present
list.

Sir, special care should be taken to
sec that no section of our society which
deserves to be included in the list of
Scheduled Castes and Scheduled Tribes is
denied that privilege due to mistake in
spelling or writing the recgional name in
English. 1 say this because il after the
passage of this Bill some names come to
our notice as having been omitied their is
no provision under which we can include

them.
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In conclusion, therefore, Sir, I would
like to _repeat that special care should be
taken now to see that no Scheduled Castes
or Sheduled Tribe in any area is denied the
privilege of being included in this list due
to their regional names, Care should also
be taken to arm the State Government or
the Central Government with  the neces-
sary power to issuc any clarification when
the need arises. 1 once again stress that
under no circumstances <hould the Pania
communily be excluded from the list of
Scheduled Casles.
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mAeT FEMEY F AT ATE TA AT 3 FAT
TH g & 1A gFT JE{E | IF ad-
afafaa mas Fwft & af-faa oF
& & S maET ZrEew ¥ g 98 Feaf
fow &1 ¥ qa-fgg & am & gFrew AT
ot g | e gu i qfeafaa gy st fe
199 fgrg a9 & Q. % Traer Ffier
7 qifas g 1 99@ W9 @ | AT
Tg Fem ¢ 5w wd mawr asgfer
T TRET GLLEE FIRSA F g wfew
Ty Tar g fs = ag gfaurn g
foer wraEft A fere o ¥ @1y ® gF A0
T Y | gy FER W agex w®€e
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¢ ag 97 %71 ag gfaung a7 ¥ A% & I
F1 (FAT GSAA H FIA ¥ Az | AT §
g st wh famdhr geit fafaeex
wgrag & f ag o1 ey FRglAEr & amEr
1 38 #1 AgeE Q| § gAAAT AT
M

THE DEPUTY MINISTER IN THE
MINISTER OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI1 S.C. JAMIR) :1I
am really grateful to Shri Hanumanthaiyaji
for giviug me permission to participate
in this debatc.

The Constitution Amendment Bill
which is before the House is an important
one and it has got many welcome features
because under this Bill many of the Tribes
which were excluded previously are inclu-
ded and for thisT am really grateful to
the Joint Committec and also 1o the
Government.,

Since many of the points have already
been covered by the previous speakers |
would like to point out only one clause
on which 1T disagrec  very strongly
with the recommendation of the  Joint
Committec. In the recommendation it is
said that no person, who has given up
tribal faith or faiths and has cmbraced
cither Christianity or Islam, shall be
deemed to be a member of any Scheduled
‘Tribe. 1 do not know why the Joint Com-
mittec consisting of hon. Members and
national leaders could dare to include such
a dangerous clause. If we accept this,
what will be the reaction of the Scheduled
Tribes who are Muslims and Christians?
Since I belong Lo a region where the people
are Christians, 1 want to plead very
strongly about this case. May I point out
and remind the hon. Members that n India
where we profess secularism if we are to
make religion as ihe basis for determining
the caste or the other things and if we are
to make religion to be the criteriain
determining the backwardness or/otherwise
of a tribe, then we will be setting up a very
sad precedent which will be very harmful
1o the unity and solidarity of this great
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country. This is dangerous because when
the Constituent Assembly provided this
provision for the backward Scheduled
Castes and Scheduled Tribes, they had in
mind that the people in India whether they
are Christians or Muslems or Hindus, if
they are¢ economically backward, they have
to be brought to the level of the advanced
sections of the community so that we may
build up a strong united India. That was
the intention of The framers of the Consti-
tution. But it is very unfortunate that
after a lapse of two decades of our inde-
pendence the intellectuals and rght-think-
ing hon, Members of this Housc in whose
hands rests the power to shape the destiny
of this great country could dare to bring
forward this provision in their reccommen-
dations.

This will create a great confusion.
You should remember that India is like a
diamond with different facets. Unless you
treat all these different facets on the same
footing, how can you make India sirong
and united? You should recognize that
every citizen belongs to this great country,
Until and unless you do that, the future of
India is doomed.

The second recommendation is this.
Unless the Tribals  profess their own
religion, traditions, etc. they will be
deprived of these facilities provided under
the Constitution. Why should they profess
their own religion? Do you want to keep
them as museum pieces for Tourist? Then
for what purpose is this done? 1f India
islo progress, your brothers and sisters
who have been kept away and isolated
from the mainstrcam of national life and
development, should be brought as near
as possible tothe national life and it is
only then that you can say that India is
progressing.

Christianity is as old as the religion
itself, just like Hinduism, and Christianity
isa part of the religions of this great
country, The Christians have taken part
in the welfare activities by running schools
and hospitals and dispensaries and various
charitable institutions. [s it confined only
to the Christian, No, not at all. Tt is
open to everyone whoever is sick; whoever
wants education ; whoever wants help.
They have helped all those people who
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are in need. Itis the duty of the Chris-
tiansto help them, irrespective of what
religion they may belong to. We never
look to the face value. Rather, we look
to the requirements and to the need of the
person. Therefore, if you discriminate
Christianity from this Bill and if you make
these provisions as a smoke-screen against
Christianity, it will be very dangerous.

May I remind the House that I belong

to a scnsitive area, namely, the Eastern
Region? The Mizos are in  rebellion.
Why? There are causcs for it. Don't call

them ‘Rebels’. They arc our men; they
are Indians.  You will have to understand
the situation. They have been isolated
and neglected for centuries together. They
have not been able to catch up with the
rest of the country. Why is there trouble
in Nagaland? Why people want to secede?
You have to go decper into such matiers.
I was onc of those signatories (o0 the
Agrcement that was cntered into  with the
Government of India. 1 was a Secretary
of the party which entered into the Agree-
ment with the Government of India. Sir,
onlyin 1960, we became Indian citizens
officially. Whencver, we go there we talk
about the wunity and the solidarity of
India to my people. We fecl tha: every
citizen is a part and parcel of the Indian
Union. But here you do not like to give
these small facilitics provided by the
framers of the Constitution. You want
to take this away.

If you have to preserve the unity of the
ccuntry, there should be emotional inte-
gration and for this we should improve the
lotof the weaker sections. Christianity
gives light to the people: it cnlightens the
pecople. Many of the Hon. Members
might have studied in Christian Institu-
Even though I am a Christian, 1

tions.
have never studied in a  Christian
Institution.

We are happy that all the educational
institutions run by the missionarics arc the
best in the country and they have produced
the best Indians and they have Reduced
the best of the intelligentsia of our country,
and we should be grateful to them for this.
You will find that some of the best hospi-
tals are the hospitals run by the missiona-
ries. But there. we only look after the
patient; if a person is sick, then the doctor
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attends to him only as a patient; even the
Hindus, can fall sick and even the Mussal-
mans can fall sick, and cven the Buddhists
can fall sick. So, ifa person comesasa
patient, he is treated only as a patient and
the attitude of the doctors is to treat him
only as a Patient and treat him accordingly.
That is all.

Therefore, to include this provision
in the Bill will create a cleavage among the
different sections of the people. If Govern-
ment want India, Bharat, then let them
remember that Christians are also people
of India, The 60 million Mussalmans are
also Indians. If through recklessnes and
carelessness, they touch on this sensitive
portion, India will go to picces, which we
do not like. So,1 forone would appeal
to hon. Members that let us forget this
clause. If we have overmastering love for
Bharatmata, if we have an outpouring of
love for the country, for the people and for
the nation, then let us do away with this
small clause which is a stigma. This caste-
ism alone is not stigma, but this clause is
astigma. By introducing this clause, we
are creating a stigma through the provi-
sions of the Bill. Therefore, let usdo
away with this clause, and we should
accept the amendment brought forward for
deleting this clause.

In conclusion, [ would only say this
that in the namc of the Scheduled Castes
and Scheduled Tribes. let us not bring in
any religion, because religion isa thing
which concerns the soul and nothing clse.

SHRI DHIRESWAR KALITA
(Gauhati) : It is only the opium of the
masses.

SHRIS.C. JAMIR : 1 am not a com-
munist, and, thercfore, I cannot call it an
opium. In the name of unity and solida-
rity of this country, lct us consider this
Bill; whether a person professes Islam or
Hinduism or Christianity or Buddhism, he
is an Indian. If we remember this, then
this Bill will definitely do justice 1o the
under-dogs.

st Tweew faengt (F@am) -
ATy off, WA THC wEA FT WEHy

NOVEMBER 23, 1970

(Amdr.) Bill 252

TFO FAY | S UF aTa BT AL
foar f& o & wmame gv & @@ A&
g aifg t R oF Zrgae T afiEdT
FCAAT § @ 9w afgwc gwr Sifgd
AT IAFT FIA FT A g8 ATAGTT a1d
At & 1 3fFa 3@ 9w a9 @ & 99 uH-
ufafas &rr 99 95 wfaww z@aes &
ML AfaFIT w7 gow T AT AR I
AT AI@ | § IR Aga F oA
argar g fF Far ag zrg@ew & wR2T A
yqfafaa agf & oF o T IIRTT
T FT AFA £ AT ITF aLg AT qwAT
g1, 99 T a%g argar ST gl I I
FT ST & qE § Fred IATAT FAT

O% "AA gaes: 3@ & fed &4
faruarr & *

SHRIS.C. JAMIR : May T ask the
hon, Member whether he can gquote the
instance of any person who has not bene-
fited just because he has cembraced
Hinduism?

ot Twerey faandt: g a7 A
& 1 3 foadt gfayra sa-sfaai #1 faad
g Frow & sew & fe S o@m
fas2 gu 2, a#t @ure ¥ g9 T OE,
I & Fg afaamd s afaw T F
T2 |ATT F FOA AAT AT /T T R
79 3 #1 qfd ¥ g@ 04 sAfmar 3o
T gy g g g 99 ard
fauTsl #1 @2 gow FT F qT FIA F2A
FT, IET AP ¥ A7, faq « aqq w
I AR T A1, I & Ay g 7@ o,
7 fet ara srefaems g ardt &

WET aF FH AIHT F gATT g, A
naHe @rEg R o @@ #1 w@me
fadse #3983 &we fewr @ 5 fow
Aril & o aftadT Jg fear &, smeea
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F Fo|e w7 ¢ AR W AE -
Fardr & o5 wfAwa Zreasw &1 HTAT I
afER 2, I7 F FeA FEO AR L,
o &< frdy Ta7a &F TR FT AR
fadar FHLT 3 aATIT FTFAIFL FEAT
Lucel

T AIETT FE S H AT 77 &
wizHz #1 O9 FTAT AT @ W I
Ftarg A FET A E A WA A
g & aavam fr drEge grzew & fAn
7 fomar o gam ol 3 AT WA
wegee zreew fom a0 f v qFan€ @
2 37 %1 fy ww1T ) vTEA @ fas
¥ AT S GRgeE FwEd WX GEEEE
m{ﬁmﬁmﬁf mrraaﬂé?m"(
foma +t fafafesisr & o= aw & @ifws
2 1 9T Weges FreEA AT 9T WG
2TEEA FT WINAF FI1E TEd Agr (e
g | vz AT vw qvEee fafafes
WY 9T aF g 9gAr 1 zafaw afz
AT YT &0 1 IIAT IR AT a7
aaadr & fx ag Y 9 Tw ¥ 9w
g @Y ggi & @gdr & a1 fox e sa
I F qIEr FTAT § 9T & WA-AG AL
F1 6l g1 T R fF 97 #1585 F faw
fafrag & & swyFe ¥ fawg & | o
9i= q@7e TaTE 8 fora 1 fF e afiada
g1 M1} 3T HT SIS Y AFT 90 qE=
ZrEaeH FT aCF LG AIET e 2 )
S AT & ATH AT T a0
wafer 1 o) & a1 8 AT s a3rEm
g 5 fom 9@ sade Ml oie
wftersa $t @ IaA q@wew 3T H1 & {ravd
FfFT A 95 TR AT A g9 ATED
greaw 1 faan iy anfs @@ A & &
auae ¥ fevdee & % W 9T ¥ A
I E dF |

SHRI LOBO PRABHU (Udipi) :1s
the hon, Member aware that a large per-
centage of the posts reserved for Scheduled
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Tribes is not filled and the vacancies
remain? There is. therefore, really no
competition for posts bhetween Scheduled
Tribes who are converted and those who
are not.

SHRI A1 AL™BIHARI VAJPAYE
(Balrampur) : Because others do not get
scholarships.

SHRI LOBO PRABHU : All  get
scholarships ; all are entitled.

SHRI R.S. VIDYARTHI : No, no

SHRI LOBO PRABHU
out il he likes.

st Trreaeq faamdY - @A o,
79 fam 7§ w=dr @ w1E & & 99-
FT €0 Fa@T § | AfeA q@ oF i
1 3@ & f& #d1wgen 7 faw a9y ag
fa= aw far ar a1 g€l R A feace
T F FEIN 3 AT 6-UF a7 &2 TaH-
W &1 fraiE T gav sare foee FRed
#1 feie | swgia gy fa ot FwEY F FaT
g g g A o fear g & ag
Fg a1 aC afeT g8 3 a7 gw dea ¢ fE
F aF QLA ATH A 242 ¥ FAC
SHTHIE AT A | AT TH AT T
Far & 7 Fq1 Q! AT A1 AE & fH AT
ST i ATHT & OFC Arfagi BT 6 ANE
FH TEART E, fegEs Fe A1 faw
o AT mgrﬂg? mfrﬁ-(saerraﬁi
AT FTor g ? & gEEar § AT SuT
F1 gwg ¥ €t WA § | I CF AT
Igia eFTe fear a1 98 MIET W
AR 7@ gU AT AHIL fR e B
fAFE et & o frawdr A @@
gu & wr aFd § afew a7 g weEE
#t fasge yaReT g1 A $ & S
gar ¢ fr e A frawr A Aga &=
RO I ATR A@l iR O 341 AN
342 § GCATT &1 q€ qisT 9rag A
g faw & svavia afy qeaTT AR wY AW
GegeT  FTeE Wi U W Al

: 1 can read it
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[ = 7rraEn faemdf

Iq & fAag gem 1 1§ qraeEt 48 2
affa ot wreefoar sz H3ae Fae ¥
wF1 faar o fam &1 ff goge
wgdr & & gn wAT 2 fee o 9| &1
FET 7 Fedifquezat faq &1 are awmH
# Fifae Agf a7 W ¥ WA gav g
fF @1 Tg0 aF N7 i T F G
i a7 §E®IT I A1 faw &1
qrdt & 3| &F aT2 Gar F19 FA@ AT
AAT W AT ATGT TAMAO [IHIT 7 3A
wzzfoar &1 faw &7 o2 g7 § @
FTfeaar g 1 80 gwpe . wgar g iF
I 37 H TAMASIA 2 AR g7 27 & 7Rt
#1E afafean awar adf & ararweefar
saige HoEE FAET 4 A frar 29w
Tt fe F1 918 awTT g W E AWt
sz faar § 98 Fyswe o Tifqe
arfe smgar & fao mzEeemza & oAk
LT U IGL T AT AT |

uw Ara 7 fam qvEre #71 yewmar
ar g fr afe Sigges e ox wew @
gﬁmﬁ:ﬁa@rmﬁa& CilkcC i o
TETFE F1ET T FTT faar sy FHfEw
WET aF WEGeT 3TaA T FEEH & Fifr
AFFaTMT T FTH F7AE I AT 0z
gfaar a9t 7 frwf & 7 3T w1 AT
qfayr faedt =ifgu | aegfeafa az &, &
qH & AT 7 041 § AT Ay FAAE A
0t 78 amdra gfd, 72 ¥ a7 woge
& W anTd B ATH FIAT AT AEY
F7& & tafon agi a7 am 7@ & fag
TECH Ao WA E | TF AT AT F
qAGT agt 9 F9 FE FfAg wvd, awr
% SreFwA Td A fFT I & I
gaAT aeqA vt ATd R SrEaed greed
N forz § 37 7 fawrer feqn arg-ag aga
ad a@ ¢ 1w frde & e A o
9T QT faare st Wie 39 F1 wIgE
gresw wn foez BT
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oF 414 F HIT KT FLET F AR
feemar wmear g 1 gar @4 wew T
argar A g, 98 T qAHE FALY
#r frqrd @ fam ¥ 8% 597 3-U HAgd
30F g7 08 AT § IT ATHATTE 2,
37 Frgan fawra frar g, qg wrEarad
T & Ffgm qE AT Ag w39 Afad
# 917 7 7g fente wg o a1 AR
wd moy e arfee faar @ 979 OF
1A |AW A Sy fE 9 IR AR
B A1 3T A AR @ AR AT I AT
FT5 AT AW 37 & {70 A4 q@ A
e 71 & s FATOAT I 3T # I A
fadt fpaz et 7 & wgan fE wamE ad
gU Wl WgiEd A AvE fa@w & 6 |
Wl @F WOEASAE WAl w1 A ¢
e afw Ag 79 0 few g-ig =i,
ST, G HT qOEA AfFA T T ATl
TMT HT T AT ATHTATAR i

st srzer fagrd ey @ HIFEA AT
FTEToT W AAAAAAE E AT 2 )

wit Twewen faordt | g eed G4
efvaro AT ATATTIAE g g 2
afarr freelt 3 sraTSrTE A &0 AT d
qeaT Mg fF I F A AR n !
fgm anfa & wwzx & w7 A fAarE ?
&y g awr &

«_ . ..in relation to which he was so
regarded, and every such person shall
be regarded as a member of the Sche-
duled Caste-(out of castes specifiedin
the Schedule in relation to such State)
to which he, in fact, belongs.™

g &z &7 ;T AaAd § ? 7 fEw
wify &1 famrim s@ 7 FaWw YW W
arge7 g0 Gt @@ & fawr wEEo
g wfan e wvEl € dE i giem
qdY A AOEAT F T A TG FTR A
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ey man s 9 g% I F dfuwrd
FTEAT EOT | FTw, WETH AT iy
S0 FY g 7 W 3w # faw fe
2 zafmau fagza ¢ & s
77 gafaa Y )

AT FHE §  qFIW H aET 9
FTH T FgT T | & T@A AT @A
ari g W17 70 awma W@ oanan fE
WA A dWTe, AET & aoNT AT HE
g3l F AN H q@y w7 g Ay
AT ST FAAGT UF g ATE &0
T aerran w17 GReY &A@ faedr o few
yz fefeafmama 50 awa ¥ 78 aqman)
g8 3% 2 f& s aEE 9w fufes
g1 w7 ol ATgE AT =g qrerA
7 & Afe g smarT 9X fFE w1 oFEs
ar T¥gE FTA1 L AT agy & oF @ fom
F1 gy fre & T@0 grar =fge | gEfee
Fegfrafa 1 a0 gg FT W
FT 5iggre Zrgsw 7 TAAT fge 1 feedt
F qw 98 weges ¥ A fawe ®
g #fa s AT AT § A TEgEE
zrzew & faee & s & & T4 g
g fr fameit & 3T @7 W GEges grEe
#1 faez o <@y T Tfgw | @t TFR
T Sify Towam o s wRet @
sregrT 213 Ft faee # § foeelt &
g2 Al IF A TFGAT GEges AV
foez & &1 2tar =mfem

1A E AW fAaEA s an

SHRI G.S. REDDI (Miryalguda) :
Mr. Chairmans I should like to comment
upon cerlain aspects of the Bill before the
House. Several districts in  Andhra
Pradesh call the fishermen by different
names. Only the Agnikula Kshatriya had
been added in the list whereas Ganga-
putras. Jalars, Boyas and other names,
who are also fishermen, have not been
included in the list. 1 do not know why
the Joint Committee made any distinction
between the different fishermen living in
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different parts of the country. Representa-
tions had been made to them ; all the
M.Ps. of Andhra Pradesh had submitted
amendments to the efiect that all the
fishermen. whether they are called Agni-
kula Kshatriyas or gangapulras or bova or
Jalars or Beslas, should be added as they
are all practising the same profession. We
have got the report of the Backward
Classes Commission which supports my
contention. It says that hunting and
carrying of palanquins are the two subsi-
diary occupations of these fishcrmen. They
arcill fed, ill-clad and do not have even a
proper sheiter. They are so poor that in
some places they are not able to buy
kerosene oil for their lamps and use the
fat of the shark for lighting. Fishermen
get very low position in the caste hicrarchy.
The nature of their occupation, their
dwelling house and the surrourdings-all
contribute to their low social status. They
are educationally very backward. Various
steps will have to be taken to improve
their lot. But the most urgent problems
relating to the education of their children
will have 1o receive top priority.

The provision of the usual facilities
like scholarship and free books will not
at all be adequate. There should be
adequate freec hostel facilities and also
provision of dress for the school going
children. Having regard to the fact that
the community as a whole is very poor,
the occupation being hazardous and not
dignifying and not remunerative and
occupying very low social position in the
caste hicrarchy, the Backward Classes
Commission recommended that all these
fishermen should be included in  thelist of
Scheduled Tribes.

Vaddars in Mysore arc another com-
munity who are backward in all parts
of India, From my cxpericnce I can say
that they are very backward in Mysore or
Andhra. Their women do not have even
cholis to put on. They are living in distant
places. Wherever they may live, this
community should be included in the Hat
and given all the facilities they deserve.

Mr. Jamir spoke very elaborately and
cloquently about the Christian tribes.
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[Surt K. N. Tiwari in rthe Chair].

We have adopted a demovratic consti-
tution ; we take pride in it, Qurs is a
secular Constitution of which we should
be proud. We do not distinguish belween
one religion and another. 1do not know
why the present day leadership is thinking
of changing the best aspect of the Indian
nation. Some of them think that by
giving these facilities to Christian tribals,
the others are being deprived. It is not
correct. As Mr. Lobo Prabhu said, the
services or any facilities that are given by
the Government of India are open to every
tribal, whether he is a Christian, Muslim
or a Hindu; thereis no discrimination on
that line. Therefore, this tribal question
isa very delicate question and when we
take into consideration the tribals in
Assam, Nagaland and NEFA, we should
beware that we should not injure the feel-
ings of those tribals living in those parts
of India for some sellish ends or to please
certain people in Parliament.

Now there are the tea-garden tribals.
The tea-garden tribals have been excluded
from the tribal section. As many members
of Parliament have said, the tea-garden
tribals should be included as tribals and
given all the facilities, to whichever religion
they may belong. Therefore, this justice
should be done when pass the Bill.

The hon. lady Member, Shrimati
Minimata, was saying that all those people
who come from Pakistan should be given
this facility. Iwould like] to ask, what
about the Christians that come even from
Pakistan? Should they be deprived of this
right? They should not be deprived of the
rights; to whichever religion they belong,
all are equal and we want to keep up the
dignity of our nation before the rest of the
world.

In this connection, I would like to add
whether they are Scheduled Caste or
Scheduled Tribe Christians, there should
not be any discrimination based on
religion. Scheduled Caste Christians are
already in some Siates suffering from
certain  disabilitics. These disabilitics
should also be removed, I would llke to
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congratulate the Kerala Government which,
according to the latest papers is (he first
State in which this discrimination based
on religion has been removed. I would
again like to congratualate that Govern-
ment. The Madras Government s follow-
ing suit, and the other States also should
follow this best example of removing the
discrimination based on religion, Itis
only then that we could be proud of our
country and we could boast ourselves in
other parts of the world,
With these words, I closc.

DR. RANEN SEN (Barasat) : Mr.
Chairman, Sir, while supporting this Bill
I have to make a few comments on the
present position. The question of services
has heen broached by many hon.
Members here. It is a know fact that the
services, though open for the Scheduled
Castes or Scheduled Tribes, they are never
properly represented; the posts are never
filled up. Ewven vacancies in Class IV
posts are not fully filled up. It means
that the people who are at the helm of
affairs, who are mostly non-Scheduled
Caste or non-Scheduled Tribe, take advan-
tage of their position and keep these poor

Scheduled Caste and Scheduled Tribe
fellows out of jobs.
We know, in our country, for doing

ordinary jobs, no very great merit is
necessary. Just ordinarv people can
manage such jobs, but even then, these
vacancies are not filled up. I would like
to bring before you one letter which has
been received by Mr. S.A. Dange; the
letter has been addressed to him. The
gentleman writes to  him; a few sentences
from his letter are illuminating. He says:

““]1 belong to the Scheduled Caste
Harijan community, [ passed M A
(Political Science), of the Punjab
University, in July, 1970, I applied
for the post of a Lecturer in Political
Science in various colleges in Punjab
and Haryana, Chandigarh. etc. Butl
have been] rejected on the basis of
caste. ™

So. what is the use of this legislation?
Any number of such laws will not
piven any protection to these people,,
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casily understand, if merito-
rious persons like himdo not get any
job because they belong to Scheduled
Castes or Scheduled Tribes, | do not know
what will happen to our society. Even to-
day, Harijan boys, boys belonging to Sche-
duled Castes and Scheduled Tribes are kill-
ed by the upper-caste Hindus. It is a-damn
shame on the Hindu community Here isa
community which teaches man to hate an-
other man, Such is the Hindu religion and
that Hindu religion is dictating to the whole
society. There should be some shame left
in the Hindu religion, and those who are
sitting at the top of the Hindu religion,
when they deal with people belonging to
the Scheduled Castes and Tribes.

You can

SHRI B. K. DAS CHOWDHURY
(Cooch-Behar) : Is it a platform for criti-
cising the Hindu religion and those who are
sitting at the top of Hindu religion? We
have to discuss the Bill. The subject-
matter of the Bill is the listing of Scheduled
Castes and’ Tribes, But the hon, Member
is speaking on something elsc. What is the
use of that discussion? Sir, | wanta
ruling on thal,

1 AwwwE an (JURER)
ferr frfaas #7 w39 537 #1379 1
#1¢ sfawrm AT § 1 7 71 forg fefqam
oA |7 ST FT gAT AR &1 AT TH
97 AT ®fe T 2

ww-fy mgm : sq F ad Fw E
AT FFAT § 9 9IS AT T I AT
aFar § Afe &40 fomdee &, @1 fas way
¥ 3T g WA AT FE |

DR.RANEN SEN : I amsorryif 1 have
wounded the feelings of any member of this
House. Though I am an atheist, I do not
want to criticise anybody who has devotion
or love for religion, be it a Hindu, Muslim
ora Christian. | will limit my observations
to the Bill.

I now come to alienation of land. Sir,
since you come from Bihar you know the
Hazaribag-Ranchi alea. Thousands of
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Scheduled Castes and Scheduled Tribes have
been deprived of their right to the land.
Article 46 of the Constitution enjoins on the
government to safeguard the interests of the
Scheduled Castes and Scheduled Tribes.
This is a very important matter which should
be taken into consideration by the Govern-
ment. Simply keeping them in the category
of Scheduled Castes and Tribes and spending
some money, say, Rs. 6 crores will not be
sufficient.

It is seen that the wages paid to landless
labour, if they belong to Scheduled Castes
or Tribes, is very much less as compared to
other people. This is happening in the
holy year 1970 in this wonderful country of
ours.

Coming o are: restrictions, [ am as-
tounded to find that the Namsudras of
Bengal, if they go outside Bengal to Orissa
and other places and many of them been
sent by the Government of India as displced
persons—they are not considered as Sche-
duled Castes. In fact, they are the pillars
of Scheduled Castes. Simply because they
have left East Pakistan for reasons for which
they are not responsible, in West Bengal
and other parts of India they are deprived
of their right to be treated as Scheduled
Castes. 1t is an injustice meted out to them
which should be rectified.

Then, the tea garden labourers ol nor-
thern India were recruited from the tribals
of Cholanagpur in the early days. They
are mostly from  Mundas, Oras,
Kols and Hos, all  tribal communities.
Now, if they are¢ working in tca planta-
tions in West Bengal, they are considered as
a Scheduled Tribes. If they are working
in Assam, in tea plantations or in some
trade, they are not considcred to be a Sche-
duled Tribe. 1 am told by my hon. friend,
Shri Kalita, that the State Committee of the
Communist Party of India, of Assam Unit,
have passed a resolution—it is a correct
resolution—in which they have condemned
the Assam Government for colluding on the
de-recognition of this Scheduled Tribe,
these tribals who are working in Assam and
they have demanded that the Government
of India should see that these tribals who
are really tribals should be considered as
tribles and characterised as a Scheduled
Tribe, not as a backward class or a back-
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ward tribe. This is a very important point
that I wanted to raise and, 1 hope, the Govern-
ment will pay sufficient attention to it.

Lastly, I come to the question of religion.
Unfortunately, this subject has been intro-
duced in regard to this matter. 1t is a fact
that if a Scheduled Caste fellow or a Sche-
duled Tribe fellow embraces Christianity,
he gets a little higher status. But even
there, for changing his religion, he should
not be victimised. Religion is a personal
affair. It has nothing to do with a Caste
or a Tribe.

I come from East, Bengal. 1 know
there are villages after villages of Scheduled
Castes and Tribes who have embraced
Christianity but still even today thoy remain
as Scheduled Castes and Scheduled Tribes.
1 do not know what facilities or privileges
they arc enjoying in Pakistan. But the
people who have migrated to West Bengal
must be cnjoying the benefits of being
Scheduled Castes and Scheduled Tribes.
Therefore, religion should bot be introduced
in such a way that a clcavage is brought
about. I think, the pcople who for some
reason or other have embraced Christianity
or Islam should not be punished or penalised
for their **sin™, i any, There arc criteria
for classilying these people as Scheduled
Castes or Scheduled Tribes. Whoever
comes under those criteria should be consi-
dered as Scheduled Castes or Scheduled
Tribes. They should get all the advantages
and privileges that arc due to them under
the Constitution. They should be given all
protection in the matter of services, in the
matter of wages, in Lthe matter of land and
in all other matters. The Scheduled Caste
and Scheduled Tribe people should be
helped in every way in the interest of the

flourishing of the Indian nation. 1f one limb
is not all right, the body cannot function

properly. So, all the limbs of the body
should be properly nourished and nurtured

so that a healthy body- politic can develop
in Indian society.

SHRI B. K. DASCHOWDHURY :
Mr. Chairman, Sir, the other day when I
heard the hon. Minister, while piloting the
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debate for this particular he made
certain  observations. Unfortunately, it
was not made very much clear as {10 what
was in the mind of the hon. Minister and
to what was the objective of the Bill and
also the purpose of certain amendments
proposed to be moved by the Government.
Sir, it was stated that in 1950 under
the Presidential Order the present Order
was passed scheduling certain communities
under Scheduled Castes and Schedulcd
Tribes and the realter an amendment in
1956 and since then society has progressed
and advanced to a great extent that there
are demands from certain communi-
ties that the order should be revised. Iu
was expected from the Government that the
Government will lay down certain crileria,
certain yardsticks wunder which it can be
measured as to who are to be
considered Scheduled Castes, Scheduled
Tribes or others. But in the Bill itself and
the speech of the hon. Minister no such
criteria were mentioned. The Govern-
ment should consider the basic philosophy
of giving certain special aids, giving ceitain
special privileges to those backward people
and the communities so thal a great section
of our Indian community, though they are
backward now, may come up and be brought
up to the same level and join with the main-
stream of the Indian community. Certain
basic criteria should be there, These wrec
nolt mentioned. 1 suggest Lo the
Government Lo consider only two things—
those who are backward socially, cduca-
tionally, cconomically and politically too and
those who are socially ostracised and untou-
chables otherwise regarded as down graded
to the society. These are the criteria which
should be adopted. The hon. Minister has
not made up his mind yel. That is why we
find that though the Bill was presented to
the House in 1967 and was sent with the
sanction of this House to the Joint Select
Committee to consider its pros and cons
and even afier the report of the Joint Com-
mittee, the Government have come to
change the very purpose and basis
of the Bill in so many words as if it had not
been clear to them as to what is to be done.
If that be so, my first suggestion to the
Government is first make up your mind
as to what changes should be made and then
you present the Bill in the next
session if you have the time to wait,
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16,00 brs.

Mr. Chairman, the hon. Minister had
made five points before this House, These
are: (1) The Scheduled Tribes, those who
have embraced some other religion-Chris-
tianity or Islam—and the problems relating
to them (2) The tea garden labourers of
Assam and the problems relating to them
and (3) the Scheduled caste persons when
they are transferred from one State where
they are registered as Scheduled Castes to
the new State of scttlement where they arc
not registered as Scheduled Castes, (4)
After passing this Bill certain other conse-
quential things will follow viz., for elections
proper delimitation of constituencies has
to be done and (5) A woman when marrying
a Scheduled Caste person should be given
all facilitics of a Scheduled Caste. These are
the five points the Minister made in his
speech and he was good enough to say that
he should only mention the constitutional
aspects of it. | refer the Bill to the Minister

Shri Jagannath Rao to consider it. Of course,

his senior Cabinet colleague is not here
who piloted the Bill and | asked him to
consider to what exient his scnior colleague
put forward the arguments regarding  cons-
titutional aspect of the matter. Out of these
five., the last two 1 do not like to mention,
but let us have a  thorough look and
investigation of these three points,

Siry it was argued well that the tribal people
do not change their characteristic even when
they cmbrace Christianity or Islam. |
agree, Tribal when he changes his religion
remains in the same custom, conven-
tion and environment in social life. They
do not change their characteristics. I admit
and | have no controversy about that, But,
Sir, 1 would like to ask the Government @
do they agree that in the matter of general
principle they should not have double
standards ? What happened in the case
of those Scheduled Castes who embraecd
Budhism, a new community ? Is il not a
fact that this Government denied facilities
because, according to this Government and
the Minister, they changed their characteris-
tic when they changed their religion ? In
the case of Hill Tribes when they change
their religion, they do not change their char-

acteristic. Why this double standard ?
Will the Government consider that 7
Then again, the Minister had said that ours
is a secular Constitution. Secularism is
s of our Consitution. A person
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who changes his religion should not be placed
to any particular bar in the matterof getting
certain facilities and privilges from the
Government from time to time. This idea
seem 10 be not in their mind when the

Scheduled Castes person  changes his
religion. Where is the Constitutional
apsect?” Here again we find that

therc is a double stadard which is being used
by Government.

Again ,Sir, in the case of Lhe tea-garden
labourers of Assam, the Government
had said that in view of so many
reports that had becn received from time
to time about these tca garden labourers and
hill tribes who come from Madhya Pradesh,
Bihar and Orissa to Assam, they change
their characteristics in the new circumstances.
I donot know how it could happen. It is the
Fundamental Right of any citizen of India
to travel to any part  and settle  anywhere
within the territory of India under Art.
1911} (¢) and (f) and to puruse any avoca-
tion and profession. Now, how can you say,
simply because a tribal from Madhya Pradersh
or Bihar or Orissa settles down in  Assam
that he is not a tribal? Is it not that his
Fundamental Right is denied o him, what
has got otherwise, denied to him 7 What
isthe Constitutional aspect?

1 would request the hon.  Minister of
Stateto tellabout this to his cabinet colleague.
Simply because he has come from Mysore,
only because he has become Minister at the
Centre, has he changed his Mysorean chara-
cteristics?  As soon as he changed his place
of residance to Delhi, has he also changed
his characteristivs?

AN HON. MEMBER : He has become
Adivasi for the time being.

SHRI B.K. DASCHOWDHURY : In the
case of the schedule castes who are shifting
and settling down in another State, where
that caste is not listed as a scheduled caste
these people are not treated as a  schedul-
ed caste. Is this not against the invocation
of the Constitutional provision under Article
19(1) (e) and () where by the citizen has got
a right to settle down anywhere within the
territory of India? There is a carpenter com-
munity by name sutradhar community which
is a scheduled caste community in Assam
but it is not a scheduled caste community in
West Bengal. There is the Kaibarta, fisher-
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man communily, which is )regarded as sche-
duled caste in Tripura, West Bengal, Assam
etc. but it is not being included in the list in
Orissa.

MR CHAIRMAN :  You are repealing
the points.
SHRI B. K. DASCHOWDHURY :

1 am not repeating. I am emphasising to a
certain extent. The same Kaibarta comm-
unity, fisherman community, who are other-
wise and for all purposes, recongnised as
scheduled caste in West Bengal, Assam, and
Tripura (which is going 10 be a State very
soon). when settled down in Orissa, is not
regarded as a scheduled caste. So. 1 want
to know : What is the attitude of the Gov-
ernment in this connection? Is this the Cons-
titutional aspect that those people should be
denied their Fundamental Right to settle
anywhere in India? s this the Constitutio-
nal interpretation or it is an anachronism
of the Constitutional interpretation as said
by the hon. Minister ? Let the hon.Miniser
go into this aspect and clarify the matter.

1 have given certain amendments and they
willcome uplater., 1 would request the hon.
Minister to review the whole thing: Letthere
be only one national basis, onc national list
and not different Territory Lists or Stale,
Lists, Seprately.

Belore, I conclude, I would again request
the hon. Minister that he should be very clear
in his mind about the criteria and the basic
standard to determine whether a person
belongs to a Scheduled Caste or a Scheduled
Tribe. And once those criteria are there,
then this communitly wherever it may settle
should begiven a national characterin the
sense,that there be only one All-India List
slating that these are the communities which
would be regardcd as Scheduled Castes or
Scheduled Tribes;even if there be 2700 such
community including both Scheduled Cats-
tes and Scheduled Tribes, Let there be a big
list for the whole of India, so that those fami-
lies, wherever they may be settled, may be
regarded as Scheduled Castes or Scheduled
Tribes as the case may be. | hope the hon.
Minister will given a proper reply to this
point,

The other day, the hon. Minister agreed
that those persons who were coming from
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the same stock and the same ethnic origin,
belonging to Scheduled Castes ad Scheduled
Tribes and who have settled in the Andaman
and Nicobar Islands should be included in
the list of Scheduled Castes and Scheduled
Tribes. [ would like to ask the hon. Mini-
ster whether he has given any amendment to
include within the scope of this Bill making a
separate part listing the communities living
in the Andaman and in Nicobar Islands
who are to be regarded as Scheduled Castes
or Scheduled  Tribes.

SHRI P. M. METHA (Bhavnagar) :
It is good that though late Government have
come forward this time with this Bill before
this House, which scts forth certain measures
to remove the discrepancy and discrimination
between the arcas and between the people
belonging to the same tribes. But those
measures are not sufficient or adequale.
The Joint Committee has no doubt tried deal
with the subject in a scientific way and they
created the mechanism also. The Joint
Committee divided itself into  several study
groups as mentioned in the report itself,

SHRI P. K. DEO (Kalahandi): But
the amendments brought forward by the hon,
Minister have been brought in the most
unsientific way.

SHRI P, M, METHA : | am coming
to that. The different study groups visited
the places in the different States, but 1 think
that this'mechanism has failed, and it has not
worked properly, and so many amendments
brought forward by Government support
my contention that it has failed.

Let mec give you just twoinstances.
There was a study group sct up for Gujarat
and Rajasthan and they visited three or
four places in Gujrat, namely Rajkot, Village
Sasangir in Gir Forest, Dwaraka, and
Ahmedabad-Sabarmati  Ashram. As you
know, Dwaraka is a famous place of pilgri-
mage. The village Sasangir is in the Gir
forest and is a place for seeing the Gir lions.
Sabarmati is also famous historically.
So, what has happened is that the study
group or the committee has considered the
question of the people or the tribes living in
those places only and not the people living
in the whole State. From nage 33of the Bill,
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it will be seen that in the Second Schedule.
the Bharwad community has becn mention-
ed; this is a tribal community which is there
in every part of Saurashtra and in Gujrat.
There is no difference between the Bharwad
community living in Junagadh thatin Bhava-
nagar or Rajkot or Jamnagar. But from the
Bill we find that only the Bharwad commu-
nity in the Nesses of the Forest Divisions
of Gir, Junagadh and Rajkot has been in-
cluded. In other words, consideration has
b2en given only to the places visited by the
study group, and no  consideration has
been given to the fact that it is a community
living in the whole State or the whole region.
I hope that the hon. Minister will accept
the necessary amendment when it is moved
s0 as to remove this anomaly.

In the same way, the Rabari communi-
ty is also mzntioned in respect of the places
they visited, that is, in the forest division
of Rajkot and Junagarh .[ think the mechani-
sm has not worked and itis good that Govern-
ment have come forward with amend-
mznts to remedy such shortcomings. |
hope in this regard also, they will accept the
amendment  tabled and remove the
anomaly.

There is one tribal community called the
Siai community. It is considered as a tribal
community. But I do not find it mentioned
in the Second Schedule; noris it found in the
column of exclusion. This is an error which
1 hope Government will take into account
and accept the Government relevant amend-
ment when moved.

Then there is a community called Waghri
community, [Itis also a tribal community
and should be included.

I hope Government will remove these
discrepancies created by this Report,

SHRI SIDDAYYA : This is a very
important Bill concerning the fate of one-
fourth of the population of the country.

Generally, the backward classes can
broadly be classified into four categories :
the Scheduled Castes, the Scheduled Tribes,
Denotified Tribes, nomadic and semi-nomadic
tribes and other backward classes.
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Under art. 340 of the Constitution, a
Commission was appointed under the Chair-
manship of Kaka Kalelkar in 1951. It sub-
mitted its report in 1955, The article under
reference deals with those classes which
are considered to be socially and educationa-
lly backward. But the Report was not
acceptable to Government, and those socially
and educationally  backward  classes
people are still suffering without adequate
educational or other benefits.

Art. 46 of the Constitution also deals
with these weaker sections, It enjoins on the
State to take special care of the educational
and economic interests of the weakar sections.
That is also not being implemented.

Articles 15(4) and 16(4) also deal with
these socially and educationally backward
classes.

This is the reason why there so much of
rush for inclusion in the lists of Scheduled
Castes and Scheduled Tribes. In some
States, particularly in mine, for example,
the denotified tribes, semi nomadic and noma-
dic tribes, have been given all the
facilities,  educational and economic,
almost equal to those given to the Scheduled
Castes and Scheduled Tribes. The only
difference is that they do not get political
advantages.  Rescrvations in  Assemblies
and the Lok Sabha.

Therefore, 1 urge upon Government to
take into consideration the cases of these
socially and educationally backward people
and make some provision for their develop-
ment. We have got at the Centre the Sche-
duled Castes Advisory Welfare Board and
the Scheduled Tribes Advisory Welfare
Board. In the same way. there should be a
central advisory board for the backward
classes also so that their problems are looked
into,

I feel that that should done because
even in education these unfortunate people
are being completely ignored and neglected
by the Central and State Governments.

The second point is that under Article
341 of the Constitution, a List can be prepared
for the Scheduled Castes and similarly under

"Article 342 for the Scheduled Tribes, but

the criteria which have been followed since
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1935 have not been embodied in the Bill. As
Members have already pointed out, the
criteria for the Scheduled Castes are that
they suffer from the stigma of untouchability,
that they should be socially, educationally
and economically very backward and that
they should belong either to the Hindu
religion or Sikh religion. That limitation
isalsothere. Inthecase of Scheduled Tribes,
the criteria are clear that they should possess
primitive traits, distinctive culture, geogra-
phical isolation and shyness of contact
with the community in at large and back-
wardness. Ilthesecriteria are strictly follow-
cd. there will be no difficulty in classifying
them, but on account of political pressure
or 1o gain the favour of these communitics,
1 find there are so many amendmenis by
Members, Not only that, | have seen so
many State Governments which have become
liberal with regard to thesc communities
bzcause they stand (o lose noting and on the
otherhand to gain the sympathy of these
communities. Therefore, they gv on
recommending there communities to
be includea. As a member of the
Joint {Committee, | had thc opportunity
to go to so many places and discuss matters
with the Siate Governments, 1 can tcll you
that most of the State Governments do not
know the criteria adopted for this classi-
fication. Because these people approached
them , they have recommended. This is
how things arc going on.

A new Clause 3A has been included in
the Bill which was not there originally. It
deals with certain communities called, accord-
ing to the Government, by the derogatory
expressions, Dhed Chandala, Charal, Pan-
chama and Paraivan. This particular
provision, according to me, is quite unnece-
ssary and will create complications also. |
will explain how. The provision now
indicates that these expressions are derogatory
and, therefore, they should be deleted, but
they will continue to be the members of the
Scheduled Castes to which, in fact, they
belong. Government has not said to which
different communities they willin fact belong.
I want to ask the Government as to who is
going to decide to which caste in fact
they belong. And have the people concern-
ed agreed to be renamed thus? Therefore,
I have moved an amendment that this
Clause 3A should be deleted from the Bill,
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The Committee had recommended that
in the case of Scheduled Tribes, religion
should also be a criterion. Those who have
given up their tribal faith and embrased
Christianity or Islam should not be included
in the list of Scheduled Tribes. Though it is
not considered to be very desirable to have
that provision, the underlying ides is only
this much that if any advanced community
isincluded along with these backward sections
of the community, the later will be exploited.
With regard to educational facilities and
employment in Government service, merit
should be taken into consideration. There-
fore, if any community which is adavanced
is included in the List of Scheduled Castes
or Scheduled Tribes, that will cause great
hardship to the entire community and it will
he exploited.

That community will have to be excluded.
That is the background in which the idea was
discussed in the Committee. On account
of constitutional reasons the Government
are not agrecable to accept it, Al the same
time | want to pose this question. Can the
Government make a distinction between
Religion and religion ina secular state.
If a member of the Scheduled Caste is a
Hindu, then alone he will be considered for
this Concession if there is any change in
the religion he will not get it. Tais is a
question which the Government will have
to consider seriously. Can they make
such a distinction 7

Government had sent in nearly 234
amendments to the Bill as approved by the
Joint Committee. 1 wonder whether it is
properto doso. [fthey were brought before
the Joint Committee, it could have consi-
dered and given its opinion in the matter.
They did not do so. When the 1956 Bill
was brought before the House, so many new
additions were sought to be made; it would
be helpful for the hon. Minister 1o go through
those debates and find out how many castes,
etc. were rejected at that time.

A few cases dealing with the list of Sche-
duled Castes and Tribes went up to the
Supreme Court. In one case the Court
has held that if a caste is not mentioned in
the Scheduled., it is not open to anybody
to lead evidence to say that the caste was also
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part of the caste included in the list. On
the plea that the synonyms and phonetic
variations have also to be included Govern-
ment went through the old census reports
and all the old records, relating to these
tribes and castes and brought in so many
names of synonyms, phonetic veriations,
sub-castes and sub-tribes, with the result
that the list has been completely changed.
My own leeling is that so many names are
not necessary. They are going to create
difficulties. Inthiscountry thereare so many
castes and tribes already in existence. Our
sociely is a caste ridden society. To add
some more castes and tribes, to the existing
Scheduled Castes and Tribes, will do no good.
We are not going to do any service to them
by this; we are going to disintegrate the
entire weaker sections of the society. That
is undesirable. [Instead of bringing about
social integration, we are bringing about
sozial disintegration. Thercfore I am opposed
1o the inclusion of so many names which can
be left out. If there is any need and if any
benefit flows out of such a step, we can do
that; otherwise it is not necessary to do so.

For example, T will tell you that in
Mysore, especially in the old Mysore area,
for all the Scheduled Castes, there were only
five names, but now we have, [ think, 150
names. That is the progress that we have
made all these years! (Inferruption)

Some of the names which have now
been included, 1 think, have to be carefully
scrutinised. The last point which I want
to submit is with regard to migration. Ifa
Scheduled Caste or a Scheduled Tribe
member were to migrate from one State to
another, he should be considered as a Sche-
duled Caste of Scheduled Tribe member as
the case may be. With regard to the Sche-
suled castes. the Joint Committee has made
the recommendation, and when it made it,
at the time, it was not objected to by the
minister. BulI do notknow why the Govern-
ment have now thought it fit to undo the
whole thing by suggesting an amendment,
This is a very important thing. Things are
changing. Scheduled Caste and Scheduled
Tribe people are moving from State to State
forvarious purposes, for Government employ-
ment and even for labourand for other things.
But now to prevent them and make them
restricted in one State is, I think, unneces-
sary and unfair. Therefore, the Government
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should think of accepting the recommen-
dation made by the Committee, and with-
draw their own amendments.

SHRI BHALJIBHAI PARMAR
{Dohad) : Mr. Chairman, Sir, 1 am
glad to get an opportunity to speak on the
Scheduled Castes and Scheduled Tribes
Orders (Amendment) Bill. 1967. [ appre-
ciate the view of the Committee that a mem-
ber of the Scheduled Castes who migrates
to another State will continue to be treated
as a Scheduled Caste member of the State
to which he has migrated, as he continues
to suffer from the various disabilities arising
out of his traditional practice of untoucha-
bility. Really, his economic and social
status does need special assistance in spite
of migration.

My second point is, the committec has
well considered the idea of including a provi-
sion whereby a woman marrying a member
of the Scheduled Caste will be deemed to
belong to the caste of her husband, looking
to the social and economic status of her
husband. Now, in this aspect, I am of
the opinion that this should also be applied
in cases of Scheduled Tribes so that there
can be more nearness and assimilation of cast.
Hindus if ladies are tempted to marry Sche-
duled Tribe, and as a result of which there
can be improvement in future generations.
We very well know that the Parsi comm-
unity is nothing but a result of crossing.

It is also a matter of further appreciation
that derogatory expressions like Dhed,
Chandala, Panchama, etc., are removed
from the list, and that even then these
Scheduled Caste  communities will
be granted the concession in  spite of
the deletion ofthese derogatory words.
The critarion adopted for enlisting the
communities as Scheduled Castes seems to
be quite appropriate, as really the Scheduled
Castes are backward socially, educationally
and economically along with the traditional
practice of untouchability.

Now, with regard to the question of
conversion of Adivasis, feel and I agree with
the view of the Committee that no person
who has given up the tribal faith or faiths
Islam
should be deemed to be a member of the
Scheduled Tribes. In case the Government
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do not agree with the view of the Committee,
then a Bill by the Government should be
brought forward in this House for having
check on this type of conversions which are
only the results of exploitation of the Adivasis
due to their helplessness and poverty.
The Government should prescribe rules and
regulations before a Scheduled Tribe person
gives up his faith and give him a clear under-
standing that he will lose all privilegesil he
abandons his tribal faith. A tribal person
should be made to sign a declaration before
the Disrict Magistrate of his district to the
effect that he abandons his tribal faith
willingly and without any pressure from
any side whatsoever. This should be done
before he gives up his faith.

Coming to my amendment on Nayak
Community, I would submit that in Gujarat
State it is really a backward community.
It satisfies the criterion of primitive trait
distinctive culture, geographical isolation,
shyness of contact with the community at
large and backwardness. Hence my, amend-
ment suggests that in Baroda and Panchmahal
district the Mayak community should be
included in the list.

My next amendment suggests that the
Banjara community should be included in
the 'ist of Scheduled Tribes, I may point out
that this community is already included in
the list of Scheduled Tribes in Maharashtra.
Both Maharashtra and Gujarat were parfs
of the former bigger bilingual Bombay State.
When a community is classified as Scheduled
Tribe in Maharashtra, why should that not
be done in Gujarat ? Why should there be
discrimination is classifying this community
between one State and another ? Since they
are adjoining States, there should not be
any ambiguity in their classification.

With regard to tribals who are converted,
I would suggest that they may be given
special consideration for some time in case
they are wvery backward, But in no case
should conversion be allowed from tribals,

SHRI D, R, PARMAR (Patan) : Mr.
Chairman, Sir, I am happy that some commu-
nities are included in the list of Scheduled
Castes and Tribes. But [ want to bring to your
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notice that some more communities remain
to be included in that list.

There is one community known as Gadvi
Charan they arc untouchables as the harijans
arc. They are very poor and they remain in
the Harijan moha'las, They are considered
also as untouchables. But yet that community
is notincluded in the list of Scheduled Castes.
The reason for this is that there is another
community of the same name. Therc are
Charan Gadvisin caste Hindus. They maintain
and follow the old history of the ancestors
of caste Hindus. In the same way, there are
Charan Gadvis of the harijans who maintain
the old history of their ancestors. These two
are quite different communities. But both are
considered as caste Hindus. even though
Charan Gadvis of the harijans are unioucn-
ables. There i< norelationship between these
two communities. My request is that the
Charan Gadvis of the harijans should be
included in the list of Scheduled Castes. You
may give them a different name, say, Cnaran
Gaavi Vankar Chamar: after giving them that
nomenclature you may include this commu-
nity in the list of Scheduled Castes.

On page 8 of the Joint Committee Report
it is mentioned in para (vii):

**The Committee are of the opinion that
extreme social, educational and econo-
mic backwardness arising out of the
traditional practice of untouchability
should be the criterion for including a
community in the list,”

That should be the criterion for consi-
dering any community for inclusion in tne
list of Scheduled Castes.

That is, the Charan Gadvi community
of Vankar-Chamar are as untouchables as
Harijans and Scheduled Caste persons. My
plea is that on these criteria, this community
should be included. Looking to the First
Schedule, Part TV, the Charan Gadvi commu-
nity is not included in the Scheduled Caste
List. It should be included.

Then, the Nat community is also included
in the Scheduled Caste List of Rajasthan
State. It just touches Gujarat State. In Raj-
sthan, the Nat community is considered as
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a4 Scheduled Caste community whereas the
same Nat community who are residing in
Gujarat State are not considerea as Scheduled
Caste. Hence my request is that this communi-
ty should also be included in the list of Sche-
dulzd Castes,

Now, if a woman marries a Scheduled
Caste person, then that woman is net consi-
dered to be a Scheduled Caste although
untouchability is being preserved for that
woman also. On the basis of the recommenda-
tion of the Joint Committee that untoucha-
bility is the main criterion, then that woman
should be considered as Scheduled Caste,
Here, on p. (viii) of the Report of the Joint
Committee it is stated:

“*Normally, a woman marrving a
Scheduled Caste has the same social and
economic status as her husband. Under
the present law, however, such a woman
continues 1o retain her own caste and
is not eligible for any facility admissible
to the Scheduled Castes. This is an ana
molows position and, therefore, the
Committec feel it desirable Lo include
a provision whereby a woman marrving
a member of the Scheduled Caste will
be deemed to belong to the caste of
her husband.™

This recommendation ol the Committec
should be accepted by the Government,

My another point is about migration of
these communities. Some Scheduled Caste
persons belonging to Mahar community in
Maharashtra have migrated to Gujatat State.
They have come upto Ahmedabad and they
are stayving there. In Gujarat., Mahar commu-
nity is considered as Scheduled Caste commu-
nity. The Committee has also recommended
that a migrated community should be consi-
dered as a Scheduled Caste community in
another State. ] request that this recomme-
ndation should also be accepted by the
Government.

There are many other communities in
Rajasthan. There is one community called
Bawaria where this community is considered
to be a Scheduled Caste community. Some of
the member of this community have migrated
to Gujarat State. But in Gujarat State they
are not considered as a Scheduled Caste
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community. In Guijarat also, it should be
considered 2s Scheduled Caste community.

Then, there are Sauhus in Scheduled
Castes and Harijans as there are Sadhus in
Caste Hindus. There are sadhus of Dhed
community. *'Dhed™ was the nomenclature
in the previous Bill. Now that word **Dhed"

is already omitted. So. I request that Sadhus
of Vankar Chamar should be included in
the list of Scheduled Castes,
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16.52 hrs,

[MR. SPEAKER in the Chair, )
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We are not Indians, we are English-
men, you blackish follows you Indians.
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7 e o duew & am @ w ¥ an-
T HCE ZfeaET o anfeanfadt & a9
¥ a7t femtana 48 wuft o ox T
®1 ATAA T FX FIH IATAAN |

17,03 hrs.

STATEMENT RE : MURDER OF
EIGHT PERSONS IN 24 PARGANAS
DISTRICT OF WEST BENGAL ON

J0TH NOVEMBER, 1970,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF FLECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C.PANT): Inthe morning of 20th
November, the police  authorities of the
24-Parganas District  received  infor-
mation of some dead bodies having been
seenowithin their jurisdiction.....

SHRI JYOTIRMOY BASU (Diamona
Harbour): On a point of order. 1 want
to know whether you are accepting or
rejecting the adjournment motion, notice of
which was given by us on Saturday.

MR. SPEAKER : I must know what
he says on that.

SHRI JYOTIRMOY BASU : Those who
have been accused therc have written this
rcport. We are not interested in it.

MR. SPEAKER : Let the Minister be
heared.

SHRI K. C. PANT : As I was saying,
in the morning of 20th November, the police
authorities of the 24 Parganas 1. received
information of some dead bodies having
been secn within their jurisdiction, On a
search heing made, four dead bodies were
found in the Andanga police station area,
and another four in the Barasat police
station area. All the dead bodies were of
young men. Their hands were tied behind
their backs. All of them were wearing
trousers and shirts, The places where the
dead bodies were found had no marks of
struggle.

of West Bengal

By the 22nd November, all the eight
bodies had bheen identified. The victims
are reported to belong to Dakshineswar and
Ariadaha areas of the 24 Pargana district,

The experts of the Central Forensic
Laboratory in Calcutta were instructed to
provide all assistance to the investigation
already in progress, and they started doing
so yesterday. The Government of West
Bengal had requested that the Central
Bureau of Investigation should be associated
with the investigation. The Director,
Central Bureau of Investigation, is proceed-
ing to Calcutta this evening to help in the
investigation and also provide such assis-
tance as may be required.

Government have taken a serious view
of these gruesome murders and every effort
will be made to apprehend the culprits and
bring them to trial. Some accusations have
been made that the police are responsible for
these murders. There is nothing whatever
to support these accusations,

The Government have been consider-
ing in consultation with the Governor of
West Bengal since yesterday whether in
addition to the necessary investigation under
the Code of Criminal Procedure an inquiry
should be instituted under the Commissions
of Inquiry Act. Even though doubts have
oeen oxpressed about the advisability of an
inquiry under tne Commissions of Inquiry
Act while investigation under the Code of
Criminal Procedure is in progress, Govern-
ment have decided, in view of tne fact that
this is a case of multiplc murders under
mysterious circumstances, that a commis-
sion should be appointed and that a serving
or retired High Court Judge selected on the
advice of the Chief Justice of the Calcutta
High Court should constitute the commis-
s100.

SHRI A. K. GOPALAN (Kasergod) :
We have heared the reply of the Minister
and T want to make a submission that there
is a difference between discussing an ad-
journment mation and giving a reply by the
Minister and then deciding about the ad-
misibility of the motion. 1 have been in this
House from 1952 onwards and on many
occasions matters of urgent public impor-
tance, even of lesser importance than this
matter, have come up before the House as
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adjournment motions. Here is a very
important matter and we have only the
answer of the Minister, but a discussion
must be there on the basis of the adjourn-
ment motion. If you are not allowing the
adjournment motion, then certainly, as a
protest, we wili have to retire from the
House.

SHRI H. N. MUKERJEE (Calcutta
North East) : 1 would like to submit, il
I may, that the necessity for a ciscussion on
the adjournment motion remeins. It re-
mains very stridently in spite of, and per-
haps because of, the statement made by the
Minister. We were not going to pronounce
upon the guilt of ‘X" of *Y” or a team of
people in regard to these atrocities. We
wanted to discuss the situation of which
these gruesome murders, made apparently
diabolically and deliberately, are an illus-
tration. We want to discuss the situation
which exists, a situation which has been
highlignted by this kind of gruesome inci-
dent.

Even today during the lunch interval
I got a letter from Calcutta, it is in Bengali
and I cannot read it out, which reports how
a young boy of 22 was shot in South Calcutta,
in Bhavanipur, and his younger brother
who has nothing to do with politics is hiding
and staying away, and the mother is writing
and asking for protection for the family,
This kind of thing is going on all the time
in Bhavanipur in Calcutta city, This
thing happened on the Sth November or
some such date. It is nere in the letter
which 1 got in the lunch interval.

From all over the place, from differ-
ent parts of West Bengal, letters and tele-
grams are coming (o us in a strecam. A
situation has been created. So, these eight
murders are only an illustration. There-
fore, whatever happens in regard to the
enquiry, judicial or quasi-judicial, heaven
knows what, the country is fed up with all
these machinations of delays and procrasti-
mation, what we want is that the situation
in West Bengal should be discussed in this
House, a situation which cannot be con-
trolled, where there is no civil life, where,
apart from civilized democratic life, even
civil life has been endangered by this kind
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of tning happening, and the Government
can give no protection. And we hear cries
of sorrow and grief from mothers and
fathers in regard to the safetv or otherwise
of their children. That is the situation
which we have to discuss in this House.
Otherwise. the House will be abdicating its
responsibility. The police terror Las al-
ready started with the President being inveieled
into giving his assent (o that

peace of legislation.

notorious

The P, D. Act and all the rest of 1t has
accentuated police terror. That is why we
want this House must take, the earliest
possible opportunity to discuss the =itua-
tion which has arisen.

SHRI1 JYOTIRMOY BASU : 1 wish 1o
say something. The report read out by
Mr. Pant is the report of those who were
accused before us.

MR. SPEAKER : You have said en-

ough in the morning.

SHRI JYOTIRMOY BRASU : A Con-
gressman-owned paper Amrir Bazar Patrika
has itself revealed certain things. It says
that the boys were arrested by the police
and taken from the (oot of the Saheed
Minar to an unknown destination. 1t has
been very clearly stated. In view of the
above, there is no question of relying on the
statement placed pefore the House, We
want the adjournment motion and we want
2 ruling and decision, here and now. I
you do not, we shall conclude that you are
protecting the Government and we shall
walk out in protest.

MR. SPEAKER : This is not the wav
of putting things in this House,

SHR1 R. D. BHANDAREL (Rombay
Central) : The question is whether this oppo-
sition is interested in politics or justice,
whether they want to make political capital
out of it or want to serve humanity, When
a Judicial Inguiry under a Judge has
appointed to go into Lthe inquiry matler, we
should be satisfied. Later on, after the
report of the enquiry presided over by the
Judge is received, they may move the House
again. 7
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SHRI KRISHNA MENON (Midnapore):
Mr. Speaker, 1 was anxious as many
others were to here the hon. Minister speak.
I am not going to discuss tnat statement.
But we heard him say in the course of the
statement that allegations had been made
thai the police committed this ana he
wenl on to say Lhat there was no evidence
of this. That is coming to a conclusion
before that enquiry; and coming from the
Minister, spcaking in thus House, this kind
of a statement is prejudicia! to the enquiry
and reveals the mind of the Government.
There must he other information and :f the
adjournment motien is allowed it will bring
out the other points of view.

MR. SPEAKER : [ have bzen wail-
ing for the statement. I considered the
statement that had been made. 1 find
that there are two versions of facts; ons
version is disputed by the other. Bul when
an adjournment motion comes before the
House, we have to see what the facts are

as they arc established; we should
also consider whether there is  failure
on the part of the Government, Where

facts are disputed and where the failure
of the Government not yet detcrmined, I
am sorry I cannot allow this adjournment
motion. .. .(Interruptions).

Shri A. K. Gopalan amd some other hon.
Members then left the Honse.

SHRI H. N. MUKERJEE You
referred to ‘failure of administration”,
Has there or has there not been failure of
administration in this case where eight human
bodies were found. left by the police....
(Interruptions.)

MR. SPEAKECR : On!v a judicial
enquiry will establish who the culprit was;
everything will come out then,

SHRI H. N. MUKERJEF. : Even Mr.
Pant has not denied that eight dead hodies
were found along the road. What will Mr,
Vajpayce say if between Delhi and Meerut
cight dcad bodies were found ? Is our
Parliament going to tell the people that
Parliament does not care for the people of
that area?....(Inferruptions.)

DR. RAM SUBHAG SINGH
(Buxar) : Sir [ do not want to say anything
regarding vour ruling. You have already
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given your ruling. But there is a failure of
the Government in West Bengal, and that
matter should be discussed sometime in the
House.

MR. SPEFAKER : 1

ruling already.

have ziven my

SHRI H. N. MUKERIJEE ;: Let the
Minister say what is the factual position
on the roadside.....(Interruptions,)

MR SPEAKER :
been determined.

So far it has not

SHRI H. N. MUKERIEE : Eight
dead bodies-the position has not been
determind? Indeterminate? 15  thal the
kind of thing which is done? 1 am very
sorry. ECight dead bodies are there, indeter-
minate dead bodies floating in the air.
This is the way the Government there is
behaving. ... .(Jaterruptions.)

SHRI S. M. BANERIJEE (Kanpur) :
What do yonu mean by judicial enquiry?

MR. SPEAKER : order.
Shri Mrityunjay Prasad.

Order,

SHRI NATH PAIl (Rajapur): Sir,
may | ask a question? 1t is a very small
question. You were present on Friday,
and you have slated that we discussed the
issue of lawlessness in West Bengal thread-
bare. The Minister then claimed that he
cannol accept sny motion expressing grave
concern at the developments in West Bengal
because he said that the situation has improv-
ed. ls this the proof of improvement that
we see loday?.. ... (Interruption)

SHRI BAL RAJ MADHOK (South
Delhi): The honeymoon is over.

SEVERAL HON. MEMBERS Rose—

SHRI J. B, KRIPALANI (Guna):
Sir, in the Treasury Benches they are laugh-
ing at this. This is a very serious metler.
some of our friends have walked out, and they
are ridiculing them for walking out. It
means that they do not attach any importance
to the loss of precious lives. 1 also feel
like going out if this is the way in which the
ruling party behaves. ..(Int.rruption.)
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MR. SPEAKER : Please sit down.
1 have been listening to everything. There
arc many versions of one fact, and when there
is no determination as to who is at fault, who
has failed, whether it is the Government or
the people..... (Interruption)

SHRI J. B. KRIPALANI Rose—

MR. SPEAKER : Please sit down.
Do not get excited. [ considered that, as
there is going to be some enquiry to deter-
mine the facts, there is no scope for admitt-
ing the Adjournment Motion. 1 am very
sorrv. That is why I refused it. Shri
Mrityunjay Prasad.

17.18 hrs.

SCHEDULED CASTES AND
SCHEDULED TRIBES ORDERS
(AMENDMENT) BILL~--Contd.

1 EQ I ST (WIS ) - HeT
g, 5 Hay § § 1AW ag o9 §
ATAT TAAT ATEAT § | 99/ 9gd d1gH
gz favig T T8 fF ¥ a1 @eq
Mgt |1 g T T EW ITHAF ATET &
f& sedr &1 st sg-omfadi Y gafa @
71T 9 g1 a7 RS SEd 7 S |Tge & a1
A% gagAiad a1 ag @t f 37 1 Iwfa
F fow #1¢ gu F19ae A A7 A7 A
safaa wifa & 2z awfa &1 It 9138
e § & fAgaa & A g waw @d
f& #= tdl Twa arfaar a1 gmrT vEgw
Uy g AT aFd &7 gt F9 9 4
wifq, F19 &1 FHIT THEE aF AXAT &'
FT & OAT WA AC fF T 499 A0HIH
& AT Ew AW F GuE7 groma g o}
wa w1§ A adf w1 wiwe 97 wegEs
FTee 71 sgfad Arfd FgA #1 9T orawa-
FAT AG W AAT & ? Fq IF W AT
an fagara & w@a € 99 % A e
f& sy #1 wqgfe # auaT T &
gt s amm A awt 9w & faw
Ay @it g g & w7 @ arfr a0
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AH FIAT AT IT FIF §F onfy 99 7
gl 1wt ag 771 @i e @ w §
OF st g1t & gree fad agi deges
FEE AT S1qr g dfew gwdr awg 99
o 7@ wmr wmar & Sgt 4% v
®E § I F agw aArfyai fagre ok
IO R A § I 39T 1wy A7 fama-
FAl FE FTART a7 G E I A A F
Y FE AISTAG & ) WU adt & wer
TR qEAT & faw w@igg w3 Fr
¢ ? safaq fowm & 1% Qar frang w2t
@ ¢ f§ 79 9 T ez A TgT £T
CICEEI LU R C T s i -
T4 Az fodt #1 39 Soft F w@r wy,
o F1&E wrfar a1 eez faaw g
Y AT 8 1 fam AW oo # gaw afafy
43t Y, 38 "Wy S aA, satq g
SR #E A 17 & wfagi A aga § aw
TH & "AT A Tl WTC war fF R
faAl 7 @amgr, wca 3w AWy I oA
Al F1 TG 2 AT AT FZ @ £ Al AT
A9 &1 234 ar fags o AaAmA @i
T, g I F 7 A FEYE 9 94T,
FHH T9 ot afuF gear & F Arar
agar | GAr WA g g figd @y A
aql ¥, o4, 9% g wav affa 4@ @9
O¥ FIBTGA AN @I A6 IF F a1 THY
frafg ot v fr % avw & o o qEv
A 9y fy @A ¥ €9 § A gafa-
fae = wiznea & w17 | 3@ AT AAOW
fF oy wagw femd 7 difsa § o
39 AT 8 UF IW qgT 9¥ ouswAL fqurii
FAFT RS £ | ST AL L, wWE
9 gaqaT sifw g F 59 f@3 97 9w st
qiEt #1 q& @maerar fifwa f§ g T
FaTH gL AT F AR ¥ ag @ W
&g N, aqar A g1 fF g A A g
a1 wifgarEY 939 4gt 97 = qW &
|| &, F WY & T ¥ AOAT | AwEAw
FT 9%z 7 FC A% | gAY FH A9 ¥
s g foogw faa & fod oo ogw =
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Ot zageAal 3, @ifE § o Atqw faaw
& yATIT AT AR # ag faq fx
FT O g1 & T 9T U AGT gl
2 gwendr o § Wy &1 ag fawa
famx 2 far a7 o & A-9TC yEEAZ
fire o ¥ A1 W9 F AZ ALY FRA
fr aeF1e 22, FifE ATHTT IT HATAZA
q7 g7 A% )

frae @ Fgr a1 fx ol G W
ard A 2, AT ET A JAKI I AW E
gz 7A@ FA | AAE T R f fag aq
¥ FTLU AWATAT ATT FHAT, WAL F1E I
¥ & gie 2, A1 fwT 3g wgF @
warn, A1 6T 7@ 1A 8 qr] TR S
¢ eafaq Zard @1 T AT AEAWTA g
aray, &1 FRT I i QAW AT TAT F1F FATAT
8w faar &, 95 &1 A WAL T 4G
qu AEA g1 A 2, 94 A7 IA UH A
& Adf wrAm 1 39 QU ¥ HOT A
qMET EIATAT ¢, 97 W@A 7E & AP AT |
gq a1 o1 sageqr fa=m H 1 0 8, I
F1 4 gziga, 39 #1727 AT, TW A
gy AT F1 A g, A1 fE A qew
F1TgA 7, g7 R A% arfzr sfaar &
ATq # qg AT EEAI3

Fadl, aTa—Fq T A9 @ OH AW
¥ gra # &%, fan & woq fAfey rand 2,
drew fzirew £, A9 a% AN TRl AEH
oo aw N gaTed qX A g,
arg @ w7 @fwa & gw & I
¥ @19 FgA1 IEAT g g FLAR
¥ A # 39 g7 02 &, & =fww wraw
%7 @1 g, afeard # a@ w2 @ § &7
avit ¥ dwfrs feafa, snfas feafs,
ararfa® fegfy, wortfas frafn s @)
wé 3, 37 of@Erd @ arg T F fea e
FE WY IT ¥ WK IAF FAT A0S
ary q¥Rf ¥ ar=a 5 @ g g, e
7 ghraa ard & 38 w1 3o A gz
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1G9 T@AT 91ga &, Tifs gfeomr w1 &
wAarl  gragfaat staww & 3 &
5%l #1 fawdt 2, form &0 wdfrom ag gar
2 f& gat whw gfomi €1 37 gfawmdl
gafqq @ AT qar &1 I AT O
qfawid 71 faadt 2, zafay f 3 a3
fom na & swmarzgr wn 2, wATE 7
afaury g & =R A famdr £
zafad oo wavw w1 G0 Hifad, e
2a 2, =w @ g ffa, fiad #1€ fasr-
77 7 @ AfFT frx @ aw w1 F wd
T ifzy s 5 fam ae® & foar
F WA IAAT ET, 37 F1 2l £
fadw gmafa 7 fawft | 78 wae
Fr a1d =m a7 A arg & Atwlgi
T o odY ey Sife T fr A FA
nag wnfadi & A3 AT ge IWaO g,
AT BT FAEIETR 7 1@, AfdT 3w &
a1z qErafa ¥ ag gz 7 w2 1 T8 A
T Rt ¥ Aa 9z @Al g, e aden
# qm Z7 & faw gz At g d, G
agt grr & fr fedr srfa & g &1 =me-
qre Fead £ g1 97 A arg 7 fzar srar
g1 T gm oA} swgedr AEY T4 AT
adrsm ag g & 51 A 794 grg AE
¢ @ za gfewir 7 fF ea ofa & g,
gAfad gw 41 d1 avaw qam faadt g,
qE g9 AT &L AT A Y, T HUAY
Zrmar F1 a1 F1 Fifaa @ 75 | FH
7 avmT fawmg @ @ gfoml o
39T 33 & fay smawaw ¢ f& IF aox
§<1 97 @ g F1 Fg AW |

dratt ara # o wgA ATEAT ¥ AT
iz g, frfte Fx 9w F A mERT ¥
arer § fo 9@ zad 3 ogw @
g% qz @17 safagng wO A FEATE-fF
F AT AL AHE A7 AME GACH A7 A
faqm o ® I F7 A7 §, W @
@ 2 A Fr oad ag fE oA Y
Tradtfas frafa @1 gw & faeft @ & &
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[ =fr qeqarg 74717 |

@ &, snfaw feafy ar dwfos frafa @
fedi T qH &7 A &€ AT AT FTEAET
T ¥ froes dz #1 I3 F7 a7 A1
¥qma Aw FT 9@, frasE Az @
w7 g w4t & foa gz 79 39
Fradom gz g fr g ® 8 oo
ATy FATA AT B I F 97T AT, AR
feosd @ei & wY g1 a7 A A7 AT
AT wy wFq 1 gfz 100 €W gIT AR
#1E X qATF FE AT 10-2037 25 FT
HET H AACH AT T AT AL AT F ATAT
@1, affr 9 ¥ wrg-Arg fweE Heq
A FT WA AT AT AT FH AGL G,
T OYg ® Tl A1T F AW M1 57 ar
qaift | anfe g wFa ¢ faeg efeam
AHETT HAT AN | Ag A9 & Afe g wg
@T g fF snar 9% ama € 07 e
g & amadt a9, dfFT g faz
wF §qF AT § | qE erezarfzar i fa gy
awr 7\ fpgad ¥ o1 gy 050 qww
g Jgt arfq w7 AF & Ay ¥ F@ar
gfa agi sid & arz a1 agi w7 7 faq
arfa 7z #@w w@a &, Jifs g8 wae
FagT A g1 Fw Wd @Atw ¥ iy
T gt g, femt v orfy dmadi 2.

st wfer syor (@vma) o et ®
Gl

ot weg' o qwrd : F A1 AT Hie @
7z ¥ wrar g, frasE @z & 78 s g,
afe smre Faeat 1 t qefera eqr AT
¢ @ &fay, 2z & afwr o qradfr
wr & for g gm o # gt ax fl
T ATH AE AT ATEAT, AfHA TF I
AT 2T AT E | faegwi ¥ v o6t 5
ug wgfa g fx fag fax s =afsq a=m
Jar &, 97 far w3 ¥ frar F1 AW Ad
SEAT, TE G FT AT =TT & | AT

NOVEMBER 23, 1970

(Amdt.) Bill 300

gl W F (7 foar & Am w1 &9 F
am g, #ifF faar v F agi fea
BT 7 IAT AIFL AT G AFT | W
fa7 97 a% ag weaTr wmaw aw aifa-
qifa g 7EY griY, 39 9T F71 FEET T
1T grT | A7 Tgfa wgAuA 1 dA
FT TF a1 TEAY |

@t am wg fod, s, wfe-ae
fafesaw mifzarfagt & =vq @ g 21
ug &% 2 5 a afrads & ey a1 |
A g1, AfFs ud ofads 7 73 4=t 1
ot war 7 faadt afgn a @@ ggd
fafemm g arfed 1 G& s AT fagme
& urfeardlsq ata &1 aFC QA & fogw
F au ofvadw A8 fear = /7 Iw
a@r wwd w® §, gwr fawe A€ @
@R

uF arg aw fagre &1 @At g
qgA 7 sfeavet qER qY  F, gATE g
g fagt & ot 97 F & 0 @g I W
faar &, v v snifaardy & saw T = 17
2 IRME YT 9 AEY qIAT §, T gATE
azgT FqN AT qave wifaaEr # 8 &
T AT smw W oW ow gEL gl a7,
qar #t P R SET A1 AGAA AT w0
# 7 #wrq 3 drag w1 QW AE¥ @A E,
AfFa 5w & FAELA F1 AW ]| E,
zafan f& s segarsh #, Sawe @
FT aqfaa ardi ¥ a3 FT qeF¥q FH
FT W@ & 9T g7 FT AR g AN O1F
2, sifey got arg 9T Faw §F T8
gF & Tafar e $T & W 9T g4
fare AT o Y wa ¥ ol A @
f @ #1 Sawxar T qif S s wiww
WAL T qT qhE T L
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17.30 hrs.
HALF-AN-HOUR  DISCUSSION

RoOLE OF Z0oos 1IN EDUCATIONAL, CONSER-
VATIONAL AND PRESERVATIVE ASPECTS OF
WiLp Lirr.

SHRI K. P. SINGH DEO (Dhenkanal):
Mr. Speaker, Sir, I consider this a rare
privilege that I have been able to raise a
discussion about the dump denizens of our
forest: who cannot plead for themsclve: as
we can in this House and outside.

The term ‘wild life' does not only mean
wild animals. 1t also means the wild plants.

MR. SPEAKER : Ewverything is go-
ing wild these davs, it seems.

SHRI P. K. DEO (Kalahandi} : Fven
the Parliament.

SHRI K. P. SINGH DEO : 1 will just

come to that also. It does not mean
wild animals alone. It means wild plants
and their habitats-the forests, the deserts,
the marshes, the mountains, the savana-
they all comprise, to enable the indigenou.
flora and fauna to survive and to have a con-
tinuous existence.

The main reason for raising this discu-
ssion was not that there was any lack of
awarencssin the Government. But the more
important point is that there is lack of sense
of urgency and lack of will 1o implement
things for which we wax eloquent in this
House.

In this regard 1 would like to mention
that the preservation of wild life has
even found a place in Kalidasa's works when
the hunted deer ran into the Rishi's ashram.
Then we find in Asoka’s rock edicts of third
century BC regarding promotion and preser-
vation of wild life. As far back as 1952
Government of India constituted the Indian
Board for Wild Life and here is a leaflet
produced by the Indian Board for Wild
Life-—*Why Preserve Wild Life 7° with a
beautiful Foreward by our late respected
Prime Minister Jawaharlal Nehru. 1 would
like to quote a few lines from this to corro-
borate what you said something ago that
everything is going wild, =
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“'Wild life? That s how we
refer to the magnificent animals of our
jungles and to the heautiful birds that
brighten our lives. I wonder some-
times what these animals and birds
think of man and how they would descri-
be him il they had the capacity to do so.
1 rather doubt if their descriptio. would
be very complimentary to man, In spite
of our culture and civilization, in many
ways man continues to be not only wild
bur more dangerous than anv of the so-
called wild animals,”

Then. in 1965 the Indian Board for Wila
Life brovght out some bulletine, In 1966
Mr. P. D. Stracey, a Member of Indian
Forest Service brought out a booklet *Wild
Life Management in India'. There are
brochures containing a summary of tne
recommendations of the Indian Board for
Wild Life and its Executive Standing Commi-
tiees and the meetings held in 1961-65 and
previous to that also, which have not been
inplemented  vet.

Then, Sir, we had the special metting
between the Standing Committee of Wild
Life Board with the International Union
for Conservation of Nature and Naturaral
Resources held in 1965 in Corbett National
Park. Then came the Estimates Committee’s
76th Report on Forestry and Wild Life in
October 1969, Then we had the Internation-
al Union on Nature and Natural Resour-
ces annual conference held in Delni last
year, and the Report of the Fxpert Commi-
ttee of TBWL.

Why 1 am taking pains to emphasize
these poinits is the fact that in the meantime
with our growing population steadily and gra-
dually the habitate of the wild life is being
destroyed and tovarious other reasons ‘hike
industrialisation like opening of roads and
communications in areas which were hither
to inaccessible, the advent of modern wea-
pong, jeeps and vehicles, spotlighting and
poaching traps and other forms of snares
and, using of folidi] and other msecticides
is taking a heavy tool of wild life,

The other thing is this, Tnere are
various political parties in the country which
take deliberate pride in cutting down forest
trees indiscriminately, thus spoiling and
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distroying the habitat of wild life which
again interferes with the baiance of nature.

AN HON. MEMBER : Which are thoss
parties?

SHRI K. P. SINGH DFO: That every-
one knows: the so-called progressive leftists
and other parties. In my own constituency,
Sir, in Dhenkanal, just outside the IUW;I,
400 acres of virgin sal forest was cut down by
the opposition parties in Orissa. This
deliberate spoiling of the habitat and the
destruction done has brought us to such a
situation where already many species of wild
life have disappeared from the face of the
earth and some others are on the verge of

extinction; some are threatened and
few are safe.

very

In India, especially after the war and
during the war years, with the posting of
many trigger happy military officers, thev
indulged in poaching; even now many mi.li-
tary officers do indulge in inaiscriminate
poaching. This has resulted in such a situa-
tion that within 35 years of wanton destruc-
tion, has crippled the evolution and the
propagation ol wild life which have taken
centuries Lo grow,

It is with this background that I am
emphasising the fact. We have haa so much
literatures; we have had so many foreign
experts and Indian experis and so many
conferences and discussion here in the
country and outside, with organisations
like the FAQ, the World Wild Life Fund,
the International Union of Conservation
of Nature and Natural Resources, and with
the Fauna Preservation Sociztv of Britain,
who come here every 2 or 3 vears. Also,
we have had discussions in the Wild Life
Preservation Society of India and the Bombay
Natural History Socictv and other Conse--
vation societies. But in spite of that, the
fact remains that wild life is vanishing fast
and is dwindling.

The fiora and fauna are an inseperahle
part of nature; one cannot exist without the
other. Both form very much man’s environ-
ment without which he cannot exist.

‘The question of pollution and environ-
mental pollution cepecially has assumed very
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serious  proportions recently. In Europe
re:zently, 1970 was observed as tke Furopean
Conservation Year, in which, pollution was
one thing which was nighlighted.

Some time back, in the month of July,
in Nevada there was a conflerence regarding
the Indian sub-continent vis-a-vis pollution
and the other aspect of the vanishing wild
life, such as education and ecology.

But, sir, T am sorry to say this that to a
Question which 1 put last session, Govern-
ment gave the reply that they were not awarc
that such a conference regarding India and
its wild life was being held. If you give a
minute, | will quoteit. This was a Question
which I put on the 6t August, and this
is Starred Question No. 262. Government
savs, they are not aware of any such Con-
ference being held whereas in Dehra Dun,
in 1969 at the pre-conference ciudy on
Environmental Education it was definitely
decided thatin Nivada in July there will be a
Conference on the Indian subcontinent.

This shows the interest which the Govern-
ment are taking so far as preservation and
protection of wild life is concerned and
keeping ourselves abrest with the develop-
ments in other parts of the world with
regard to this subject.

Even if we do our utmost for national
parks, sanctuarics and game parks and
other places of preservation, the fact still
ramains that it will be a veritable impossi-
bility to guarantee and safeguard cent per-
cent the wild life from the ravages of natural
calamitics like epidemics,discase, drought
and floods. As the hon. Minister knows,
in Bandipur, the whole bison herd was
wiped out and lost; in the Gir forests, the
lion population has severely come down
and similarly, in Kaziranga, whenever the
floods hit Assam, the wild life is severely hit.
Therefore, it is absolutely necessary to esta-
blish breeding centres for threatened and
rare species in the zoos. The zoological
gardens and the zoological parks should have
this aspect in the forefront that breeding
and conservation of threatencd and vanish-
ing and rare species should be the watchword
of the keyword in our policy.
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Man began studying animals right from
the caves, and will continue to do so till
there is a single human being left in this
civilisation of in this world. So, for that
reason, conservation education takes on a
very significant rolein man's life, if we are to
safeguard our vanishing wild life and leave
it for posterity to judge and for our future
generations to inherit this rich heritage.

I need not go into the various reports and
articles which have been written and which
were submitted during the last session which
was held last year of the IUCN & N.R.
Which I am sure the hon. Minister who is
the pre-chairman of the Indian Board for
Wild Life must have attended. There, im-
portant papers relating to the role of zoos
vis-g-vis conservation, the important role
which it fulfils in the aspect of rainfall were
read out and discussed by no less a per-
son than from the University of Malaya,
namely Lady Medwa, a very well known
conservationist  from Malaya. Then,
papers were read also on captive breeding
as an aid to practical conservation on the
question of  re-introduction of species.
Papers were read by conservationists from
the UK and they give us knowledge which
has special significance to India, because
at the moment, we are breeding in captivity
white tigers which have completely become
extinct in India. For, apart from the Rewa
forests which were the last heaven of the
white tigers, Mohun, the white tiger which
was the sire of the white tiger population is
already dead, and, therefore, the breeding
which we are doing in Delhi of white tigers
takes on a  special significance in this
respect.

The same is the case of birds, fowls
and geese. 1 do not want to go into the
details. There are enough recommenda-
tions and suggestions if the Indian Board for
Wild Life which have not been implemented
even though eighteen long years have passed
and much water has flowed down the Jamuna.

Regarding the cheetah, during the ques-
tion hour on the 19th instant, in reply to &
question on this very subject, it was brought
out that although extinct here in
India, the Indian cheetah, thrives in the
Texas, because it has been given the protec-
tion it needs there, and correct and planned
measures have been taken to reintroduce
them in Texas,
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S0 is the case of black bucks, chinkara
and other Indian species which have been
totally extinct here but find a ready home
in the USA,

One of our Indian experts, Reuben,
Daird, the Director of the Ahmedabad-
zoo read out a paper on the role of zoos a_nd
therein he has made a very emphatic point
and he has suggested for the propagation
of zoological parks in India where in a larger
arca animals, reptiles and birds or wild
life can be studied from the ecological
point of view, from the research point of
view, from the point of view of their habitat,
from the point of view of the balance of
nature, from the point of view of their ada-
ptation to their habitat, which will go &
long way in fulfilling the scientific and
economic needs of society.

Like Taiwan, India is a country which
is very such dependent on agriculture,. Her
cconomy Bubsists on agriculture. The part
that birds and animals play vis-a-vishe
agricultural economy was also stressed at the
conference by Mr. Salim Ali. Soitisnota
question of pleading for a few birds and
animals being kept in cages and people go
round and see them on holideys and just
get a kick out of it. These animals, birds
and fishes play a very important part in our
ecconomy as well. As you know, Kerala,
Orissa and other coastal States derive a lot
of revenue from marine fish from their vast
coastline.

In this connection, the problem of
environmental pollution also assumes signifi-
cance. According to the Times of India
dated 23rd November 1970, at the recent
conference in London of_theSecond Congress
of World Wild Life, world-wide measures
were discussed to prevent pollution of the
atmosphere and occan waters which had
imperilled animal life and also the future
of mankind itself.

The Japanese also have not been left
far behind, They have also started taking
measures regarding environmental and health
hazards in their country to save mankind
as well as their wild life and animal resources
which include birds, fishes and animals.
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[ Shri K. P. Singh Deo )

It is also very clear that no amount
of legislation whether here or in State Legis-
latures passed, no amount of conferences
in Vigyan Bhavaor in any other aircondi-
tioned venue in any of the State capitals is
going to solve the problems of vanishing life
our national asset and heritage, withcut the
aclive awareness, active interest and active
co-operation and participation of the people.

If we are to bring these viewpoints into
practical effect, zoos are the only places
were the public comes in direct contact with
these aspects of study, conservation and
preservation. The ecology, ecosystem, be-
haviour attitudes of all these animals have
to be studied. It is here that the children
and the youth who will be the standard-
bearers of the preservation and conservation
of wild life and other allied national resources
can be taken into confidence, by having
mare children zoos, by explanining to them
in booklets, and other publications, and by
awdio visual aids, by creating an interest in
them by the scientific display of animals
in their natural surroundings.

For a population of 53 crores, there are
only 25 zoos in the country, and they are also
not well distributed in the country. In
Rajasthan there are five zoos, started in pre-
independence days, in Gujart four or five,
in Maharashtra three and none in some States
like Punjab, Orissa, Bihar and Nagaland and
some of the Union Territories.

MR. SPEAKER : Halfl an hour is
meant only for yourself? 1 do not mind
if time is taken for subjects like this rather
than other things,

SHRI K. P. SINGH DEO : Conser-
vation and preservation of  wild life and
kindness to animals should be included in
the curriculum of studies for children from
the very beginning. At the last meeting of
the Consultative Committee of the Ministry
of Education and Youth Services at Mysore
this was raised by me and they have shown
& positive approach, and it isalready with
the NCERT for drawing up a syllabus. I
hope the Minister can play his role usefully
and try to hasten the process so that it finds
a place in the curriculum,
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For all this to succeed, we must make
our zoos more presentable and cicate an
interest and impact on the public. Itis a

source of revenue also. There should be
such planning of landscape that the animrals
live in conditions as near as possitle to their
natural habitat. The only source of water
in the Delhi Zoo is the contaminated waler
from the Jamuna. There we are talkirg
about conservation of wild life ard at the
same time, we are giving them pollutcd
water. it is the same in Madras.

SHRIRANJIEET SINGH (Khalilabad) :
It is the same water they give us also.,

MR. SPEAKER :

criminate.

They do not dis-

SHRI K. P. SINGH DEO : We must
look to the welfare of the zoo staff because
they are the people who are with the animals
all the 24 hours.

have taken

MR. SPEAKER : You
the full half hour.

SHRI K. P. SINGH DEO : There is
no dissemination of information exchange
or communication among the various zoos.
For instance, an elephant in captivity for the
first time gave birth to a baby in the Mysore
200, It was a caesarean, but there has been
no documentation in the other zoos, so that
if such a thing is repcated in any other zoo,
they will be able to deliver the calf success-

fully. Veterinary science places an important
role; because of lack of that in Mysore the
baby elephant died. The Minister replicd
to my question last session that they were
not aware of it and that they would enquire
and the Statement would be laid on the
Table. In an article by Mr. Desmond
Morris, a well-known zoo specialist, which
the Prime Minister sent 10 the Indian Board
for wild Life for its deliberations last year, he
brings out many aspects regarding the be-
haviour of animals in captivity, without
companions, and when their cages arc made
small and unnatural. He has divided these
animals into specialists categor ics and oppor-
tunist category. Opportunist category is
the species of animal whom we can study
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their behaviour, food habits, living habits
and all that. In Delhi there is a chimpanzee
who has no companion, for instance. He

behaved the same way as the article suggests.

Three chimpanzees were given to the Delhi
zoo. I referred to them on the 19th. They
were for safe custody, Now they are threaten-
ed to be auctioned off, sold off to the highest
bidder, Indian or foreigner. Perhaps they
will go out of the country. These are part
of our national assel, You can play a con-
structive role. These chimpanzees should
remain in Delhi zoo; they have proved a
great attraction to the visitors of the zoo too.

In conclusion I should like to say that
by saying we must grow more food we must
not spoil the habitat of animals. We can
grow more food by wise use of land, by
modern methods of intensive cultivation and
still preserve the habitat of wild life. On
behalf of the animals and the birds and other
creatures such as fish, who are dump, who
cannot speak for themselves, 1 should like to
plead to the House and say : let us hold this
land in trust for the generations to come so
that we might preserve our national heri-
tage for the generations who will follow us.

18,00 brs.

SHRI 8. KUNDU (Balasore) : It is a
very important problem and Mr. K. P.
Singh Deo has dealt with this subject in
depth and with its various aspects, I do
not want to dwell on those things. I want
an ‘answer to & specific question. We re-
ceived 8 memorarndum, it was perhaps cir-
culated to all Members and also sent to the
Government, where it had been alleged
that the ban on killing tigers had resulted in
losing human beings. I do not know whe-
ther the Government has seen it. 1 agree
that' rare species should not be
destroyed.. . (Interruptions.) We are really
concerned with the rare species which
are dying out in scme areas. For
instance, the white tigers, and particu-
larly the lions in the Gujarat area. 1 want
to know how this problem is going to be
balanced, and what steps are being taken
in that regard.

Then there is the question about
national parks. I have visited some national
parks, and I feel that due to certain political

-
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considerations, perhaps national parks are
being established in certain States in respect
of which 1 am astonished 1o find why a na-
tional park should be there. For instance,
in a desert. you cannot have national park.

SHRI P. K. DEOQ : Of course, you can.
The wild ass is a vanishing species in the
Rann of Kutch.

SHRI S. KUNDU : Well,1 am not an
expert. About these national parks, where
wild life is preserved, 1 do not think that
they could be preserved in a desert, at least
the elephants, tigers and other animals. 1f
human wild life can be preserved in deserts
or not. I do not know.

SHR1 P. K. DEO : The wild ass and
the black buck are vanishing specics in the
Rajasthan desert and in the Rann of Kutch,

SHRI 5. KUNDU : About the setting
up of national parks and their maintenance,
a close look has to be given, and there is
need for some more national parks and
game sanctuaries to be built,

A point was made about the zoos. |
myself raised the question the other day, and
1 asked the Minister whether he has any
programme to build zoos in small towns.
These small zoos will not only serve as re-
creation spots but will have an educational
potential. You can connect the parks and
zons together and see that at least children
do not play in the streets in the afiernoon
or in the evening and get run over by the
speeding vehicles, and instead, take advan-
tage of these zoos and parks by way of re-
creation. At the same time, these zoos
and parks can be of educational value.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHR1I ANNASAHIB
SHINDE): Why children alone ?

SHRI S. KUNDU : We are all children
in one sense. So, for small cities or towns
with a population of about 25060 to
50,000 a crash programme has 1o be drawn
up by the Ministry so that they cen spread
over small zoos all ¢ver India,



31 Role of
[ Shri §. Kundu)

In this connection, I have been pressing
times without number the necessity to de-
velop one beauty-spot in India, which is
in Orissa, particularly the Simile park about
which I have raised several questions in the
House. | am given to understand that the
Wild Life Board this time has recommended
a small park there. It s situated at a height
of about 5,000 ft., and extends to about
160 sq. m. and nobody has touched its vast
area. [t is of great tourist potential.l doubt
whether wild life preservation and the
development of national parks and game
sanctuaries have been viewed from the point
of view of tourist attraction. They could
be a commercial proposition.

SHRI P. K, DEOQO: The PSP people
should stop land-grabbing in Similipal
National park.

SHRI S. KUNDU : Therefore, 1 would
like the Government to give serious con-
sideration to this aspect. What sort of co-
ordination is there at present 7 | feel that
the forests and fisheries may continue to
be under the Agriculture Ministry, while the
preservation of wild life and development
of game sanctuaries—the tourist aspect of
it—may be tagged on to the Ministry of
Tourism. These are some of the points
which I would like the Government to
consider,

MR, SPEAKER : Only those whose
names have been successful in the ballot
can ask questions,

sl foawm @1 (wEaET) @ s
wgTa, o ST AEST (s A wgfad
feadt 8, ag g v “wrAa & (wAAfa

¥ IAT H1 ThAGE TS qEF T

waiftg &1 dfeq wEECTE AEE A
Y fra, “dew ww € T g faw
e ¥ ¥7 Y wgtwga ®1 q@a @ #
1 w1t ¥ F /WG Q@A AFATE |

feY & ware & fggam qF T8
aga it T &) M W A AT
we % s arn & fegeam & faw
fom ¥ ¥ v Aegfrw a6 ¥ 9@
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W | HAET AT IRT &4 F AU A
fam fng &1 =1 A qmEr g, 98 fggem
F1 & fog ar | ade fag & wEES
frgers &1 fag et wir ¥ w0 g
¢ | afea ag ol wa ofeess & W
3 %% @ WrE | AUy AR AR E
fr faz ®r7z AT gAA SRR AT
ey 2,97 &1 faad F9 F QAT
wr 29 357 TEr , AME g e
wew A |

¥ ATE 3 &Oadl w9 93
F7d ¥ 77 § fma &1 ATAT a, 3 aTE
F1rdtfeT #7 F a71adY ofae TETEIA
¥ A B AT 5 AT qio s § e
o ¥ Fat A% weaar faer § 7

FuTT agt I #7 g ey A
aoft A mwea e @ fE feEt
it gra weE T & @ EEw |
Fawwl 9 § A & g fowe & fag
e, A1 @ 47 &1 % | IR g e
FUA F AT AT @A W ¥ T™T ATAT
aifgq | 98 F arz g a9 "iZ &7 F
FT R U A og H v 8 s
%1, ot ag fagT w7 g AR AT
qETH @A £ W gy AT W E
f RNGr G- Frer & q@ F faEmm
 fom wan g & a2

qzAT i 9 a9 AMTY | IH A IXAF
vl a% wofa gk § s =i aTE I
# fraet waz & 91 @ 2 AT FA AW
az ¥ FrqAz g1 HTA ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI S. C. JAMIR) :
Mr. Speaker, Sir, at the outset 1 shguld
thank Shri Singh Deo for several things.
Firstly, he has brought out much light on the
wild life, which he called flora and fauna.
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Secondly, the kind of interest which he
takes creates an interest in other members
also which is VEry necessary. We arc really
benefited by the rich study he has made of
wild life. Thirdly, it gives an opporlunity
for the government to give the House in-
formation as to how much we are doing for
this. Fourthly, it gives an opportunily to
a junior Minister like me to reply to this
debate. So, | am really happy that Shri
Deo raised this discussion. My only com-
plaint against him is that he has not bothered
about the half an hour and consumed the
entire time leaving very little time to me.

MR. SPEAKER : He can have as much
time as he likes.

SHRI 5. C. JAMIR : | am thankful
o you, Sir.

The hon, Member has wvery rightly
pointed out that wild life plays & very im-
portant role in education. Herc 1 would
like to emphasize one thing aboul the
improvement of the national parks and
zoological gardens all over the country.
Out of 24, only one zoo is under the charge
of the Central Governmeni. hialeen of
them are with the State Governments and
seven  with  municipal corporations.  bo,
our hands are ticd so far as those which
fall within the jurisdiction of the States and
municipal corporations are voneerned. The
zoo which we have in Dellu comes under
the direct management ol this Guvernment,
1 would like to inform the House how much
we have done, what we arc doing and what
we are going to do for this zoo.

The hon. Member in his speech referred
to the educational and conservational aspect.
He has referred o the position obtaining in
other countries like the United States,
Great Britain, Switzerland and Germany,
In Delhi also we have taken up certain pro-
posals to improve the zoo.

We are doing this sort of a thing as far
as cducational aspect isconcerned. We
arrange for popular and technical lectures
in schools, in colleges and in other educa-
tional institutions by your stafl members.
As the hon, Member has explained lucidly
about wild life, our staff members also give
lectures on the wild life. Secondly, we also
show slides and film shows on wild life and
its conservation in parks. We have also

-
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radio talks and tele vision shows. Thosc
people who witness televisicn shows know
that we also show wild life picture in the
television. Again, we conduct tours of
educational grcups and we take them
round and show them the zoos. Every
year, we organise children’s paintirg com-
petitions on wild life which the hon. Member
might have seen.

A part from that, for conservation of
wild life, we have breeding centres. In
Delhi alone, we have many rare species,
and also, of course, the Nehru Zoological
Park had the largest number of breeds.
I would like to give you the figures about
Delhi: Tiger (ordinary)-15; White Tiger-
18; Lion (Mixed blood)-6; Four-horned
antclope-10; Indian Guzelle-2; Brow antleved
deer-12; Black Buck-16; Lion tailed mon-
key-d4 and Nilgiri Langur-2. We are doing
this sort of a thing in Delhi zoo.

Then, some of the Members have raised
the guestion about the maintenance of
national parks. . ..

SHRITP.K.DLO : What aboul Jamuna
walers being supplicd to the Zoo ?

SHRI S, €. JAMIR The waler is
guite guod. We are takhing care of it,

In order to facilitate our children, our
tourists and visitors, in many of the national
parks, we have provided trollies operated by
diesel. We have found thal these diesel-
operated trollics make a lot of noise. In
Delhi, we are going to  introduce a trolley
operated by batery for the benutit of visiors,
It can carry 20-25 persons al a ume.  This
facility will bencfit children and visitors
1o see many of the specicsin the park. Butl
there is one handicap. Since all the zoos
fall within the jurisdiction of the States, we
cannot do much for them.

SHRI K. P. SINGH DEO: Where

there is a will, there is a way.

SHRI S. C. JAMIR : We have a Sub-
Committee, a Zoo Wing, which looks after
the interests of all the Zoos. They give in-
structions and they give advice 10 improve
the various Zoos in the country.
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SHRI K. P. SINGH DEO: In the
Fourth Plan, therc is no allotment for the
development of Zoos. You can ask the
State Governments to agree to your proposals
and make the allotment in the Fourth Plan.

SHRI S. C. JAMIR : We shall bring
it to the notice of the State Government to
include it in the Fourth Plan and make avai-
lable more funds for the improvement of the
Z00s.

Apart from that, the only thing I can do
is to point out that this is really an important
matter not only from tourists point of view,
from the children's point of view, but
from the. ...

AN. HON. MEMBER : The posteri-
ty also.

SHRI1 S. C. JAMIR : The posterity
also willsee the species. In order to preserve
the rare species, specially in the hill areas,
we have to enforce legislation, 1 have seen
the peoplc are so carcless about wild life,
In many of the hilly regions, the rare species
are extincl., Unless we make people aware
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of theimportance of wild life, a day willcome
when we will have to import a large number

of species from abroad which is a very costly
affair.

With these words 1 once agin thank you,

Mr. Speaker, as well as the initiator of this
half-an-hour discussion.

SHRI OM PRAKASH TYAGI
(Moradabad) : What about the human zoo
in the Andaman and Nicobar islands?

SHRI S. C. JAMIR :
better go and sec.

1 think you

MR. SPEAKER : 1don’t think there
i1s anybody else left who wants to ask a quest-
tion,

Now we adjourn till tomorrow.

18.16 hrs.

The Lok Sabhua then  adjowned  tifl
Lleven of the Clock on Tuesday, November
24, 1970/ Agrahayana 3, 1892 (Suka).



